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WONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Friday, oth December, 1947

The Assembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS.
ALL-INDIA DRAINAGE AND DEVELOPMENT PLAN,

615. *Prof. N. G. Ranga: Will the Honourable Minister of Works, Mines:
and Power be pleased to state:

(a) whether Government have developed or propose to develop an All-India
Irrigation and Drainage Development plan;

(b) if so, what its main features are;

(¢) in what proportion Government expect to get the scheme tinanced as
between the Central and Provincial Governments;

(1) what the main objects of these projects are whether irrigation and
famine protection, Grow More Food Campaign, or Hydro-Electricity; and

(e) whether an appeal has becn made to Government to make every scheme
convertible into an all-purposes one?

The Honourable Shri N. V. Gadgil: (a) No.

(b), (c) and "(d). The question does not arise.

(e) No. -

Prof. N. G. Ranga: In view of the fact that various irrigation projects are
being taken up in different provinces in a piece-meal fashion, would it not be

better that the Government of India themselves should expect their Irrigation
Research Bureau to prepare for them frow tine to time comprehensive lists of

these projects and then give them an estimate ‘of their cost?

Mr, Speaker: Is it not more or less a question of opinion?
Prof. N. G. Ranga: Will Government then consider the advisability of asking

their Irrigation Research Bureau to help in the matter?

Shri Mihirlal Chattopadhyaya: When an irrigation project involves two pro-
vinces, will the Centre take the initiative in the matter or not?

The Honourable Shri N. V. Gadgil: The initiative is usually taken on the
representation of the provinces concerned but very often-the intiative is taken
by the Centre itself, _ '

Prof. N, G. Ranga: Is there any drainage project which Government has
taken up in the recent past?

The ‘Honourable Shri N. V. Gadgil: No.

Shri Mihirlal Chattopadhyaya: Coming down to the particular, may I know
whether the Government is likely to take an initiative in the matter of the
project involving the provinces of Bengal and Bihar?

The Honourable Shri N. v. Gadgil: So far as this particular project is con-
cerned, the Government of India received a representation from the Bengal Gov-
ernment and with a view to settle this question a conference is being called he-
tween the representatives of the Bengal and Bihar Governments in the im-
mediate future.

(1273 )
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8hri H, V. Kamath: Are not Govermwent contemplating s  comprehensive
All-India Developruent Pl of which this irrigation und drainage development
. can form un integral part? :

Mr, Speaker: Tie honourable Member means an All-India Irrigation Plan?

The Honourable 8hri N. V. Gadgil: What is it you want e to snswer?

Shri H. V, Kamath: Are not Government contemplating an All-India Deve-
. Hopment Plau of which this Irrigation cun form aun integral part?

The Honourable Shri N, V. Gadgil: Irrigation is
-vern.  But wherever interests of more than one provinee are concerned, the
- Centre comes in, und there is u plan for co-ordinating all such activity. So far
-~ 88 research is concerned, I may inform Prof. Ranga that there is a Central Sta-
“#$ion of Hesearch in Poona and there are plans to expund the same.

Dr. P. 8. Deshmukh: i the plans be published and printed ?

The Honourable Shri N. V. Gadgil: Whatever work is done by the Central
Research Station is published.  You can have it from the Department and
copies of it wre alrendy in the Library.  So far as the plans are coneerned,
usually they sre not published becanse they are mre or Jess meant for the re-
Bpective provivees concernnd. But if the Honourable Member wants inferma-
tion oo any particular point, 1 shall be glad to give it to him

Prof. Shibban Lal Saksena: Does the Honournble Min ster feel it I'ecessary

wthat in view of the grent necessitv for the development of the country, he wiil
by to co-ordinate all these schemes and take the initintive from the Centre?

The Honourable Shri N, V. Gadgil: As regards co-ordination. I have said that
‘every effort is made.  To be precise. now there are four or five sgchemes that are
bplaced before the Uentre for consideration from the Madras Presidency. Tt is
‘very difficult to dispose of the resvective claims of these provinces say for Andhra
‘and Tamilad but every effort is being made and one of them is that I propose
%o vigit Madras in the near future.

Prof. Shibban Lala S8aksena: Is there not a danger that in taking these pro-
vincial plans, separately parts of the country may become over-developed in
some reapects and all development may become lopsided? If there were one
for all India, you could develop every portion of the country, scientifically and
with proportionate emphasis and, in order of priority.

. Mr. Bpeaker: Order, order. It is getting into an argument.

primarily a provincial con-

NzwspPrRINT ImPORT LICENOES.

616. *Bhri Deshbandhu Gupta: (s) Will the Honourable Minister of Com-
merce be pleased to~state whether Government are aware that considerable
anxiety is being felt hy the Newspapers of this countrv for the reason that no
announcement has heen made, up to this date, by the Ministry ooncerned with
regard to the issue of Tmport Licences for Newsprint for the year 1948?

(b) Are Government aware that the North American Mills which constitute
one of the most important sources of Newsprint supply to India accept vrders
on the basis that irrevocable Letters of Credit are arranged.for the whole
quantity for the vear, before manufacture is started. and that Letters of Credit
can only be opened on production of the relevant Import Licences?

(¢) Are Government aware that it has been the practice of the Government
of Tndia up to the last year, to issue such Import Licences for the following
vears before September 30th. and that this iz the first time that the matter

as been kept pending up to this date?

(d) Do Government propose to invite applications for Newsprint Import

Licences and adopt necessary measures for granting licenses to the applicants
with the least possible delay?
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(e) Are Government aware that there is a feeling of dissatisfaction ynmngsb
the newspapers at the delay in taking action on applications for licences”

(f) Do Governmuent propose to take steps to remove this complaint?

The Honourable Shri N. V. Gadgil: (a) to (f). The issue of import licences for
newsprint in 1948 has been delayed pending a decision regarding the quantum of
dollar exchange that could be made available for this purpose. ~ As the Honour-
sble Member may be aware, there is an acute shortage of exchange, particularly
of dollers and it has become therefore a matter of the utmost importance tha®
foreign currencies should be conserved to the maximum extent possible Govern-
ment have now completed their review of the position however and applications
for import licences will be invited during the next few days. Meanwhile
licences already issued in September 1947 for the July-December 1947 period
have been extended up to 30th June 1948. This should enable importers and
newspaper concerns to obtain their supplies in full against these licences. I
can assure the Honourable Member, that delays of this kind are unlikely $o
arise in the future. -

Shri Deshbandhu Gupta: Will the Honourable Minister take a note of part
{(b) and then inform the House as to how he proposes to help in the matter?

The Honourable Shri N. V. @Gadgil: T have taken note of that and I assura
th- Ilonourabe Member that there will be no more delays hereafter.

Shri R. R. Diwakar: Part (b) merely says that applications will be asked for
and that meanwhile licences already issued in September 1947 for the July-
December 1947 period have been extended up to 30th June 1948.

The Honourable Shri N. V. Gadgil: Applications are invited for the period
:tated in the answer and they will be disposed of quicker than it was done be-
ora

TriBAL PEOPLES OF INDIA,

617. *Prof. N. G. Ranga: Will the Honourable the Prime Minister he’
rleased to state: § i

(a) whether any special Directorate or any department has been organised
to look \after the special needs and problems of the Tribal peoples of Indisa:

(b) whether Governnwent propose to consider the advisability of forming
an Advisory Council including the representatives of All-India Excluded Areas
and Tribal Peoples Associations, Adibasis Association and Harijan Sevak Saugh,
to advise them; and '

(c) whether it is proposed to make any special allotiment from the Central
Revenues for the improvement of the condition of these people, and their
liberation from Malaria and other diseases?

The Honourable Pandit Jawaharlal Nehru: (a) The Government of India
are now concerned only with the Tribal Areas of the North East Frontier. No
special Directorate or Department has been set up to deal exclusively with ma#-
ters relating to the Tribal people, but the North East Frontier Agency was creat-
ed in October 1943, with its headguarters at Shillong, to organise the administra-
tion and development of the Tribal Areas.

(b) This is dependent on the decisions which the Constituent Assembly will
tak.- in regard to the future administration of the Tribal and Excluded Arcas

(¢) The Government of India have already sanctioned a Five Year Develop-
ment Plan for the Assam Tribal Areas which covers various beneficent schemes
including the construction of 28 hospitals and two leper colonies in tribal terri-
torv. The total capital expenditure involved in the plan is estimated to be
ahout Rs. 128.36 lflkh!'-‘» which will be met exclusively from Central revenues.
As regards other tribal areas the point is covered by the reply to item (h).
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Prof. N. G. Rangs: Will Government consider the advisability of making @
special grant for the development of these Tribal people in other areas in anti-
eipation of any decision that might be taken by the Constituent Assembly in
regard to the canstitution to come?

The Homourable Pandit Jawaharial Nehru: The Government will gladly con-
sider the matter. Normally they are being dealt with by the provincial autho-
rities and they arc included in the other schemes of development. 1 do no
?:ite know how we can deal with rather a vague assorfment of tribes all over

dia.

Prof, N. G. Ranga: In view of the fact thaut there has been considerable dis-
watisfaction among these Tribal people about the grauts made and efforts made -
by provinciul Governments for their development, will the Government consider
the advisability of making some grants-in-aid to the Provincial Governments
with a view to encournging them to develop the social and economic status of
‘these people? .

The Honourable Pandit Jawaharlal Nehru: Yes, but 1 should like Prof.
Ranga und sny other Honouruble Member of the House to put forward some
specific proposals which we might consider.  What has been suggested is too
vague a proposal.

Shri Mihirlal Chattopadhyaya: May I know whether Government are aware
that lately there have been some signs of spreading discontent amongst the tribal
people in the North Fastern Frontier of India and may | know what steps have
been taken by the Government of India to remove the disaffection amongst those
people und win over their contidence and affection?

The Honourable Pandit Jawaharlal Nehru: Yes, I am aware of that and
the normal steps usual in such cases were taken that is people in the North East
Frontier from the Governor downwards have gone there and discussed the situa-
tion with the tribal people and they have largely convinced them.

Shri Raj Krishna Bose: Ix it proposed to award scholarships to tribal pupils
in other provinces of Indin besides those in the North East Frontier? Has
any representation been received in this connection from the Harijan Sevak
Sangh?

’
. The Honourable Pandit Jawaharlal Nehru: There js no reference to scholar-
ships being awarded to the people in the North East Frontier: We are only
opening schools there, T suppose the Fducation Minister should know ahout
acholarships: T know nothing about it.

F11 GOvERNMENT's TMMIGRATION BILL

{618, *Pandit Hirday Nath Kunsgru: (a) Will the Honourable the Prime
Minister be pleased to state whether a bill to control immigration has been
recently introduced in the Fiji Legislative Council?

{b) If so, what are its main provisions and how does it affect the Indian com-
munity in Fiji?

(¢) Have Government made anyv representations to the British Government
regarding its effect on the Indian interests?

The Honourable Pandit Jawaharlal Nehru: The Honourable memnber's atten-
tion is invited to the reply I gave to Question No. 391 by Shri K. Santhanam on
the 27th November 1947. T may add that we have been informed by the Gov-
ernor of Fiji that an Indian domiciled in the Colony will be exempt from the
provisions of the Ordinance subject to the proviso that an Indian who has been
-resident for five yeara or more will lose this exemption by being absent from
the colony for more than twelve months.

7 +Amswer 10 thin question laid on the table, the queatiomer being abseat.



S STARRED QUESTIONS AND ANSWERS ) 1271

IMMIGRATION OF INDIANS INTO BURMA.

1619, *Pandit Hirday Nath Kunzru: Will the Honourable the Prime Ministér
be pleased to state the present position with regard to the Immigration of
Indians into Burma and the enjoyment by them of the rights of citizenship
there?

The Honourable Pandit Jawaharlal Nehru: 1n reply to first part of the ques-
tion regarding inunigration of Indians into Burma, 1 would draw the Honourable
Member's attention to the reply I gave on the 2nd December, 1947 to puarts (&)
and (b) of starred question No. 520 by Shri T. T. Krishnamachari. With regard
to the second part, the present position is that Indiuns in Burma enjoy the
same rights of citizenship as the indigenous people of that country.  Under the
new Constitution recently adopted by the Constituent Assembly of Burma,
citizenship of Indians will, at the date of the conimencement of the Constitution
be governed by Article 11 (iv) in accordance with which an Indian who has resid-
ed in any of the territories included within the Union of Burma for a period of
not less than 8 vears in the 10 years immediately preceding the date of the com-
mencement of the Constitution or immediately preceding the 1st January 1943
and who intends to reside permanently therein and signities his election of citi-
zenship of the Union in the manner and within the time prescribed by law, shall.
be a citizen of the Union of Burina. The citizenship of an Indian who is either
ineligible for or does not exercise his option in favour of citizenship on the date of
the commencement of the new Constitution will be governed by legislation to be
enacted in future by the Government of Burma.

ScHOLARSHIPS AND FELLOWSHIPS FOR INDIANS.

620. *Seth Govinddas: Will the Honourable the Prime Minister be pleased
to state whether Government propose to consider the advisability of awarding
scholarships and fellowships to Tndians who are in the Conmimonwealth countries,’
for purposes of study and lecture in Tndian universities?

The Honourable Pandit Jawaharlal Nehru: The question should have been ads
dressed to the Honourable Minister of Education and has accordingly been trans-
ferred to the Ministry of Education. 1t will be answered on the next day allot-
ted to that Ministry.

DETENTION oF SHIP BY PPAKISTAN AUTHORITIES

621. *Shri T. T. Krishnamachari: Will the Honourable Minister of Com-
merce be pleased to state:

(8) whether Government are aware that a certain ship on the Indian Register
carrying foodstuffs fromn Karachi to an Indian port was detained at Karachi
and ordered by the Pakistan authorities to discharge all general cargo, thereby
involving inconvenience and heavy loss and delay in the movement of food-
stuffs;

(b) whether the attention of the Government of India was drawn:

(c) what action Government have taken in this coanection; and to this
matter by the shipping company concerned;

(d) what action Government propose to take to prevent a repetition of such
incidents in future?

The Honourable Shri N. V., Gadgil: (a) and (b). Yes, Sir.

(c) The High Commissioner for India in Karachi was iinmediately instructeds
to make strong representations to the Pakistan Government in consultation with
the Shipping ageunts concerned. ' :

t+Answer to this question laid on the table, the questioner being absemt. . “ee
\
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(d) The difficulties in the above case arose as the ‘s.s. Jalé.ratna'_had almost
completed ivading when the Sind Essential Supplies Ordinance was issued. I
is considered unlikely that similar difficulties will arise in future

Shri Mihirlal Ohattopadhyaya: \What steps are being taken with respect to
astern Pakistan to prevent such disaster from taking place? R

The Honourable Shri N. V. Gadgil: 1t will not happen, unless there is an or-
dinance.  Ordinances will not come every day.

PARISTAN SEARCHES OF REFUGEES.

622. *Shri T. T. Krishnamachari: Will the Honourable Minister of Relief
and Rehasbilitation be pleased to state:

(a) whether Government sre aware that ships bringing refugees from
Karachi have heen detained under ordérs of the Government of Pakistan and
if so, for what reasons;

(b) whether Government are aware that refugees boarding such ships were
closely searched on one occasion for nearly 14 hours before being permitted to
emberk; and

(¢) whether the Government of India have tauken up this matter with the
Governiment of Pakistan and if so, with what result?

The Honourable 8hri N, Gopalaswami Ayyangar: (a) No ships have been de-
tained under any orders of the Pakistan (lovernment.  SBhips carrying refugees
from Karachi have to spend about 24 hours at the wharf for the disembarkation
and embarkation of passengers, and for the comipletion of necessary formalities.

(b) Yen, Refugees bourding such ships were regularly and closely searched by
the Sind Police and the Pakistan Customs.  The search of the passengers em-
barking on a ship usunlly takes nbout six hours. In one instance, however,
when the Custorns had finished their search and the passengers’ Luggage had
becn stored in the hold. the Sind police objected that the search by the Customs
was not sufficient. Al the luggage was again taken out of the hold and searched
s second time by the Police.  On this occasion. the search took about fourteen
hours

te) The Government of India have taken up this matter with the Pakistan
Governmment, At a meeting between the Prine Ministers of India and Pakistan,
it was decided that there should be no search of refugees’ baggage either in
tndia or Pakistan.  This decision was not given immediate effect to in Sind
because of the Police still wanting to search passengers, ostensibly for unautho-
need firearms, merchandise in bulk, and goods, the export of which was banned
by Ordinances issued by the Government of Sind.  Repeated representations
were made to the Pakistan Government. and the High Commissioner for India
o Pakistan at Karachi now reports that there has been considerable improve-
ment in the matter of searches and that only about 5 to 10 per cent of the bag
gage of passeugers js actually opened and searched.

8hri K. SBanthanam: Muay 1 know if any arrangements have been made to
take statements or atfidavits from passengers regarding goods confiscated during
these searches?

The Honourable 8hri N. Gopalaswami Ayyangar: Some information is being
eollected about what has happened during these searches and that information
will be eollected in due course and made available,

Prof. N. G. Ranga: May I know if there aro any facilities for these passengers
fo obtain light refrechments or meals while they are obliged to wait like this,
weually tor six hours, while their possessions are being searched ?

The Honourable 8hri N. Gopalaswami Ayyangar: I do not know whether any
arrangements are sde by the Pakistan Government. I do not think this Gov-
ernment have nwade any arrangement at Karachi.
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Prof. N. G. Ranga: \ill Government kindly make enquiries and see that
such elementary facilities are provided for these people: otherwise they would
be put to any amount of inconvenience? '
The Honourable Shri N. Gopalaswami Ayyangar: Enquiries can be made.

Shri Raj Krishna Bose: Are Govermment aware that refugees after being
searched were being stamped as **Searched’ on their bodies and that even ladies
were not being exempted from this?

The Honourable Shri N. Gopalaswami Ayyangar: I am afraid I have no in-
formation.

Prof. Shibban Lal Saksena: Are Government aware that these Hindu and
8ikh women are sometimes put to great humiliation during these searches?

The ‘Honourable Shri N. Gopalaswami Ayyangar: In some places that has
been so. .

Prof. Shibban Lal Saksena: Will Government assure the House that this will
mot happen again?
Mr. Speaker: Order, order.

DETENTION OF AEROPLANES BY PAKISTAN AUTHORITIES.

628. *sShri T. T. Krishnamachari: Will the Honourable Minister of Relief
and rehabilitation be pleased to state: .

(a) whether Government are aware that aeroplanes bringing refugees from
Pakistan areas have been refused guarantee of safety by the Government of
Pakistan; ’

(b) whether Governmcnt are aware that planes have been detained by the
Pakistan authorities, from time to time, for making a thorough search of the
planes and passengers;

(¢) whether Government are aware that such search is contrary to the agree-
ment arrived at between the two Governmeuts on the 14th  September 1947;
and : ’

(d) whether this question has been taken up by the Government of India
with the Government of Pakistan and if so, with what result?

The Honourable 8hri N. Gopalaswami Ayyangar: (a) No such guarantee bas
been demanded by us, nor refused by the Government of Pakistan. .While at
the Airport, ample protection is provided to planes bringing refugees from Pakis-
tan, by the Pakistan authorities.

(b) Yes.

(c) and (d). The Honourable Member is referrec‘I to answer to Starred Que;—
#ion No. 57 on the 18th November, 1947.

Shri Deshbandhu Gupta: With reference to part (b) of she question, mav T
know whether it is a fact that on the 19th November, 98 passengers coming from.
Pakistan area in a plane were detained at Lahore for the reason that the plane
had taken only two Muslim passengers from Delhi and they were asked to re-
masin there in Lahore and they remained stranded there?

The Honourable S8hri N. Gopalaswami Ayyangar: T am afraid T am not in &
position to vouch for the accuracy of the date and the figures but that some such
incident did happen T am sure of.

Shri Deshbandhu Gupta: Ts there any agreement hetween this Government
and the Pakistan Government that planes going from this area will carry Muslim
p:]ssengers and only an equal number of refugees shall be brought frem that
side ?
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The Honourable Shri N. Gopalsswami Ayyangar: | do not thiuk that there
was uny definite agreement but it was always expected that planes which went
from here would take as 1nany Muslim refugees us offer themselves for being
transported.

Prof. Shibban Lal Saksens: (‘un the Government give us an assurance that
no such oceurrence like the one in Lahore on November 19 will take place in
future ? -

Mr. Bpeaker: Does the Honoursble Member ‘want an assurance about
happenings in Pakistan?

Shri Deshbandhu Gupta: How long will Government take to arrange for
the transport of these passengers who were detained at Lahore? \What happen-
ed to them?

The Honourable Shri X. Gopalaswami Ayyangar: I am afraid 1 :nust have
notice of that question,

Diwan Ohaman Lall: Muy I know what steps Government are contemplating
o obtain correct informmution regurding confiscated property as a result of these
nearches ?

. The Honourable S8hri N. Gopalaswami Ayyangar: We have instituted machi-
nery for the purpose of finding facts about searches as well as about other things
and when that infarmation is collected we shall be in a position to give some
information to the House.

Prof. 8hibban Lal S8aksena: Muv | know what steps the Government propose
to tnke to kee that the sickening practice of searches comes to an end bmmediate-
ly?

The Honourable Bhri N, Gopalaswami Ayyangar: | think it has aliiost comne
to un end now,
REMOVAL OF ARTICLES FROM PAKISTAN,

624. *S8hri T. T. Krishnamachari: Will the Honourable Minister of (‘om-
merce he pleased to state:

() whether it is o fact that the Goverment of Pakistun have . officially
advised the Gosvernment of India that in the interest of Pakistan'’s economy
thev have decided to ban the removal of cloth, medical stores, paper, paints,
ete.. outside Karchi with immedinte effeet: and :

(b) whether tGiovermment are aware that this is contrary to the stand-still
arrangement arrived at between the two Dominions?

The Honourable 8hri N. V. Gadgil.—(u) Yes. The Government of Pakistan
wdvised us officindly that in order to meet grave threats to the economic life of
Pakistan by orgamised removal, i vialation of normal trade channels and prae-
tice, of essentinl goods, sueh as hardware, paints, varnishes, non-ferrous metal,
medieal stores, eloth. white ccment, paper and other articles of stationery, the
Government of Sind had armed themselves with powers under the Sind Essential
Commanlities (Contml) (Recond Amendiment) Ordinance, 1947, to prevent bulk
transfers of those werchandise to places which were never supplied by or through
Karachi before.  Thev stated. however. that normal exports wtuld be permitted
on praduction of satisfuctory evidence that the goods had been imported for con.
sumption in the Indimn Dominion but that removals clearly intended with a view
to depriving Pakistan markets of supplies would be prohibited. '

(b)Y If the restriction is, ns stated hy the Govermment of Pakistan, applied
to the bulk transfer of mmerchandise from Karachi in violaticn of normal trade
channels and practice. it would not affect the general agreement regarding free-
dom of trade hotween the two Dominions, sinee the underlving object of that
agreciiont was to leave undisturbed the pattern of trade as it existed before the
15th August 1%, 1. however. the restriction is. as alleged by several com-
plainants. enforced in a manner that will prevent the transhipment of gooda
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achi for markets in India, it would involve an

which were imported through Kar :
The matter is at present under dis-

infringement of the agreement.referred to.
cussion between the two Dominion Govermments,

Shri H. V. Kamath: Arising out of the answer to part (a) of the question do
not Government consider that this calls for some retaliatory measure on the part
of the Government of India? , _

The Honourable Shri N. V. Gadgil: In terms of the answer to part (a) of the
question, no.

Shri Deshbandhu Gupta: Is the Honourable Minister aware that some print-
ing machinery and parts thereof meant for India have been lying at the port of
Karachi for the last several months and have not yet been released?

The Honourable Shri N. V. Gadgil: T will make enquiries about that.

Shri Deshbandhu Gupta: Have any ruch complaints reached the Honourable
Minister, that many other consignments meant for India are still lying there and
are not permitted either to be diverted to Bombay or to be sent by rail?

The Honourable Shri N. V. Gadgil: The answer to all the complaints gene-
rally is that whatever was supplied to India through Karachi will not be allowed
to be interfered with.

Shri T. T. Krishnamachari: Will the Honourable Minister please tell the
House whether any machinery has been instituted to whom' complaints can be

made in regard to grievances which aye to be taken up for discussion with the

Pakistan Government?

The Honourable Shri N. V. Gadgil: The machinery is to negotiate through
the Tndian High Comunissioner at Karachi.

- Shri T. T. Krishnamachari: T think T have not been understood.  Has the
Governiment got anv machinery existing to which these people Tan take their
complaints ? '

The Honourable Shri N. V. Gadgil: The complaints can be addressed to the
Commierce Nepartment, . .

_Shri Mohan Lal Saksena: May 1 know what is to happen to goods which were
originally imported by traders in Pakistan who have come over to India?

The Honourable Shri N. V. Gadgil: Goods imported by merchants in Pakistan
meant for consumption in Pakistan will remain there,

Shri Mohan Lal Saksena: The rnerchants have come over here, hut the gonds
are Iving in the Karachi port.  Ts the Government of Tndia going to take charge
of those goods? '

The Honourable Shri N. V. Gadgil: I doubt whether the Government of India
can come in validly in that connection. ’

INTER-TERRITORIAL ORGANISATION FOR THE BRITiSH EAST AFRICAN COLONIES.

1625, *Pandit Hirday Nath Kunzru: (a) Will the Honourable the Prime
Ml.n!ster be pleased to state in what respects the revised propesals of the
Br{t'lsh Governmfnt for the creation of an Tnter-Territorial Organisation for the
British East African Colonies differ from their original proposals and how thev
affect the interests of Indians in these Colonies?

(b} Have Governmient asked for a modification of these proposals in order
to protect Indian interests? '
nel:{n:; If so. what reply have Government received from the British® Govern-

__The Honomb{e_hndit Jawaharlal Nehru: (a) The revised proposals of 1947
differ from the original 1945 proposals mainly in two respects:—

(1) As 4gainst the two Indians who under the earlier proposals were to be

tAnswer to this question laid on the tahle. the nuestioner being absent.
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elected to the Central Legislature, under the revised proposals one is to be ap-
pointed by the officcr administering each territory.  Thus, so far as the respre-
sentation of communities is concerned the principle of nomination has been sub-
gtituted for the principle of clection and the number of elected Indians has been
reduced from two to one.

(2) Under the original proposals Indians were given equality 'of representation
with Europeans and Africans on the unofficial side.  The revised proposals do
not guarantee such equality of racial representalion.  Under these proposals the
non-official members of the Legislative Council of each of the territories concern-
ed, voting as a whole, are to elect one member from among themselves. Except
in Uganda where an Indian or an African may be elected under this arrange-
ment, it ir likely to resunlt in the election of two European non-officials from the
other territories. ‘

{b) Yes.

(c) No reply has been received so far

ExrrovyMENT oF INDIANS IN THE UNITED NATIONS SBORETARIAT.

1628, *Pandit Hirday Nath Kungru: (a) Will the Honourable the Prime
Minister be pleased to state the number of higher posts in the United Nations
Recretarint and how many of them are held by Indians, Americans. and British-
ers?

(b) How many applications of Indiap candidates have been forwarded to
she Secretary-General, United Nations Organization, by the Federal Publie
Bervice Commission?

(¢) Did the Commission scrutinize these applications and forward the
applications of the approved candidates only?

(d) How many of the applicants have so far been employed in the United
Nations Secretariat?

(¢) Do Government propose to see that the employment of Indians in the
United Nations Secretariat is commensurate with the  position which India
occupies in the United Nations?

The Honourable Pandit Jawaharlal Nehru: (n) There are in all 269 higher
posts carrving a salary of more than $7.450 per annum in the United Nations
Secretavint and their offices abroad.  Of these 7 posts are held by Indians, 68
by United States nationals and 88 by British nationals.

(b) 715.

(¢) Yes.

(d) 18 Indians nre at present in_the employ of the United Nations Secretariat
and their offices abroad.

(e) T would invite the attention of the Honourable Member to the reply given

by me on the 21st November to starred question No. 219, asked by Shri B. A.

andloi.  The Government of India are endeavouring the secure the adequate
representation of Indians in the United Nations Secretariat.

EvacuaTion oF HINDUS AND SIKHS FROM PAKISTAN.

647. *Giani Guwmukhsingh Musafar: Will the Honourable Minister of Relief
and Rehabilitation be pleased to state:

(s) the number of Hindus and Sikhs evacuated from Pakistan;

(b) the number of Hindus and Sikhs yet to be evacuated from Pakistan;

{c) the number of evacuees who have been provided with residential accom-
modation in different provinces of India;

tAnswer to this question laid on the table, the gqueationer being absent.
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(d) the number of evacuees living in different refugee :ar ps;

(e) the number of evacuees absorbed in Government ser ice and in private
service through official agencies;

(f) the" number of evacuees who have been provided with loan for starting
business; and

(g) the total amount of loan advanced to such evacuees?

The Honourable Shri N. Gopalaswami Ayyangar.—(a) The total number of
Hindus and Sikhs evacuated by the Military Evacuation Organisation from the
West Punjab and N.W.F.P. between 4th September and 30th November 1947
was 206,03,061. This figure includes persons evacuated by air.  Aboub
2,74,000 Hindus and Sikhs were evacuated from Sind upto 16th November,
1947. No figures for Baluchistan and East Bengal are available.

(b) The number of Hindus and Sikhs to be evacuated from evacuee camps
West Punjab was™40,000 on 27th November 1947, The number of persons in
pickets has been variously estimated at figures ranging from 50,000 to one lakh.
In regard to the number of abducted and forcibly converted persons, no reli- _
able estimate i§ possible.  The number of persons still to be evacuated from
N.W.F.P. is about 48.000. The number of persons who want to be evacuated
from other parts of Pakistan is not known.

(¢) No definite figures are yet available.

(d) This information is being collected and will be laid on the table in due
course.

(e) The Honourable Member is referred to the answer to clause (b) of Star-
red Question No. 249 on the 21st November, 1947,

(f) and (g) Nil. A scheme for advancing loans’ for sctting up business is to
come into operation shortly.

Shri H. V. Kamath: On what basis have these refugees been distributed
among the different Provinces of India?-

The Homourable Shri N. Gopalaswami Ayyangar: We have received offers to
take over a definite number of refugees from certain Provinces and States. In
accepting those offers we are making arrangements to distribute some of-the
refugees in East Punjab to those Provinces and States.

Seth @ovinddas: Have thc¢ Government of India written to the different
Provinces asking them whether they would be able to take so many refugees in
the different Provinces ?

The Honourable Shri N. Gopalaswami Ayyangar: The Government of India

wrote to the different Provinces and States for information as to how many re-
-fugees each of them could take.

a

EvACUEES PROPERTY IN PAKISTAN.

628, *Giani Gurmukhsingh Mnsafar: Will the Honourable Minister of
Relief and Rehabilitation be pleased to state the principle, policy and the mode
of determining the claims of evacuees in respect of their nroperty destroved or
left in Pakistan, and the sources from which the Governraent propose to meet
the claims?

The Honourable Shri N. Gopalaswami Ayyangar: The Honourable Member
is referred to the answer to clause (e) of Starred Question No. 28, on the 18th
November, 1947.

Dr.°P. S. Deshmukh: Have Government any approximate estimate of the
value of property left behind by these refugees?

The Honourable Shri N. Gopalaswami Ayyangar. I am afraid not even an
approximate estimate is possible yet.
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Dr. P. S. Deshmukh: Have any clainus been received and, if so, what is thq
total vulue of the claims?

The Honourable Shri N. Gopalaswami Ayyangar: Claims are bring received
and registered. .

Diwan Chaman Lall: Muy | know what machinery the Honourable Member
is proposing for the purposes of registering these cluins?

The Honourable Shri N, Gopalaswami Ayyangar: A machinery has been set
up under the Ministry of Relief and Rehabilitation for the purpose of receiving
aud registering claims, ~

Diwan Chaman Lall: Muy 1 ask whether the Honourable Member is aware
that if the present personnel of the machinery remains what it is it will take
18 years to register all the claims? -

The Honourable Shri N. Gopalaswami Ayyangar: I nm afraid that as 1 am
oot in personal touch with that machinery I cannot concur in the opinion ex-
pressed by my Honourable friend. :

- Diwan Ohaman Lall: Is the Honourable Member aware of the recommends-
tions made by the Advisory Connnittee in this respect?

The Homourable Shri N. Gopalaswami Ayyangar: 1 am -afraid 1 ain per-
sonally not in & position to answer that question.

Shri M. 8. Aney: May I axk whether the Government of India will instruct
the Indinn High Commissioners in Karachi and Lahore to maintain a register
to receive compluints und keep an inventory of the property lost by the refugees?

The Honourable Shri N. Gopalaswami Ayyangar: Most of the people have
come uwny from Pakistan and T am wfraid the High Commissioner will not be a
guitable machinery for this purpose,

Dr. P. 8. Deshmukh: Docs the Government know that those porsons who
have come away are not permitted to go back and work their factories by the
Pukistan CGovernment cven if they are prepared to go there?

The Honourable Shri N. Gopalaswami Ayyangar: T am afraid, Sir, the fact
that persons are not going there and working their factories is due as much to
thedr own disinelination to 2o there ag to any things that the Pakistan Govern-
ment has done, I do not think as & Government they have done anything
which prohibits these people from going there and working their factories.

Dr. P, 8. Deshmukh: (an the GGovernment give an nssurance that anybody
who is prepared to go and work his factory will be permitted by the Pakistan
Government to work it? -

The Honourable Shri N, Gopalaswami Ayyangar: I think the Pakistan Gov:
*erntnent said they do want these people to come and work their factories.

Dr. P, 8, Deahmukh: On the sme termns or on new terms?
The Honourable Shri N. Gopalaswami Ayyangar: That is a matter about

which 1 cannot give n definite answer.

Dr. P. 8. Deshmukh: Is the Government aware that the terms offered are
the Pakistan Government will take the plant and work it themselves, and offer
an insignifieant mimount by way of lease money only?

The Honourable 8hri N, Gopalaswami Ayyangar: That is only in the absence
of the evaenees who have gone away from Pakistan,

Shri Deshbandhu Gupta: [s Government satisfied with the assurance given
by the Pakistan Crovernment in respect of refugees who wish to go back and
start work there? .

The Honourable Shri N. Gopalaswami Ayyangar: I think. Sir, it will be
neceasary for this Government to get from the other (Government assurances
whith will give wore confidence to refugees who have come over here for ths
purpose of going back an” laoking after their factories.
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Shn Deshbandhu Gupta: Are this Government taking steps to get the kind
&f agsurance that is needed?

The Homourable Shri N. Gopalaswami Ayyangar: We are taking steps and
this is one of the matters ~which shall take up in the Inter Dominion Con-
ference which will soon take place.

Shri Mohan Lal Saksena: 1s it not a fact that the Government of Pakistan
has failed to give protection to such of the persons who were carrying on busi-
ness in Pakistan and had to leave Iahore and other places for want of protec-
tion? -

The Honourable Shri N. Gopalaswami Ayyangar: It hus happened in some
eases that protection was not available to the extent that was necessary for our
people going there.

Shri Mohan Lal Saksena: Will the Government, make negotiation with the
Pakistan Government that those persons who want to remove their factories
from Pakistan to India should be given facilities for doing so?

The Honourable Shri N. Gopalaswami Ayyangar: That is one of the matters
which we shall discuss with the Pakistan Government.

[ ]

Shri Deshbandhu Gupta: Have Government considered the desirability of
taking over property left behind, moveable and immoveable, in Pakistan by the
refugees, evaluate that property, similarly wice rersa, and have debit and credit
entries so far as the repective properties are concerned?

The Honourable Shri N. Gopalaswami Ayyangar: That matter is one for nego-
tiation between the two Governments.

) Dr. B. Pattabhi Sitaramayya: May I know, Sir, whether I am right in think-
ing that all the double negatives aid the cautious positives given by the Hon-
ourable Minister are’ tantamount to a wholesale negative of all the questions?

The Honourable Shri N. Gopalaswami Ayyangar: 1 do not think so.

. 1
AvcTioN oF EVACUEES PROPERTY IN PAKISTAN.

629., *Shri Damodar Swarup Seth: (aj} Will the Honourable the Prime
Minister be pleased to state whether the attention of Government has been
drawn to a letter under the Caption ‘‘Auction of Evacuees Property in
Pakistan’’, published in the Hindustan Times, dated the 20th November, 1947,
in which it was disclosed that the standing crop of an evacuee worth some
Rs. 30,000 was auctioned to a neighbouring landlord for Rs. 900 only?

(b) 1f the answer to part (a) above be in the aflirmative, do Government
propose to make necessary enquiry into the casé through their High Commis-
sioner and in case the alleged report is found to he correct, to take steps to
bring pressure on the Government of Pakistan to stop such auction in the
interest of both the countries, and particularly in the interest of the evacuees of
both the Communities?

The Homourable Pandit Jawaharlal Neltru: (a) Yes.

(b) Yes. An enquiry has already been made, and further action will de-
pend on the result of the enquiry.

Shri Deshbandhu Gupta: Is the Honourable Prime Minister aware that big
bungalows and big business premises left behind by the refugees are being
rented at very ridiculously low rents in the Pakistan area? Bungalows getting
Rs. 500 "as rent per mensem are heing rented at Rs. 50 or Rs. 20 in Lahore
Jparticularly.

The Honourable Pandit Jawaharlal Nehru: I have no figures in my posses-,

sion, but I am prepared to take the Honourable Member’s information to be
correct in some cases.
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Dr. B. Pattabhi Sitaramayya: And likewise, Sir, a chemist’s shop worth
Rs. 1 lakh has been sold out for Rs. 1,000,

No reply given, .
SEARCHES OF REFUGERS.

The Honourable 8hri N, Gopalaswami Ayyangar: The Honourable Member is
Starred question No. 37 on the 18th November, 1947 will the Honourable
Minister of Relief and Rehubilitation be plensed to state whether, in view of
the continued searches of refugees from the West Punjab, Government propose
to consider the ndvisability of taking suitable retalintory action?

The Honourable SBhri Gopalaswami Ayyangar: The Honourable Member is
referred to my answer to cluuse (c¢) of Btarred (Question No. 57 on the 18th
November, 1947. The position in regard to searches has improved- in West
Punjab and Government do not consider that any retaliatory action is called for.

WELFARE OF BACKWARD CLASSES.

1881. *Shri P, Kakkan: Will the Honourable the Prime Minister be plensed
to state whether the Govermment of Indin have taker ~ny steps to opem a
department for the welfure of those sections of the community who are backward
in education, health, and in economic and social conditions?

The Honourable Pandit Jawaharlal Nebru: No steps huve thus fur been taken
to open such u departinent which will inevitably overlap with existing depart-
ments und thus probably lead to some confusion. It is however the declared
policy of Government to advance in every way the backward sections of the
community in education, health and in economic and social status.

ProTECTION AND SUBSIDY TO INDUSTRIES.

632. *Prof. N. G. Ranga: Will the Honourable Minister of Commerce be
pleased to state:

(8) when Government expect to formulate their policy in regard to the offer
of protection, subvention or subsidy to industries;

(b) whether Government propose to appoint any committee to advise them
in this regard before they take final decisions;

(e) if so, whether representatives of rurnl people, peasants and workers will
also be consulted;

(d) whether Government propose to appoint a permanent Tariff Board;

(e) the period for which the preseyt Tarif Board is appointed and its terms
of reference; and

(f) whether any Cabinet Sub-Committee has considered these terms of

reference ?

The Honourable Shri N. V. Gadgil: (a) Government -have already announced
their policy with regard to claims from industries, which have been started or

developed in wartime, to assistance of protection "during the transition period
in the late Department of Commerce Reaolution published on the 8rd Novem-
ber 1945, a copy of which will be found in the Library.

(b) and (c). Does not arise.

(d) The question of appointing a permanent Tariff Board will no doubt be
taken up for consideration when economie conditions in India and in foreign
countries return to some degree of normaley.

(e) The Honourable Member's attention is invited to the Ministry of Com-
meree Resolution dated 26th November 1947, a copy of which will be found in
the Library. .

t+Anawer to this question laid on the table, the questioner being absent.
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(f) While it would not be proper for e to disclose. détails of Cabinet .pro-
cedure, 1 may assure tiie Houourable Member thav this Resolution issued with
the full authority of the Government ol India.

Prof. N. G. Ranga: 1But, Sir, will Governmeut take care to see that belure
they give effect to any of the reconunendations ot the Tarift Board in regard to
giving any assistance or protection to any one particular industry, the repre-
sentative organizations of rural people, peasants and other people who are likely
to be affected by such protection or assistance are also taken into cousultation?

The Honourable Shri N. V. Gadgil: During the enquiry by the Tariff Board
it is open to all rural organizations or urban organizations to present their res-
pective points of view. _

Prof. N. G. Ranga: But my point is this. In view of the fact that Gov-
ernment first of all refer a particular question to the Tarif Board and then give
their consideration to the report of the Tariff Board, before they actually decide
upon their own policy, will Government consider the advisability of consulting
these orgunizations at that stage before {hey actuully tuke their decisions in
regard to the recommendations of the Tariff Board?

The Honourable Shri N. V., Gadgil: The stage for consultation is not the

one visualized by my honourable friend.  Before the Tariff Board comes to
auy conclusion, it ig np to such organizations, as 1 said, to put their respective
points of view, When the Tariff Board makes certain recommendations, those

recommendations are taken into consideration by the Government and such
other matters which Government thinks rclevant to be taken into consideration.
Shri H. V. Kamath: Aricing out of the answer to part (d) of the question,
when do the Government envisage the return to normaley of conditions in In.
dia and abroad?
The Honourable Shri N. V. Gadgil: As soon as normal conditions prevail.

Shri H. V. Kamath: When do the Government anticipate

" a return o
mnormal conditions? :

Mr. Speaker: The question is very vague. It ought to be more specific.

Prof. N. G. Ranga: Has the attention of the Government been drawn to the
broadcast appeal made by the President of ‘the Tariff Board to all industrialiste
to send in their applications for assistance or protection?

The Honourable Shri N. V. Gadgil: Yes, Sir.

Prof. N, G. Ranga: Is it not a fact, Sir, that it is not the function of the
President of the Tariff Board-or of the Tariff Board to send out broadcast ap-
peals like that, but rather to wait for these appeals for State assistance to go
to thfl?n and then look into whether any particular appeal made is justifiable
or not

The Honourable Shri N. V. Gadgil: Probably the President did it on accoun
of his great consideration for economy of time and stationery.

Shri K. Santhanam: May I know whether this Tariff Board is al .
form the functions of the late lamented Commidity Prices OBa;aras?a "0 to per
. 'The Honourable Shri N. V. Gadgil: To some extent it is true, Sir.

Shri T. T. Krishnamachari: May I ask, Sir, arising out of the Honoura

_Shri ° 3 ' ) o
P«_Ilruste; s answer to part (e) of the question, whethergit is difficult for hl;:':big
g;::;i t:d ;lller answer about the period for which the present Tariff Board is ap-

The Honourable Shri N. V. Gadgil: It is given in the resolution itself.

Prof. N. G. Ranga: What is the position of the Tariff B i
- - 3 mrd? :
decide whether any particular industry deserves any protection to beI ’ ,c;fvet:

by the State or is it to be manned by industrialists themselves and to have the

Eila:er h?a‘demde what protection is to be given to themselves and their in-
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The Monourabls SBhri W. V. Gadgil: The industries are expected to present
their cases before the Tarif Bourd. The Tarif Board, after having made pro-
per enquiry und takeu all relevant considerations into consideration, makes re-
commendations sud it is for the Government to consider what, if any, recom-
mendutions shanld bhe implemented.

Prof. N. G. Ranga: How muny of the Members of the Tariff Board had
themselves been industrialists and capitalists?

The Honourable Bhri M. V. Gadgil: It ix very difficult 10 define who is  an
“industrialist ', but us far us 1 win able to say, the Chairman is an employee

of a big industriulist,

Shri Khandubhai K. Desai: [s not the Tariff Board a stunding invitation to
the industrinlists to be as inefficient us possible?

The Honourable Bhri N. V. Gadgil: T do not concur with thnt view, Sir,

Shri Raj Krishna Bose: What policy have the Government formulated in
regurd to cottage industries?

The Honourable Shri N, V. Gadgil: [ think the gencral policy of the Gov-
ernment is to cneournge cottage industries as far as possible.

8hri H, V. Eamath: Th. Honourable the Minister for Commerce said that
it was dithieult to define an industrinlist, and in the same breath he mentioned
“hig industrinlist ', May 1 know what he means by a “*big industrialist’’? -

The Honourable Shri N. V. Gadgll: 1 think the Honourable Member under-

statuds 1t pretty well, .
ghri H, V. Xamath: | do not understand that, Sir, and 1 seek enlighten
ment.

The Hounourable 8hri N. V. Gadgil: It is not such n thing which can be
understood in u couple of minutes.

Seth Govinddas: Sir, in view of the fact that Lthe questions for the day are
oxhuisted nnd that there wre cortain questions standing® in the nume of Pandit
Hirday Noth Kanzen which are important. will you kindly allow me to put
those questions on his behalf?

Mr, Speaker: Has lhe given nuy asuthority for it?

Beth Govinddas: No Sir.

Mr. Bpeaker: I am sorry.

. P .

REPORT o) THE INDIAN GOVERNMENT DELEGATES TO 20TH

SESSION OF INTERNATIONAL LABOUR CONFERFNCE, MONTREAL.

The Honourable Bhri Jagjivan Ram (Mmister for Labour): Sir, T beg to lay
on the table a copy of the ' Report of the Delegates of the Government of India
to the twenty-ninth Session of the International Labour Conference held at
Montreal '

Prof. Shibban Lal Saksena: Mauy | know, Sir, if copies of this Report will
be supplied to Members if they want it?

Mr. 8peaker: Yes. copies will be circulated to Members.

CONVEXTIONS AND RECOMMENDATIONS ADOPTED AT 28TH
SESSION OF INTERNATIONAL LABOUR CONFERENCE, SEATTLE
The Honourable S8hri N. V. Gadgil (Minicter for Works, Mines and Power).
Bir. I beg to lay on the table a copy of the * Conventions and Recommendations
sdopied by the International Labour Conference at ita twenty-eighth session

*Printed sarislly in these Debates—2d. of D.
+Net printed in these Dobates. A copy placed in the Library of the Howse.—Hd. of D.
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held at Seatfle in June 1946 in accordance with paragraph 5 of Article 10 of
the Constitution of the International Labour Organisat.on.
Prof. Shibban Lal Saksena: Will a copy of this also be made available to

Members, Sir?
Mr. Speaker: No.
F——————

GENERAL BUDGET—LIST OF DEMANDS—contd.
SecoNp StAGE—conid.

DruMAND No. 29.—MiNisTRY oF INDUSTRY AND SuPPLY—cOntd.

Removal of controls over cloth, yarn and commodities )
other thun food

Mr. Bpeaker: Yesterday the House was discussing Demand No. 29, and the
Cut Motion by Shri Mohan Lal Saksuna ‘‘to discuss the desirabilty of removing

oontrol over cloth, yarn and commodities other than food".

Mr. R. K. Sidhwa (C.P. and Berar: General): Sir, I rise to support the
motion moved by my Honourasble Friend Mr. Saksena. I am a firm believer
in control, but notwithstanding that, 1 am supporting this motion for reasons

which I shall presently mention.

Bir, it is stated that control is a curse; but I feel that control as a principle
is a necessity and has at times proved a blessing. Bub the policy as well as
the machinery of control is very defective and for that reason it has become

wvery unpopular.

Sir, control was introduced in various foreign countries and became very
popular, particularly during the War. When the War started in 1939, the
Government of Britain immediately introduced control on almost all the essen-
tial commodities; at the same time its distributive machinery and administra-
tive machinery was absolutely perfect with the result that the people of that
country had very little to complain about the availability of commodities at

the prices actually fixed for them.

Tn India control came as late as about 1941 after the people have clamoured
again and again that they have not been getting the commodities to which
they were entitled and that whichever commodities were available, were a$
very fabulous prices. At that time, Sir. several representations were made by
the representatives of the consumers and of the people to the Provincal Gov-
ernments but the British administrators were not prepared to introduce con-
trol in India, simply because they knew that if controls were introduced, the
commodities which they required for war purposes will not be available as a
major quantity of those commodities will be consumed by the people of India.

That, originally, was their main ides in refusing to introduce control. But
when there was a great clamour and it was seen that certain essential articles
were not available, they were compelled to introduce control. They intrm-
duced controls half-heartedly and they fixed prices. But for adm’nistrative
purposes. instead of creating special department with men who knew something
about distribution of the various essential commodit'es reruired bv the con-
sumer for his daily needs, they entrusted the work to the Collector of the District
in addit'on to his work of collecting revenue. 8ir, most of the Collectors did
not know reallv what control was and how it could be made successful, with
the result that things went on dragging notwithstanding the clamour from
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the people to put matters right. This legacy of unpopular controls is one
introduced by the previous Government and handed over to the present popu-
lsr Government.

Now, 8ir, I must say one thing. Notwithstanding this defective system
of controls and the non-availability of essential articles in the market, the
people who wanted to get these articles were able to get them from the black-
market at its own price, at & much higher price. Who used to buy them from
the blackmarket! The people who could afford to pay high prices—not the
average person, not the man in service, the employee, the labourer or the lower

olass. 1t was the lower olass people who could nos afford to pay for them in
the black-market,

Bo. these Ration SBhops have been useful to a very great extent. I can tell
you, 8Sir, from experience that notwithstanding the difficulty and hardships
the oonsumers had to suffer in standing in queues for a number of hours, these

people had the satisfaction that they got some kind of share or quota to which
they were entitled.

Now, 8ir, that is the position of the control system. But control has
brought with it corruption because, as 1 said, the indifference shown by the
Department helped the interests of many of the traders and manufacturers
with the result that this corruption spread from one part to the other. Let
me tell you, Sir, black-marketing is not confined to the big industrialist or the
big man alone, I have seen even the lower people—small shopkeepers—also
indulge in this evil. These people feel that there is no other alternative for

them to make money and even they followed the principle which the big had
adopted.

Now, Sir, why do we ask for de-control today? The Honourable the Finance
Minister, in winding up the Debate on the Budget stated that we ‘‘all admit
that the mach'nery of controls has failed and that Government are nos able to
improve it. Then why have it?"’ Well, Sir, that was not a reasonable answer:
the popular Government should bave made every effort to improve it. No
doubt they are engrossed in many other things; probably their attention may
not have been diverted to that extent which is required, but surely the popular
QGovernment should have taken into confidence persons who are interested in
this matter and tried to find out some ways and means to imporve this machin-
ery of controls. But when the Finanoe Minister says that it was not possible:
therefore, it was desirable to remove it. we have no other alternative but tn
mainjgin the name of the popular Government by letting the control go, and
as far as I am concerned. T onlv want the control of the cloth to go. I am not
disoussing food control at present: when the matter comes before the House. T
shall give my views on it. But whv T am in favour of removal of cloth con-
ol is this. The industrialista who are manufacturing this cloth have been
reavonsible for hoarding the cloth and selline it in the black-market at verv
high price. Notwithstanding so many facts that were brought to the'r notica.
I remember a very big textile industrialist in Nagpur who exposed his own
oolleaguea that thausrands af hales were Iving in the warinne industrial godowns.
They were not prenared to release them and that resulted in eorrupt’on and
non-availahility of clath tn the consumers.

I know, Sir. hundreds of families who have not received their ordinary quot~
for the last 18 months. not because thev did not want the cloth but hecause
thev were tald that the cloth was not available. Thev wanted the cloth, thev
went to the ration ghops and waited in the queunes. hut they were told that cloth
was not availahle, althouch the cloth war there. Tt was snld aomewher~ else.
That ix the all-round poaition.
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Sir, the system prevailing in some Provinces is that these licences are con-
fined to partcular dealers. The bona fide traders who were actually doing this
kind of business are not given licences for reasons best known to the Provincial
Governments, with the result that they are restr cted to the consumer to obtuin
his cloth requirements from a particular shop where they have reg.stered their
card. If it had been open to get the cloth from any dealer, the ditliculty would
not have arisen.

Sir, when I discussed this question with the then Honourable Min'ster i
charge of Industries and Supplies about four months ago, 1 gave him a scheme,
for the complete revolutionisation of the present one. The Textile Commis-
sioner’s office in Bombay is a scandal.  The very foundation of that oflice re-
quires to be thoroughly reorganised. It might take time, about three to four
months, to re-organise the cloth control, so that it could be kept intact for the
benefit of the consumers for whom it waus meaa#. But the Honourable Minister.
then told me that he was looking into the matter and will come to some deci-
sion. After two months, I again saw him and he said*‘Goverbment had practi-
cally come to the decision and will make an announcement that there should he
de-control. When I went from Delhi, T read in the paper a week afterwards
that the Government were not prepared to de-control. That is the positon.

I quite appreciate, Sir, the difficulty under which' the Ministers may be
working. I understand they are going to bring about an increase in jrodue-
tion. I do not know whether the industrialists will help them or not. The
Honourable the Finance Minister while winding up the debate on the Budeet
made an appeal to the industrialiste to co-operate with this popular Govirn
ment, when he raises any Toan. Whyv not these industrialists heln the Govern
ment in cloth control also? They have made huge profits. They can co-
operate with the Government by increasing production without any leg'slation
and see that the control automatically goes away and the people are saisfied.
But, no, Sir, If they have made Rs, 5 crores; they want to make Rs. 10
crores.  Their greed has no limit. Howsoever you may tax them. they
are very competent and clever to dodge it. Just as thev are dodging Govern-
ment in taxes. so they are dodging Government in this control system. In
the Bombay market, in the Karachi market, ready-made clothes in bales used
to be imported. @ Where did this come from?  Imported cloth was not
availnble then and ready-made cloth was not controlled. Hee the fancy of
it. Bir. The svstem was so defective that hundreds of thousands of bales from
the Industries Department went out by this backdoor methud, and were soid
in the black market and the clothes were made and were sold at fancy price
in the form of shirts, pyjamas, pants, jackets, trousers and so on. TIs there
then any surprise that there should be scarcity of cloth? Therefore, Sir. T
am supporting this cut-motion, because it is the first meastre for de-controlling
cloth where risk can be taken. Govt. in mv oninion, Sir, should de-control cloth
instead of seriously contemplating de-control of food which in my oninion if
not properly handled will bring disaster to the consumers. T am talking of
small class ‘of people. T am particularly concerned with the urhan areas. 1T
asked the Honourable Minister vesterdav as to what was the pol'cv of the Gav-
ernment, whaether thev were going to de-control. He told me that the matter
will be considered when the cut-motion came up. T again put him a aquestion,
whether it would not he advisable to let us know in advance, so that it may
facilitate us in the discussion of the question. He said, ‘“Control will be re-
moved as soon as possible.’”” The meaning of that is that control is not going
to be removed.

Now, 8ir, T do not know the policv of this Gove‘mment as to when the con-
trol is t» b removed and whether start will be made with articles which w'lt
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be less barmful to the consumer, I know, Bir, that prices will shoot up if con-
trol is removed. I do not doubt i¢. I know what happened to sugar. My
friend Pandit Bharma said the price had shot up from Ks. 21 to Ks. 50. The
8ecretary of the Bugar Byndicate says it is not Re. 50 but 35 and that they are
going to keep it at 85. Now from 21 to 85 is 60 per cent. more.

1 will finish just now, Bir, I am sure the prices will go up. I am also sure
that probably the cloth msay not be -available, but I do not mind it. I do nob
mind because people are not going to starve, if cloth is not available. People
hsve remained without cloth for a number of years, and they can pull on with-
out it for some time more. Therefore to retan the good name of this Gov-
armmment, I for one am supporting this cut-motion that the contral should go.
Let the Government also have an expericnoce as to whether it is going to be
successful or not. From this point of view, and believing firmly in the condi-
nusnce of the control until we have supplies ava.lable, I am supporting this
motion for the reason that I have stated, not because this motion is brough$
today—I have been clamouring for it since 1946—but because the Textile
Department requires radical improvement.

Dr. B. B. Khare (Alwar Btate): Bir, 1 also rise to support this cus-motion
for de-control, merely because, Sir, things have now come to this . When
one begins to talk of control, it is impossible to control oneself. Bir, it is the

{ashion nowullyl; to attribute everything t:e the Government that has
13 moox behind. verything is supposed to s legucy left by the
g:-'nmun. Of oourse that may be correct in somse m{:eoh.pl:l::
i is ot oorrect in all respects; it cannot be taken as 'an axiom. I can make
& positive statement that the whole business of control has become much worse
than what it was during the regime of the past Government. You may ques-
tion me and say: “‘You bave no right”". I will say I have also a right to give
my opinion. You cannot restrain me. The reason is patent enough and that
is that the past Government or its machinery were not in such close an inti-
mate associntion with the mercantile community, as the present Government
or its machinery is, and the present Government are functioning democratically
with a vengeance. Almoat all Congrersmen are somehow or other in touch w'th
these matters. I am not alone in saying this, I have got the support of a
Minister in Bihar who recited in the Legislature of that province
Yong list of names of top-ranking congressmen as racketeers in control matters.
I chullenge anybody to deny that statement.

8ir. T support this moton, not because control is still not needed. but
becnuae the management of this control is an evil and 1 firmly think, Sir, that
we shall be much better off without control than with control as is being
managed under preaent conditions.

1 am questioned; T am attacked: T am crit'cised; I am ridiculed and T am
innulted, T bear all that; it is an ordinary thing in democracy. But T cannot
comprehend when people say that my speech is not understood. At the same
time. Sir. T feel flattered with the very touching reference to my speech thas
waa made vesterday by no less a person thnn the Honourable the Prme Min's-
ter and T really cannot understand if anvbody does not understand my speeches.
It is onlv a question of average intellivence and nothing else. Tt was said thad
my eriticiam was inconsequential: T admit it is ‘nconsequential, but at the same
tiime 1 am doubls grateful that my right to eriticise is conceded in a most genn-
rous spirit. My criticisme are inconsequential, not because they have got me
sense but hecavse there are serried ranks of mechanized voting automatons
to vote themi down, T mean those who have pawned their conscience and
sconunonsense. 1 have nothing more to eay.
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. (English translation of the above speech)

Ohaudhri Ranbir Singh (East Punjab: Genan?: Mr. Bpeaker, Bir, 1 rise to
support the out motion moved to discuss the desirablity of removing control
over cloth, ete. Although I am an agriculturist and ocan very well realice
that if feodgraine are controlled and other commodities decontrolled, it would
surely produce some repercussion in the economioc interests of the agriculturista.

I will not support this motion in the same manner as Mr. Sidhwa has done
it by keeping in view the angle of vision of the urbanites, because I under-
stand it mdninve correctly understood it that India is the land of agricultur'sts,
and not of the inhabitants of towns. Therefore, in determining the policy of
this country, we should not keep in view the interests of only 15 per cent of
the people living in the cities, but should also appraise the supremacy of the
righta of 83 per cent of those in this land who are living in rural areas and are
ag{icuiturinta. 1 rose to support this from the point of view of agriculturists
only,

As s oloth, I mention the case of the Punjab agriculturists. The
dress of the Punjab farmer comprises of one pugres (turban) on his head, one
kurta (shirt) and one dhoti worn round the loin. Generally we wear Dhotiss
and Pagries (turbans) measuring about 10 yarde and 5 or 6 yards respectively
and atleast three or 8} yard of cloth is required for making the shirt {(kurta).
In this way, everv farmer requires ahout 18 yards of cloth annually, bué
nctually he pets 12 vards. Then what happens? I will explain this by
&uoting an example from my own village which pertains to the use of ‘dhoti’.

v village alno gete the cloth quota of other three or four villages. 'The
population of my village is 5 thousand and that of the neighbouring villages
also is approximatelr five thousand. So, the population of all these villages
comes to ten thousand, and atleast ten thousand pairs of dhotiss should be
aupnlied for the use of the villagers. But in the quarterly quota only 250

dhoties have heen received. Ten thousand people have at least 200 families.
And out of these dhotiss bardly one pair of s dhoti falls to the lot of 40 men
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out of the quota for ten thousand people. Last year the quota was received
there frequently, and hardly one pair of dhoti would have fallen to the share
of each family. And it is possible that this year they may not be able to get
even one pair of dhoti. Therefore, they are forced to buy cloth from the
black-market also. The villagers are thus made to pay ten to twelve rupees
and even to the extent of rupees twenty for buying one pair of dhoti from the
black-market—when the control rate for one dhoti is Rs. 5. Therefore, my
belief is that even*ft cloth is decontrolled, then it would cost Rs. 10 to 13
ab the most to purchase a dhoti.

Besides this, there is another point and that is that all the difficulties which
have arisen on account of operation of the control would disappear. It is my
personal experience that the villagers have got to go to the District Head-
quarters to obtain cloth for marriage and other purposes and there they have
to flatter the officers and shis journeying involves ample expenditure also. If
they purchase the cloth from black-market with these expenses which they
Kave to incur in travelling, it would cost them less and moreover they will
not also have to face these hardships. Keeping in view all these difficulties,
I would request that the control on cloth should be removed. But all the
same T have a belief that this Government will surely look into the interests
of agriculturists in India. - l

T further hope that after the expiry of these three months when the fresh
stock of foodgrains arrives, we will bave experience in this aspect as well
Whether this experiment of decontrol is successful or not, and if it is suceessful,
then the Government will decontrol the foodgrains also.

Without saying anything further, I once again support this motion and alse
appeal to the Government that it should devote equal attention towards the
welfare of the people living in the rural areas just as Mr. Sidhwa has spoken
about the interests of those living in the urban area.

With these words, I resume my seat.

8ir Padampat Singhania (U.P.: General): Sir, ordinarily I would have na
desire to speak on this subject of decontrel but since I am in this House and
many things have been said which have no relation to facts, I think I mus$
say something so that people may take a more reslistic view as regards the
improvement of production and the method of control in this country. Be-
fore dealing with the subject of this cut motion I should like with your. per-.
mission to make a few general remarks on the budget.

 Mr. Spesker: I am afraid a general discussion will not be permissible bub
the Honourable Member may cover ‘a part of it as a background on which %o
make his remarke on the present motion.

- Mr. R. K. Sidhwa: Sir, we want to hear éomething about controls from
the Honourable Member who is one of the largest industrialists of this country.

Mr. Speaker: I am not much concerned as to who is who; I am only con-
eerned with the relevancy of the speech.

Sir Padampat Singhania: Sir, after 1944-45 when this country was in
great need of industrialisation there was much enthusiasm in the country about
it; but the difficulty in the last 25 or 30 years has been that people have been
inclined more towards moneylending than towards industrialisation. @ But
after this war people have become very industrially minded..  Very often
I have had opportunities. of meeting people from other countries like England
and America, and their opinion was that there is great enthusiasm here for
industrialisation and if this is put into effect India will become industrially
self-sufficient. Then after the Grady Mission and some other Missions our
QGovernment has come into power and there was a Coalition Government with
the Congress and the Muslim League members in the Cabinet. At that time it
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was the desire that it is not the big industrialists but the ordinary middle class
men who would bring about the industrislisation of this country. Then came
the budget as a result of which that big enthusiasm has been killed. I am
very grateful to the Cabinet that instead of waiting for a few months more
shey have brought this interim budget. It bas created a big effect on the
market and the middle class people particularly feel that it is not the desire
of the Uovernment to kill the enthusiasm of the people but that they will go
in for industrialisation. 1 hope by the time the next budget is brought in
they will tell us as to how many companies, out of those registered in this
oountry during the last two or three years, have actually been in a position
to promote the industrialisation of this country and how many have not yed
been uble to get their capital subscribed. .

Sir us regards this cut motion various allegations have been made,—vis.
that industrialists have no desire to incresse production, that production has
been amuggled out, the$ if only the industrialists would co-oferate with the
Governtpent the national production would increase, etc. People who make
these allcgations are vot, I am afraid, in touch with resl facts as to why the
production has gone down and people are suffering. It is said that produc-
Sion has gone down from 4,500 million yards to 3,800 million yards. Actually
production has not gone down to that extent. It is said that cloth is
emuggled out into tho black market. That is not a fact; actually it is cotton
oonsumption which has gone down, and without cotton you cannot produce
cloth. A study of the facts would show that it is not cloth which has gone
out bud actually there is no production. That is one of the important points
fo connention with this allegation about cloth being smuggled out.

Then it is naid that the resson for less production is not labour or less
working houra but that cloth has been made finer. That, 8ir, is not a fact.
In 1045 the position of this country in the matter of ~loth was very high and
the production of cotton manufactured goods was 4500 million yards, which
had never happened before in the histary of the cotton textile industry of this
ocountry. Before the war the production was something like 8,200 million
yards and it was nod expected that it would rise to that figure of 4,500 million
gerds. And production was maintained at tbat figure because cloth was of
groat nooessity in the world. It got a big priority because India had a big
bargaining power in the wrorld. &2 ocould get stores and supplies from other
oountrics becsuse we had this cloth. And His Majesty’s Government also
wanted this eloth and we got the first priority in the matter of stores and imple-
menls for the ootton textile industry. The reason was that cloth was nof
only a great necessity during war but there was a great shortage of it in those
oountries. We then thought that with this big bargaining power in our hands
we could maintain the level of that production. But the Brifish people and
the British officers in the Government of India felt that if India's cotton tex-
tile production was maintained at that figure there was also a possiblitv of
{noreasing it and India would be able after the war to capture other markets
besidea su pl_vinfI her own domestic requirements. = What happened after-
wards ? hat happened? Our big Honourable Members here in touch with
labour have heen pressing for a kind of international legislation to the effeot
that Indian labour which is working 54 hours a week should have their work-
iog hours out down to 48 hours. We have made all kinds of endeavours to
stop this. We have met the Honoursble Member in various Conferences.
We have suggested that once you cut down the working hours the production
will go down and inspite of our great appeal to the workers, they will not come
forward and increase the working hours. The result was that because Honour-
sble Members were wanting popularity they pressed for this cutting down. I
say this not by way of criticisam. But I am stating the fact. We have even
suggested that you may pay twice the wages of one hour but do not let the
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working hours go down, because India has only this cloth by which she has
» very powerful bargaining power in the world. But legislation has been
passed and working hours have been lowered from 54 to 48 hours and orders.
have been issued to provinces that circulars should be sent round to cut down
the working hours. It was not only the reduction of six working hours per:
week but all the multiple shifts that used to work in the various mills also-
went down and the produ-tion of handmade cloth has also gone down.

With the change of Government labour feels that it is their own Govern-
ment and they should tske as much advantage of it as possible. ~The real
problem before us is that producfion has gone down from 4,500,000,000 yards
to 3.200,000,000 yards. Therefore my request is as some of the Honourable
Members have said who represent labour here, that labour-
should be asked to increase production. I would request them in this House that
they musté comider that it is this country which has great bargaining power
in the world and instead of going abegging to other people for their food supply
and other requirements, they must come forward and ask the workers to bring-
up the cloth production. and if the cloth production will go up, then Indis
will have such great bargaining power that India will be able to get all the
Tood and all other supplies that she wants, instead of Ministers going amd
abegging our Embassies, and we will be able to solve much of our troubles.
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(English translation of the above speech)

Pundit Thakur Das Bhargava (East Punjab: General): Mr. Speaker.
8ir. Discussions have taken place here on control over cloth, yarn
and other commodities. 1 want to speak today on an item which is in no-
way less important than cloth or yarn. I like to say, Bir, that controls can
only be successful if the Demand and Supply of commodities are also con-
drolled. If she equilibrium of demand and supply is not balanced the result
is bound to be what we have witnessed, ourselves, ¥When we want to impose
control over certain things, we must study the positions of their supply and
the demand; the control over an item should be regulated according to these
two factors. What is going on at this time is that either the demand for an
item decreases or iteé supply increases. This is the case with all things excep$
those which are scarce in Indis. .

It it is said that there is a shortage of food in this country and if they can-
not be supplied to every individual according to his wants, then, I think this
should form the basis on which these things should be brought under control.
If it is said about cloth that its ‘production’ is less than its ‘demand’, and
that for its ‘equitable distribution’ it is required to be controlled, I think,
there is some justification. ~But have we not had bitter experiences with
these who are entrusted with the responsibility of balancing this ‘‘Natural
equilibrium™? A few years back the Government of India launched the
“*Grow More Food Campaign'’. After a few years of its inception the
hon’ble minister incharge stated before this House that this campaign had
failed to achieve its object. About cloth a big manufacturer has said that its
supply this year has been less than before. He suggests that the control
over the cloth should be continued. This manufacturer says that it is no#
possible to increase the supply of cloth. It has been proved that the cloth
control has not helped to increase its supplies.

The second thing about the system of controls is—and this z{:n the most
ingensitive Indian can feel—that in this country ~orraption has become too
rampant to be described in words. I may say that in all my iife T have not
<ome across any department which can be compared with the Supply Depart-
ment, in corruption and inefficiencv. 1 do not know much about Delhi, hut
{ know what sort of malpractices are going on in my district. There is a Civil
Supplies Officer whose salary is about four tc five hundred rupees per month
but he is making not less than ten thousand rupees a month. When this is
the ~ondition of the Officer in Charge, what do you think must he the hehaviour
of the junior officers. The less said about them the better! Thein cor-
Tupt practices defy desecription. Nothing is given to the Zamindars according
to the rules in force in the cities. Until and unless they grease the palms of
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the officers, it is mot possible for she villagers o get anything. This is what
our systemn of controls has given us. If we want to control an item, we must
see that its supplics are increased. The second effect of the Controls has
been that corruption has increased, and this is having a very bad effezt on the
people. We must take lessons from these two things and aboish controls.

8ir, I have stoed up to bring to your notice a particular point. It is this.
I want to speak on those things of which India is not short. Inspite of the
fact that there is no shortage of these things in our country it is not easy for
the puople to get themn. For example, take 2alt, For the last 0 many
yenrs, n cvery session of the Aseembly, the House has been discussiny the
policy of the Qovernment for the production and distribution of common salt.
1 had been thinking that now there would be no necessity for the House to
discuss this subject; because by the blessings of Mahatma Gandhi, poor Indians
have heen relieved of the Salt Tax. During the last session the Honourable
the Finan“e Minister assured the House that people would have no more diffi-
eu'tie in procurine salt.  Besiden getting it for eating purposes people would
slso get enough salt for Industrinl purposes. The tammers need salt for skins
and hidos, and the fishcrmen want it for preserving the fish. These poor men
were given hopes that they would cet salt eagily and at cheaper rates. But
now when it has been made s rationed article people have got an opportunit
for snying: “Why don’t Government impose taxes on air and water?
the Qovernment think that supplies of sall should be rationed, why don’t thev
alvo rution e supnlies of water and air ? Thir will bring more money into
the (tovernment treasurv'’,  There are remarks which are not made without
s enuse.  Indin has a const which is five thousand miles long.  Enough salt
ern b mnde from the sea water. We have, moreover places where calt
is found underground. The presence of salt in these places renders the land
there useless for agricultural purposes. On the one hand we have such poten-
tialitien. whereas, on the other we find that salt is selling in the black marked
ot rupecs three per scer in the U.P. and at rupee one per seer in Delhi. This
1 very eleanen One in surprired to find that salt has hean rationed in the fane
of thia thing that it enn he manufactured on so large a scale. This reminds me
of a Persian sentence. which liternllv means that whosoever goes into a sal¥
mine comen out with salt all over his person: In other words it means that o
dvar cannat dve without dving h'a hands. He who joina bureaueracy in hound to
hecomns hnreancratic  The absence of proper arrangements for the supp'v
of a chean and rmsential commndity like ralt shows a want of imagination, on
the nart of authoritien. T regret tn =ay that thoss men in whose handa lie onr
dext'nies have not realired the difficulties of the public. They do not even
care to study these difficulties. T am pained to find that people cannot get
aalt, T know that this is due to the difficulties in transport, But even after
makine allnwanes for this ‘diffionlty’. T am grieved to find that Mahatma
QGandhi's Batwagraha in this connection has bormne no fruit. Have the Indians
nn richt to manufacture salt? Why has the production of salt been control-
led?  For the imnosition of control over salt and for the failure to let people
manufacture salt in India, the Government have no answer.

At a distance of sbout 50 miles from here there is a place in Distriet
furenon knawn an Furrukhnacar. There were pretty big industries for
manufacturing aalt, and enough salt has been produced there.

&~ Wenamvable Moember: Sir, salt does not come in the subject matt-r
of the motion.

Pundit Thakur Das Bhargava: If mv Honourable friend cares $o read the (‘u$
\'Mim:.. he will find writien therein ‘‘Cloth, Yarn and commodities other than
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Sir, 1 was saying that Farrukhnagar produces such a fine quality of salt in.
such a big quantity as can suffice to meet the demands of two to three crores.
of people inhabiting this part of the country.  Simularly, in the year 1914, and.
during the last war the district of Hissar produced nitre worth lakhs of rupees.
But now we find many difliculties there. This industry has received a big
set back on account of the present policy of the Government. Instead of
getting encouragement to increase the production of sult people are bemng dis-
couraged and the production is falling day by day. This sort of control can
pot be successful, Sir, I have to request, that where salt is present in the-

und it should be taken ou# so that these places are rendered fit for cultivation.

his can only be achieved if people are allowed to manufacture salt. I find.
no reason why the Government should not change its present policy about it.
People are dissatisfied all over this country; every body wants that this item
should not be controlled.

In my opinion, we should also decontrol food. I belong to a place which.
is not a deficit area. It is quite likely that I may not be correct. But I
will state that if food is decontrolled, the Grow More Food Campaign will
also bear fruits, and supplies of every commodity will increase. =~ We are forced
to-day to go to the black market for buying even those things which are pro-
duced in our own districts. This is deplorable. If the Government consider the-
black market unlawful they should not pursue a policy which creates cir-
cumstances favourable to the Black Market. Care should be taken to see thab.
those factors do not rise on which the black market depends. Bir, I want to say
that a man produces & certain thing, for example wheat.  Suppose its price
hss been fixed at Rs. 10/- per maund. Another man who needs wheat goes-
to the producer’s place with an empty cart and offera to buy it there and then
by paying cash at the rate of twenty rupees per maund. When the producer
is given this temptation, do you think Sir, he will not be tempted? May 1
ask the Honourable Minister for food if he thinks that foodstuffs have beem
selling at controlled prices and not in the black market. 1If it is a crime to
sell one thing in the bla~k market, it should be so with all things. My Honour-
sable friends know that in Delhi for many days people have been getting only
rice; no wheat or atia has been given them. If a man receives a guest, he
cannot offer him meals. Nothing can exhaust the ‘mcral stamina’ or spoil the:
‘morale’ of the public more than the existing system of controls. Keeping'
these things in view, we should, therefore, for the time being, abolish the-
system of controls. Last year the feelings of the House about the continu-
ation of the controls were so excited that when the then Minister for Industries
and Supplies, the Honourable Rajaji rose to answer the debate, it was verv
difficult for him to speak. @~ What effects it has had on us during thc interval’
which has lapsed between the two Sessions, is not unknown to the Honourable
Members. Today even the beacon light of this country, the strongest force of
this nation, Mahatma Gandhbi, who always cherishes the welfare of the masses,
has come to the conclusion that the controls must go for they have:
reither helped to increase the production nor have they rucceeded in making
equitable distribution. With great respect I wou'd like to say to the-
Honourable Minister that such circumstances can arise here as will imerease the-
groduction of both food and cloth. That will allay the prasent difficulties of the-
public and they will get a big relief if these controls are removed.

Shri 8. K. Patil (Bombav: General): Sir, I rise to support this cut, parti--
cularly because it is meant for raising a discuss’on on the policy of cloth control.
I am not going into the larger question as to whether free economy or controlled’
economy should be the rule of the administration. Althongh T am an ineorri-
gible protoganist of free econcmy. T ecan conceive circumstanc-1 where control-
led economy becomes necessary. In 1943-44 cloth control became necessary, as:
circumstances were such. There was a shortage of cloth and there was a clamour
from the poorer people especially thet cloth should be controlled and henco the:
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-control came. 1 bave no quarrel with the contrar but the trouble is that ib is nof
& question whether the conwrol is good or bad but the real question is: how is
the administration of that control? During the last three years if there has been
.an outstending example of curruption, and something worse than that in the
whole administration, it is in the cloth control and it is not exaggersting facts
if people call it & ‘scandal’. It is a scandal and to call & spade a spade is no
offence at all. From the top to the bottom I really do not know who is free
from corruption so far as the management and adsninistration of this cloth con-
4rol is concerned. Besides there has been so much of confusion in the ordérs thad
bave been issued from time to time so far as the administration of this control
is concerned. that even an educated man hardly uridérstands really what sre his
vights within the four corners of this control.

1 bhave been associsted with this control and its working during the last
threc years, almost ever sinze its inception 1 bave found so much confusion and
<chacs throughout this period, that I am convinced that the time has come when
this contral ought not to remain even for a day longer. The resolution of the
A.I.C.C. has been quoted. I am aware that the resolution gives s caution
4bst the controls have got to be lifted without detriment to the public good.
I do understand that. It may apply to food and other necessaries of life.
But so far as the contml of cloth is concerned, the way shat it is administered
in this country, the soomer it goes the better. There will be no detriment to
the public good. 1 can give you some instances about my city, the City of
Bom%ny which is the main ocity from where most of the cloth comes. This
-control is opersted in a very funny manner there. There have been loopholes
everywhere, Wheraver you go you find an exception and therefore it becomes
confusing to know whas the rule is. In our ocity spart from the quota holders who
are given the cloth—and how these quota holders operate this cloth in a
known thing and I will not dilats upon it—in addition to these, every millowner
is given half per cent of the cloth production to be used in any manner he likes,
namelv for himsolf, {or the shareholders, for his friends and so on. Whenever
« millowper is oaught in possession of cloth he can always point out that if is
out of that balf per cent which he has got. Nobody knows whether any acoount
is maintained of all this—possibly some account is maintained. The system
varies from place to place. In Bombay you have to declare how you are go'ng
%0 use that half per cent. In Ahmedabad no such restriction exista. 8o
there is no uniformity as %o how thnt half per cent is to be used. I do not
object to giving half per cent to the millowner. Give him even 5 per cent
if he in made answernble aa b0 how he ia going to ure it and if snme control is
exercised on his discretion. But no control ia exercised. There is con-
trol on evesthing but ahsolutely no control an those who are exercising this
wontrol and who are supposed to manage and administer it.

There ia another very funny provision in this control so far as the city of
Bamhav is conacerned. T do net know what conventions obtain elsewhare.
Tn addition to the 10 vards of ~loth which is nermissible to everv man, a worker
in the mill indnstry is allowed 18 vards per head for himself and for all his
dependents.  Tineki'v, Sir. o majority of us are Hindus and voul can imagine
how many dependenta there can be in a joint family in Hindu society. I m=nn
the number of nephews and nicces. There ic no rule anywhere as to who are the
devendents of n worker with the meult that if the auarter of a million of our
workers, whi~h iz the full complement of the !extile workers, have each got

10 dnpendents—they mav even have more, T do not know—it will come to mil-
lions and millians of vards of cloth in addition to the 10 vards of cloth per head
which is permicaible under the controlling order. What is the result of it?
You have hean raving that there have heen corruntion and demornlisation in
the higher socicts. Teave alone the higher society who can digest the corruption
and who are amswerable to their God. But to the people who have had no
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opportunities of corruption you are throwing them in t:heil' way by saying ‘if
you like, take 18 yards more because you are n worker’. I quite understand
the justification for that decision.  Why should they not get a little more than
the others? But what is the result of giving that cloth in such a large quanuty?
On an average a man will have rour to ten dependents.  Even on the basis of
four, for a quarter of a million people it comes to something like a million peovle,
And padtinlvine it by 18 von eet something like 2 crores of  vards of cloth
which is fréély 'goiug into the market. The result is if the cloth is issued just
now the next mornmg you can find it in the black market.  In this connestion
1 should mention the suggestion which 1 made to a very high government official,
I ssid **You are giving the prices of controlled articles in the Gazette. Why not
give the black market prices also in the Guzette so that people can understand
thix is the control price and this is the black murket price’”.  Let the law of
supply and demand operate even in black market. so that those poor vittims
who have to resort lo the black market will have the advantage of chrm&amg_
between two people from whow to buy. There are iarkefs in the city of
Bombay where you cun go and make any purchase—I am not talking uf the
murkets of the quota helders but 1 win coming to the last stratom of society
fromn which you did not expect this sin. because there were no opvortunities
for them of committing it. Having thrown this temptation you find there is
so nmuch of cloth going. If you go to these markets and say that vou want
a particular brand of cloth, so mauy yards, even thousand yards, by tomorrow
8 o'clock, within 24 hours, you can have it for the black market price. There-
fore. these are all the things that vou find as a result of the control.  The ad-
ministration is so rotten—I do not know what is not rotten about it. If any-
thing has remained un-rotten, by the time you finish this control the whole
thing will be rotten.  There will be nothing to choose from top to bottom,

Lt us nol confuse ourselves and confuse the mmin issue as if there is a
war between controlled economy and free economy.  Honournble Members on
the (Government Lenches also make a plea that when the times are difficult
the economy has to be controlled. T agrec it has to be contrelled. - But at
the time of instituting the control you must know that the machinery that
you nre employing is a machinery that is charged with the highest integrity.
that it is an honest mmachinery that administers it.  If therc are faults here
and there it is pardonable, but when the whole machinery is rotten what is to
be done? There was a question in respect of the Rationing Department
in our city—in some other department and not cloth, but the illustration is
quite apt for it also—that the congress should supply some volunteers
to go round from house to house to check up whether the cards issved really
bore any proportion to the actual number of people existing.  Naturally I
suid “Very well; T ean help the Government; what is wrong in it; it is a social
servici: why not give volunteers in ovder to have a check-up of those cards?’
But within an hour I got a telephone from the President of the Union who
controls these men.  He asked ‘Is it true that you have promised a thousand
volinteers fo the Government in order to help them in checking up the number
of cards?’’ I said ‘Yes, what is wrong ahout it?' He said ‘There ir everv-
thing wrong’. I at once smelt the rat. T could understand what was wrong,
namely that if our volunteers went and made a check-up they would realize
that there were more cards than there were persons, Sir, population is
growing more in our ration cards than actually. 1 give this merely ns nn
illustration. There is not only a ecard for food ration in our city, but that is
also a card for cloth ration. Tn our city where there is a population of about
28 lakhs there are 35 lakhs of cards, and these additional 7 Inkh eards are
characterised as ghost cards beeause the holder« in respeet of them are not
actually existing. Tmagine, if in an administration where there are thousands
of reople working including so many officers getting astounding rates of pay
but who are yet demanding every day more and more pay, a city could not be

L]
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mazaged wid outside this 28 lakhs cards there are 7 lakh of ghost cards both
in food ration and cloth ration, then you can very well understand the quality
of the administration that you have set in motion. 1 do not blame you. You
are not responsible for setting it in motion and you cannot even improve it.
1f there wes o hittle patch somewhere, you can improve it. But when the
whole: thing has gone wrong und is rotten it is beyond improvement. The only
thing that can improve it is a clear-cut operation and that is immediate de-
control. 1t is no matter what happens as a result thereof. If anything
happens the socicty will adjust itself to it. But here the administration has
come to 8 point whare it is absolutely impossible to improve it so far as the
operntion of these controls is concerned.  Therefore the sooner cloth is de-
controlled the better. 1t is not merely for the sake of argument that I am
suggesting this,  If the greatest hardships are to be borne by the masses it
is not beeause of the shortages but beeause of these controls as a result of which
there is the unequal mat:h between the rich and the poor. They cannot
stand. ngainst the rich when the administration becomes as rotten as it has
become. The remedy is de-control.

8ir, with these words 1 support the cut motion moved by my Honourable
friecnd Mr. Suaksena.

The Honourable Dr. Syama Prasad Mookerjee (Minister for Industry and
Bupply): Mr. Speaker, Bir, the last speaker has analysed the situation in a
very realistic manner. 1 believe, 8ir, the question before the House is nob
whether control as a system is good or bad, but whether the control system
has got to be withdrawn in view of the manner in which it is being worked in
the country today. I can atonce remove, Sir, one impression from the miuds
of my friends. Since.last year Government has withdrawn control over 105
ocommodities, and at present control exists with regard to only a few items.
Perbaps Honourable Members would be interested to know what the items
exactly are. First is iron and steel, second is cloth and yarn, third is coal,
fourth ‘is paper, which is only partislly controlled now. These are the items
which fall within the Ministry of Industry and Supply. There are three items
which fall within the Ministry of Works, Mines and Power, and also partially
Railways, namely motor spirit, kerosene and mica. With regard to all other
ftems, control has been withdrawn. 8o far as salt is concerned, I felt rather
ourious when 1 war hearing the speaker. The Salt Control Order hses not yet
been put into force, and whatever has been happening in differcnt parts of
India due to the scarcity of salt has been in absence of the Salt Control Crder
and not on account of it. In fact the difficulties which my honourable friend
was pointing out, I believe, lead to the conclusion that the Salt Control Order
should be imposed at once and rigorously applied in different parts of the
country. T shall however deal with the salt matter and give ccrtain facts and
figurea before the House later on. But let me come back, Sir, to the main
ftems which are now under control. 8o far as iron and stecl are concerned, I
have not heard anything from any member yet. 1 do not wish to speak much
on this item, but T would just point out that today India’'s’ capacity for produe-
tion comes up to 1.250,000 tons per vear. Our need, Bir, is between 2 and 24
million tons per vear, but actually we are producing between 800.000 ard 900,000
tons per year. That is a bare statement of fact. 8o far as the import position
is concerned. this vear we budgeted for 150,000 tons to be imported. TUnfortu-
pately we have got only about 15,000 tons. So there is no doubt that there
exists an overall scarcity of iron and steel in the country. In these circum-
stances T do not think anyone would suggest in this House that iron and steel
should be decontrolled immediately.

Prof. Shibban Lal Saksena: But there is great corruption in its control.
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The Honourable Dr. Syama Prasad Mookerjee: It is suggested that tlere is
great corruption in the working of the administration. Now, Sir, with regard
o thie method of distribution in resPect, of iron and steel and corrupt-ion generally;
1 shall welcome any constructive suggestions which Members of the House may
make. Now let us look at the matter from a practical standpomt. Mr. Patil
said, and so many other Members have said, that there is a lot of corruption,
so that although control may be desirable and necessary, on account of corrup-
tion we must decontrol.  This is like the argument of the_ mman who may say
that since in spite of the Indian Penal Code, there are lots of murder cases
going on in the country which you cannot check, let us abolish the Indian Penal
Code itself and let people commit murder as much as they choose. If you feel
that control is necessary in respect of certain commodities, we must have the
courage and the capacity to put up a machinery which will be beyond criticism.
Government is fully prepared to do it. Whatever might have happened in the
past, we might have felt helpless and only thrown discredit or blame at this
or thut other officer—since the 15th of August 1947, when we claim to have
taken full control over the affairs of our country, it does not lie in our mouth
to say that although in respect of a particular commodity control is necessary,
we are not fit to administer this control, and therefore we should run away from
our duty. Sir. as the Minister responsible for this department I would suggest
to every Member of the House, and indeed to cthers outside this House to give
us concrete instances of corruption, and if after that you find that Government

"is slow to proceed against an individual, no matter whether he is high cr low,

you can come and eriticize the Government.

Dr. B. Pattabhi Sitaramayya (Madras: General): That is not our business,
Sir.
The Honourable Dr. S8yama Prasad Mookerjee: It may not be the business
of the Member who interrupted, hut I believe, Sir, it is the business of every
responsible citizen, who comes to know of any specific instance cf corruption
vot to keep it within his own mind but at any rate confidentially to inform “the
Government as to what it is about. I ask here for full co-operation and I did not
expect a veteran leader like Dr. Pattabhi Sitaramayya to get up and say thaé
it is not his business to help the Government to eradicate the evil.

Dr. B. Pattabhi Sitaramayya: Because you throw the burden upon the
opposite party. _

The Honourable Dr. Syama Prasad Mookerjee: No, Sir. I am quite sure
the Honourable Member will be protected. We do not wish to drag him into a
court of law, against his will. We can hold an enquiry.

Shri Biswanath Das (Orissa: General): I should like to know the soct ot
illustration in corruptive method that the Honourable Minister wants. We are
fully willing to co-operate with him, but what is the sort of instance that he
wants? There are various kinds of instances. . .

Mr. Speaker: Order, order.

The Honourable Dr. Syama Prasad Mookerjee: I would like t6 have sll kinds
of instances. If the Honourable Member has information which he thinks
would lead to some result, we shall welcome it,—not only Ministers, but also
responsible officials in charge of the departments concemed Now S8ir, let me
proceed with the other facts.

Haji Abdus Sattar Haji Ishaq Seth (Madras: Muslim): The Honourable
Minister referred to protection being given to the man who gave information.
I was not clear about what he said.

The Honourable Dr. 8yama Prasad Mookerjee: What I said was that if the
matter goes to a court of law and if the Honourable Member is cited as a wit-
ness, the question of protection arises, but in many cases information may be.
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sent to the department of suspected cuses where there is a prima facie evidence

before the Member and we shall not shirk enquiry being made mto such allega-
Bions.

8hri Mohan Lal Saksena (U. P.: General): Is the Houourable Member
aware that definite instances were published in the newspapers? What action
has bern taken on them?

Mr. Speaker: The Honourable Minister need not reply to all these interrup-
tions now, otherwise theri will be no ¢hd to them.

The Honourable Dr. Syama Prasad Mookerjee: I shall next eume to cosl.
Now with regard to cosl, there also quite naturally no onme has ruggested that
eontrol should be withdruwn at the present stage. On sccount of various diffi-
cultios, and particularly on sceount of transport difficulties, it is not possible
for us to utilise conl to the best ndvantage of the country. and therefore some
sort of regulated coutrol is necessary.

I am not referring to paper, Sir, buecause practically thut is decontrolled
except with rognrd to pnper which is manufretured in Indin. But there also it
is interesting to find that while our annual eapaeity comes to ahout 120,000 tons,
we are sctunlly producing between 85,000 and 90,000 tons.

1 therefore come back to the main itern which bas been discussed since
yostordny, and that is with regard to textile control. Mr. Patil pointed out that
in 1048 control was neoessary in view of the shortage in the conntry. There

wis clumour from the consumers, there was  clumour from

1 ». different sections of the people, and therefore control had to be im-

sosed. 1 have before me, Bir, the total production figures in Indio

since 1688, {t appears in 1948 India produced 4,715 million yards of mill-cloth.

That quantity was not upparently sufficient to meet the roquirements of the
pegple. Now, thix year. . . . . .

Shri Rohini Kumar Ohaudhuri (Assam: General): Mny I know how much
of these millions of yards was only bandages and patties? Many mills in 1942
and 1048 gave up producing dhoties and shirts and were busy in making only
bandages and patties for troops.

The Honourabis Dr. Byama Prasad Mookerjee: So far as the niilitary require-
ments are voncrned, 1 have not got the exact figure—it will be about 600 million
gards. But I am giving you an overall picturc. In 1048, the yeur in which

control was imposed, Indis was producing mill-made cloth to the extent of
4,715 million yvards of which six to seven hundred million yard: were to be con-
sumed for mifitary purposes, Now, today our production has gone down; it
has come to 4,000 million vards. Tt might be a little less this year.

Mr. R. K. Sidhwa: What waa it last year?

The Honourabls Dr. Syama Prasad Mookerjee: I am talkiug of last yeer.
Mr. Speaker: The Honourable Member may continue his speech’ after Lunch.

The Aszembiy then adjourned for Lunch titl Half Part Two of the Clock,

The Assembly re-asscmbied after Lunch at Half Past Two of the Clock.
Mr. Spraker (The Honouwrable Mr. G. V. Mavlankar) in the Chair.

The Honourable Dr. Syama Prasad Mookerjee: Sir, I was Plﬂcillg before
the House the production figures during the year oontrol was imposed. A
question was raised as to what was the quantity which was taken for defence
mmaduﬁupthispmiod‘ I have got here a complete statement of the

uction for the years fromn 108588 to 1940 and slso the figures for export
and for defence purposes. Tt appears that in 1948-44, the year in which con-
trol was impased. Indie had a balance of 5.470 million yards of cloth, including
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bandloom and mill-made, for distribution amongst the popuiation. Now, thag
compares very unfavourably with 1946 figures. In 1946, the total quantity
avauable for distribution amongst the civilian population was 4,888 million
yards. In other words, if Mr. Patil's proposivion was correct, that there was
ample justitication for having control over textiles in 1943, my submission is
that the situation in the country so far as production goes has not improved—
rather, it has deteriorated. . '

Then, Sir, a question was raised as regards the production in recent months,

1 huve got here & complete account of production by the mills from 1946
January right up to 1947 October. 1t appears, Sir, that after control was in-
troduced in 1943, production increased for the first year and very slightly de-
‘creased next year. Then from 1946 onwards, production started decreusmg more
rapidly. What the reasons are, 1 need not dilate upon. They are well known to
the members of the House. There were communal disturbances. There were the
8-hours day programme, strikes and other difficulties coming in the way of
larger production.

Now, it has been said by my friend Shri Khandubhai Desai who is an ack-
nowledged authority on the subject that the mills are making enormous pro-
fits. That is true. But here also, 1 have not been able to see the exact logio
of the argument—if the mills are today making enormous profits inspite of
control, how will the mills be prevented from making more profit if control is
withdrawn? For instance, 1 am  tuking from Shri Khandubhai Desai’s
pamphlet certain illuminating figures. 1n 1948, the year in which control was
imposed, the gross profit was Rs. 109 crores for the textile industry in its en-
tirety. The net profit, however, was Rs. 21 crores because of taxation and
other considerations. In 1944, the profit decreased to Rs. 85 crores. As soon
as the control started operation, the profit also started decreasing. The net
profit was Rs. 18 crores for 1944. In 1945 the gross profit was Rs. 61 crores
and net profit Rs. 18 crores. Tn 1946 the gross profit was estimated at Rs.
41 crores and net profit Rs. 9 crores.

Shri K. Santhanam (Madras: General): May I ask if this was due to
price reduction or some other cause?

The Honourable Dr. Syama Prasad Mookerjee: [ am not saying that it
was due entirely to price reduction. What 1 am saying is that the reduction
in profit followed theintroduction of control, and if control is withdrawn ‘then
profits are likely to increzse. ' ‘

Mr. Naziruddin Ahmad (West Bengal: Muslim): There are secret profits.

The Honourable Dr. Syama Prasad Mookerjee: 1 am talking of open pro-
fits. 1 have no access to the secret profits of the mills.

Now, Sir. let me emphasise here that the present Government is not en-
amourcd of control as such. Far from it. We accept the principle that de-
control should be introduced as scon as circumstances permit. Here, the
prime considerstion is the welfare of the musses of the people. We have
made an experiment with de-control of sugar. Within 24 hours of the un-
official announcement—the order of de-control has not yet been officially an-
nounced by the Government of India—prices jumped up from Rs. 20:8-0 to
nearly Rs. 40 to 30. Now. who was responsible for this?

An Homnourable Member: Speculators.

The Honourable Dr. Syama Prasad Mookerjee: Quite so, speculators. 1P
by a sudden de-control we would help in the reign of lawlessness otherwise by
speculators. that will be a matter which I know tne House will certainly no
like. But look at the manufacturers themselves. Only ycsterday they came
out with a statement that the price will 2o un to Rs. 35. So the net resuld
of de-control of sugar, according to the manufacturers themselves. would be an
increase of nearly 80 per cent. I do not ignore the fact that it is proposed to
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increuse the price of sugar-cane from Rs. 1-4 to Rs. 1-12 or Rs. 2, which
means 60 per cent. more. But tbe ‘mmediaté increase relates mostly to exist-
iug stocks.

Pandit Balkrishng Sharma (U. P.: General): May I know, Sir, if that
would not encouruge the growing of commercial crops and thus not redound
upon the success of our “‘Grow More Food Campaign’'?

The Honourable Dr. Syama Prasad Mookerjee: It is not for me to go into
tltat question, but 1 just mentioned it us an illustration of the danger which
might follow if de-control is effected without a proper guarantee that specula-
tors, manufactyrers or traders or the middlemen will not take advantage of
such de-control and allow the prices to rise up to such an extent that it will
put the man-in-the-street in extreme difficulty.

Now. Sir, let me come to the present scheme of Government regurding
the textile industry. My friend, Mr. Baksena, pointed out in his speech to
Mr. Vadilul's schemes which he bad suggested to my predecessor, Mr. Raja-
gopalachari. That scheme was in the nature of standardizing the production
of cloth. 1 need uot go into details, Sir, but I can tell the House that Govern-
ment had already appointed an ad hoc Committee for the purpose of going into
fhis question. What is the main question? The main question is to increase
production. This question was gone into by the ad hoc Committee and the
ad hoc Ccmmitteo recommended that production of cloth should he standardized.
There should be less production of finer cloths and more production of medium
cloth so that in quantity we can have more supplies for distribution among the
manses of the people. That report was discussed with representatives of the
tndustry and accepted hy Government with some modification. The question
then arose that if mills were ssked to produce these standardized varieties,
thore would be some loss over the production of the medium and the coarser
type of cloth: the demand wns made by the Industry that price of cloth should
be inoreased. The present Government was not satisfied that the increase -
was going to affect all the mille. In fact. T tried in vain to obtain definite
figures ns to how many mills were going to lose by the adoption of the stand-
ardized schome. Some snid that it would be only ten per cent; some others
said that it would be 20 or 30 per cent. Government. therefore felt, that ib
would be undesirable to allow a general inerease of prices in cloth which would
go to benefit a large number of mills, who are already making huge profits,
on the pretext of subsidising a small number of mills who might perhaps lose
on account of having given effect to the standardized scheme. What is the
decision that Government renched? Government decided that immediate
steps should be taken to speed up production. Therefore. Government called
gpon the Textile Industry to adopt this atandardized scheme. At the same
time, Qovernment assured the Industry that while the Government was nof
going to allow a general incrense of prices, thev will he prepared to have this
question examined bv the Tarif Board. as allegations were made that the
ad hor Committee had not examined the detailed working of a sufficiently
large number of mills.  After that ix done, Government would decide on the
question of incrense in price.

Now. here it came to our notice that there were certain defects in the pre-
sent system which required alteration. One Hobourable Member referred to
the Quota-holder syvstem. Now the aquota-holders used to get about 3 per cent.
ocommisgion, which meant nearly about 9 crores of Rupees, which m
thought was unjustifinble. Government therefore reduced the quota-holders’
pereentage from 3 to 13, Thiz has alreads been announced to come into effect
from the !st Januarv 1048,

Shri Mohan Lal Baksena: That is too high,
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The Honourable Dr. Syama Prasad Mookerjee: Some, I know consider
this also high. We are considering whether we cannot abolish the quota-
holder system altogether and allow the ordinary trade channels to flow as they
formerly used to do. "That also is a matter which is under investigation, bub
I am giving you facts which would go to show in which direction thé policy
of the present Government is moving. I was impressed by the arguments
which were put forward by my friend, Mr. Khandubhai Desui, as aiso the
Mover of the amendment, that Government might consider the question of
having control over production alone and withdraw control so far as distribu-
tion and prices go. That is a matter which has already occurred to us, and
I can say this without disclosing any secret, because there is no secret be-
tween the Government and the House so far as this matter is concerned. I
have already taken up that matter for examination. That I believe, Sir,
will be a fair via media. Some sort of control over production is necessary.
Now Government is today faced with a charge which is brought forward by a
large number of consumers and aléo from Labour that the mills are producing
. much more, but that has not come into the open market. That allegation has
been made on the floor of this House here yesterday and today. I was trying
to compare the total quantity of cotton that has been used and the total
quantity of cloth that is produced according to the open market figures, and
roughly speaking approximately one co-relates to the other, but, 6f course, it
is very difficult to arrive at a correct figure. Now on' this important question,
what has the Government done? Government has decided and that also has
been announced that Unit Production Committees will be appointed in res-
pect of each mill. I will request the House to examine the potewutiality of
such a stsp which Government has taken for the first time in this country.
In England such Unit Production Committees are functioning. Our object is
that with each mill will be associated a Unit Production Committee on which
represqutatives of Labour and also all representative experts from the mills
will sit, and it will be their function to see that there is no wastage or leakage
8o for as production goes. I have asked the Industry to accept in good spirit
this decision of ours. Industry did not like it, but I pointed out that instead
of allowing the cleavage to grow between the employer and the labour, it is
much better, if there is nothing to be hidden by the Industry, for it to agree
to accept such a Committee, so that within a few months we can see whe-
ther really there is any leakage or any wastage or not. My idea is that over
and above such Unit Production Committees we can set up Regional Com-
mittees, so that on the question of production there will be one over-all
policy within a particular region. We can also have Provincial Committees
and an All India Committee to control production of mill cloth in the country.
So far as methods of distribution are concerned, Govermment will re-con-
sider any points that may be raised and I am going to consult Provincial Gov-
ernments and the Standing Committee on this matter. We do want some
sort of direction to continue so far as ad hoc distribution among the Provin-
ces goes. Now, it is well known that there are certain Provinces in India
which produce the bulk of the textile cloth. Bombay Presidency produces
nearly 70 per cent; Bengal used to give us some previously but now a num-
ber of mills has gone into Eastern Pakistan; in the United Provinces there
is some production; Madras also has considerable production so far as hand-
loom cloth is concerned. Now, is it not desirable that in the initial stage,
at any rate, there should be some direction given that a certain minimum
quantitv must flow into each province, so that Provinces like Orissa, C.P. or
other Provinces which are deficient mav not find themselves in considerable
difficulty? Supposing Bombay will allow 18 or 20 yards per head to the
people of fBombay Presidency. then obviously that mayv seriously affect the
position of people living in other provinces. If we can ecarry both together,
if we can set up a machinerv which will ensure that production will speed
up and at the same time if there can be some sort of general directive given



112 CUNDTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) Loin Dec. 1ud?

|Dr. Sysms Prasad Mookerjee| )
us regurds the muunum cloth whueh is to flow to each Proviuce, the rest we
el senve Lo the mills und to the normal trude chaunnels. Even now, Sir, the
Central Government has nothing to do with regurd to detailed provincial
distribution. ‘Lhe detailed distribution of cloth and yarn within the Province
i» u motwer which has to be decided by the Provincisi Government iteelf.

My Honouruble friend spoke today about ghost ration cards in Bombay.
Obviously that is not a thing with which the Central Government has any-
thing to do; whether ghosts exist in Bombay or not is & matter which Mr,
I’gtil should settle in consuitation with his own provincial Government over
which he bus full coutrol. We do not like ghosts anywhere, whether in
WBombay or Delhi or in uny other part of the country. But I am saying that
even toduy there is decentralisation to a very considerable extent. The Central
(iovernment through its Textile Commissioner allots u quota to the provin-
ces and the rest is left in the hands of the provinces themselves. For instance,
us rogurds the I8 yards which were given to mill workers, 1 went into that
question.  The unswer which I got was that if mill workers were not given
this extrn quota it will be difficult to make them produce more, These are
locel matters which have to be properly adjusted. But I may go back again
to my originul proposition that if there is an all-out effort for increagsing pro-
duction, ull®these questions will disappear in no time. In fact this is a
matter which affeets not’ the textile industry alone. We nre calling the In-
dustrige’ Conference to meet here on the 15th and 16th December. India
is toduy reully on the brink of a precipice; we ure facing a very grave econo-
mic crikiv.  With regard to almost every industry that matters we are-pro-
ducing much less than what we should; and unless we can put our heads
together und produce to the. maximum of our capacity I see before me very
durk doys indeed. That is o matter which depends on the co-operation of
the “industries themselves, of labour, of the people, and a forward policy to
be pursued by the Central Government and the provineial Governmeffts. I
had u talk with representatives of industriés; they sometimes ure apt to
throw the entire blame on labour: and labour is apt to throw the entire
blame on industry. But it will not do for us to tolerate the continuance of
such w state of affairs. The industrics also must recognise that labour has
to be satisfied in a reasonable manner, hecause after all without the full
co-operation of labour no capitalist and no industrialist can produce any-
thing, not even Rir Padampat Singhanin or Sir J, P. Brivastava. We are
therefore considering this question as to how we can have a proper adjust-
ment ade so that during the next few years at any raote we can have no
atriker, no lock oute and no interference with our normal production and we
enn pive India the most that we ocan produce.

Sir. 1 hope vy Honournble friend Mr. Saksena, in view of the assurance
that 1 have given that Government is fully aware of the volume of publie
opinion which existe on the question of future control of textiles, will with-
draw his motion and will help us in evolving a policy which will make it possi-
ble for wa to produce more and also to withdraw the restrictions that now
exist us soon as possible.

With regand to the reduction of staff, when 1 heard from my Honour-
able friond Mr. Saksenan yesterday about the 10 or 12 pages of names of
officera which he found in the Telephone Directory. T went and found out’
from my office that in the last two years there has been a reduction of 68
per cent. in the total staff of the Industries and Supplies Ministry. I
believe the Honourable Member will allow at least one-third of the
sonnel to continue: otherwise whatever we are doing will not be possible for
ws to do. So for as the question of corruption is concerned, of course only
vague allegntions have heen made: no specific case has been mentioned, and
it breaks my heart to think that all these allegations that we make here or
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outside are not today directed ugamst uny loreigucr; whatever alegation is
wmade is agamst our own countrymen. ln fact 1t 15 not ofiicers alone. Mr
Patii rightly powted out that the 18 yards of cloth per head which are going
to thousauds and thousands of workers are not being utilised for their own
uase but that all that is going straight into the black warket where a pre-
vailing price already rules. 1f these ullegations are true, if ghosti ration
cards are moving about from one part of the country to another, if workers
get their cloth and do not use it for thew own purposes and send it to the
black market, obviously there is something rotten in our own country and
we have got to set our own house in order. If critics have an opportunity of
criticising us perhaps they may also say things which may put us to shame;
it is no use our making vague ailegations about corruption. Corruption is one
of the many war legacies and we have to tackle it. As I said at the begin-
ning, Government do not want to encourage corruption in any form or shape
whatever. We can put up a machinery for the purpose of receiving com-
plaints. If any specific information is sent to us I can give this assurance
that we shall not hesitate to go into that matter and we shall spare no ore,
however high or low he mayv be placed

Shri Mohan Lal Saksena: What nbout the Disposals Department?

The Honourable Dr. Syama Prasad Mookerjee: So far as the Disposals
Department is concerned. 1 do not think that comes within the purview of
this motion. But 1 can correet one misunderstanding. The other day I
gave that information about aeroplanes but the officer concerned is not iny
the Department of Disposals but belongs to the Department of Communi-
cations. T am saving so for the reason that I have received a number of
communications on that matter from various people. However, that is a
question which we may go into at some other time.

An Honourable Member: There is joint responsibility.

The Honourable Dr. Syama Prasad Mookerjee: Government, this Housc
and the people are all jointly responsible for the present state of affairs.

Sir, with regard to salt 1 think tliere” has been some misunderstanding.
Salt is not under controi now. As is known to Honourable Members, it was
under the PFinance Ministry as a revenue payving commodity; now of course
it has been transferred to my Ministry for the purpose of increasing produe-
tion and securing better distribution. There is no salt control as such. We
passed a Salt Control Order only a few days ago and that is bow my Honour-
able friend Mr. Bhargava's intervention in the debate became relevant. Dur-
ing the last few months there was a decrease in production i the weet coast,
that is a fact which is well known and it appeared in the papers, There was
a shortage of shipping in pending imports, then there was a deadlock regard-
ing transport. arising out of difficulties regarding locomotives and wagons;
salt manufactured in Pakistan also ceased to come; and last but not the
least. all this gave ample temptation to the profiteers to make hay while the
sun shines

Prof. Shibban Lal 8aksena (U. P.: General): In view of the importance
of salt could not all these difficulties be overcome and this most essential
article of people’s diet be made available to them?

The Honourable Dr. Syama Prasad Mookerjee: That is exactly what we
have done; the position is gradually improving now. T have got the details
but T do not wish to go into them now; T can very briefly say that in the last
two months transport has improved from 90 wagons to 160 wagons to the
U.P.: it was that province and part of Bihar which informed us that the
situation there had assumed serious propertions. And the latest repor®
which T got only two days ago from the varisus provinces enables me to say
that the salt position has considerably improved and now salt is being distri-
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buted in different parts of the country in s much better way than it used to
be done about a couple of months ago.

Prof. Shibban Lal SBaksena: A fortnight back it was selling at Rs. 2 a seer
fn the Gorakhpur district of the U.P.

The Honourable Dr. Syama Prasad Mookerjee: As against that I 1nay
refer to other districts where the prices have gone down. In fact I have made
an analysis of 88 districts in the U.P. and I find that increase has taken
place in only about 8 or 9 places; but the prices are steadily going down n
view of the larger supply of salt which is now coming forward.

Briefly the salt position is this. We produce about 5} crore maunds of
salt in India whereas we require according to present calculations about 3
orore maunds; so there is s shortuge of 50 lakh maunds, which we are now
importing. Of course so far as the production of salt in India is concerned,
that occupies one of the most dark and dismal chapters in Indo-British rela-
tlonship. The way in which the salt industry was destroyed in India was
fndeed shameful. That was done deliberately for the purpose of bringing
foreign salt into India. In fact in my own province of Bengnl, as you know,
up till 1861 nearly 60 lakh maunds of salt used to be manufactured, and since
1862 practically nothing has been produced except a small quantity which
is produced for local consumption,—just a few lakh maunds which can be
devmed as negligible. But the policy of the present Government is fully

3 ru to implement the wishes of Mahatma Gandhi who was responsible
"7 for the withdrawal of the salt’ duty. Now the Salt Control Order
has been published—or is going to be published in a day .r two. Here is &
mattar in respect of which Government has taken the power to control if
pecessary, not thut Government is going to control everywhere. But Govern-
ment thought this wus such an imnportant matter. which sfected the daily
lives of millions of India’s population, that Government must have a cen-
tralised policy so thut the people mighkt be benefited by a lsrger production
of salt. Our docision is to manufacture salt within Indis under Government
segis wherever possible »n a large scale. We shall also allow private enter-
prize to develop under o licensed system. We are extremely anxous that
the quality of salt must be preserved and also raised. We shall ‘also allow every
private individual to manufacture salt for his own consumption or for local
consumption, as is being done in different parts of India. T have no doubt
that if Government and private enterprise combined together for producing
salt and improving ita quality, within two or three vears we shall be able to
produce all that we require.

Here, as tho House may be interested to know, our per capita consumption
today 8 only 12 lbs. as against the average world figure of 80 lbs. While we
take our uverage consumption ns 12 lbs. we do not take into consideration
oconsuwmption for agricultural purposes, speciully for consumption by cattle.
Our cattle—who counted them 1 do not know, but I am tuld—are about 20
orores in number in India.  If they bave to be, or if a portion of themn have
to be supplied with salt for improving our agricultural conditions, then we
require n larger production of salt and that Govenment intends to have. This
is a matter for which we shall have to work in co-operation with some of the
Statos. My friend the Prime Minister of Jaipur is one of the main persons
who will be involved in this matter and I have discussed this with him and
also with the Maharaja of Jodhpur. I am assured of co operation from
warioun States. Whatever the States may say of not allowing the Indian
Union Government to interfere, except with regard to defence, foreign relations
and communications, at ony rate with regard Yo salt there 15 complete unani-
mity of opinion that India must be treated as one country and produee all
the salt that she can.
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With these words I would now suggest that my Honoursble friend may

withdraw the motion.
Shri Mohan Lal Saksena: In deforence to the wish of the Honourable
Minister, I seek the permission of the House to withdraw my cut motion.
Mr. Speaker: Has the Honourable Member permission to withdraw his.

cut motion?
The cut.motion was by leave of the Assembly withdrawn.

DeMAND No. 21.—MINISTRY OF COMMEROE

The Homourable Shri B. K. Shanmukham Ohetty (Minister for Finance):

Sir, I move:

“That a sum not exceeding Rs. 28,13,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 16th August 1947 to-
3l1st Miroh 19848, in respect of ‘Ministry of Commerce’.”

Mr, Speaker: Motion moved:

“That a sum not exceeding Rs. 28,13,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August 1947 to-

3lst March 1948, in respect of ‘Ministry of Commerce’.”

There are two cut motions. They deal with the same subject—one more
general and the other more restrictive. 1 would like both to bo moved o that
the discussion may be common.

Corruption in working of Import and Export Licensing

Shri Deshbandhu Gupta (Delhi): Before moving the cut motion, may I
seek your permission to correct a typographical error which escaped vy atten-
tion. The last word ‘‘Board’’ has to be dropped and I would further seek
your permission to permit me to enlarge the scope of the discussion. It is really
speaking the Commerce Ministry which i§ under discussion.* So it should not
be restricted to imports. It may apply to export also. 8ir, I move:

*“That the demand wmder the head ‘Ministry of Commerce’ he reduced by Rs. 100.”

Mr. Speaker: I will put this motion to the House. Then after the Finance
Minister has moved Demand No. 10 the Cut Motion of Mr. Naziruddin Ahmed
may be moved and then discussion may proceed on both the motions.

Cut motion moved: -

“That the demand under the head ‘Ministry of Commerce’ be reduced by Rs. 100.”
Demanp No. 10 —CABINET

The Honourable Shri R, K. Shanmukham Chetty: Sir. I move:

“That a sum not exceeding Rs. 2,63,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August 1947 to
3lst March 1948, in respect of ‘Cabinet’.”

Mr. Speaker: Motion moved:

‘“That & sum not exceeding Rs. 2,63,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th A
3lst March 1948, in respect of ‘Cabinet’.” paym 8 perio ngust 1947 to

Curruption in Government Departments

Mr. Naziruddin Ahmad:.Sir, T move:
““That the demand under the head ‘Cabinet’ be reduced by Ra. 100.”

Mr. Speaker: Cut motion moved:
“That the demand under the head ‘Cabinet’ be reduced by Rs. 100.”
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“Take overy other Depsrument, particulurly wheré the control system obtains. A man
who had nothing to do with a particular business is given a mwmopoly of that business. A
man who cannot distinguish Letween o pillar und » post suddenly Lecomes a building
oontractor. A man who does not kmow how to deal with cotton—whether to weigh it or
measure it—bescomes a licence holder. A man who does not know about the trade suddealy

mlim. although the icy of the Government is not to disturb normal trade-
. Why is this done? Ts it efficiency or corruption?’ -~

1 went to make o present of these few lines to wy Honourable friend and
ask him to seo that ns long us he is there—and he is of course there as part of
the Government—no ooeasion is given to this House to minke such obwervations
in respect of suy Department of the Government.

(English tranalation of the abore speech.)

Shri Deshbandhu Gupta (Delhi):  Mr. Spoeaker, my able friend Dr. Syuma
Prasnd Mookorjee has, in hik reply. just drawn the attention of the House to
the faot that we should bear in mind that no such word escapes cur

Ay M mouth as might defuine our country. T ascure the acting Com-
merco Minister and other Honourable Ministers that not only

mywell, but no other member of the House feels happy, whencver we have to
draw the nttention of the Goverminent to the corruption in any departm:nt.
Today, when our country hns achieved freedom after so many years’ endeavours,
and in the independent Parlinment of an independent country. the first Budget
bhas heen presented how mueh happy we would have heen if we had no ceetsion
to ﬂnt our fingers townrds any department saving that it was corrupt and
nt. Sir, | asaure you that, to.day. i moving the cat motion on the
Commerce Departiient, 1 feel no happiness at all.  Formerly, my able friends
who are now eceupying Ministerial seats nsed to sit on the opposition benches.
and if we glance at some Budget uf the corresponding period we will find that
they themselves were delivering similar specehes ngaingt the  Gavernment.
Admitting that sin of centuriea cannot be washod in days; we huve to sce that
durine thix fifteen months tine these ministers have taken the responsibil ty
of administration, how far, as ministers, ther have suceceded in redressing
the grievances, which we had agninst the alien rule. during this period of
fifteen montha (i.r. 12 mounthe of Interrim Government and 8 months of inde-
pendent adwminiswration), s’noe they have shouldered responsibilisty of adminis-
tratinn, Tt is 10 be seon whether those complaints still exist as such? T
rocollect that. during the war, when our Prime Minister used to say. emphati-
oally, in his speech that probably so much corruption and in>ficiency did not
extet in any Government in the world, as it did in India. And. as a matter of
faot, this was correct. But if we direet our attention to thiz 1iatter t.-day,
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we will note that during this period the Administration could not act up to the
expectations of the country. The Honourable Minister for Finance himself
confessed yesterday that even today many of the matters he criticizod pre-
viously, while sitting on opposition benches, seem to be shill in existence.
Under these circumstances, it is worth consideration what should we (o to
change these conditions. The essence of all the cut motions presented before
the House upto this time is that almost every department has much corrup-
tion in it. But, I would say that the Commerce Department, in particular,
is such a Department, about which one and all are of the opinion that it is
extremely corrupt and inefficient. The cause is that this Department provides
so great temptations that even big people fall & prey to them, and one feels
as if the protective hedge itself is feeding upon the field. I should make it clear
thet I have no doubts at all of the good intentions of the existing ruinistry,
but, what I mean to say is that we have to see seriously how far we have
sucdeeded in our efforts, and what can we expect from it in the future?

As regarde the Commerce Department, whatever T have hcard is simply
astonishing. This was not my special subject, but, by chance, one day I hap-
pened to glance over a news, published in a paper, the heading of which ran
*‘Corruption in the Commerce Department’’. T read it, and after ‘naking en-
quiries it was discovered that the people are facing great difficultics now-a-days
in obtaining Export and Import licences, and that some of the men m the
department have been taking unfair advantage of their positions, and have be-
come a source of bringing a bad namé to the administration. Formerly, 1 did
not think that this department was so corrupt, in spite of the fact that in the
papers, some malpractices in the department were often pointed cut. But,
now, I find that the deeper you go into the working of this departmeat the
more you discover its worthlessness, like an addled onion.

Today, a friend told me that a certain man obtained a licence to export a
commodity but in haste one zero could not be typed in it. At the time of
loading the goods on the ship, he found that a cypher was left out in the
licence. All the documents were there, and it was clear that it was simply &
typographical mistake. But, when the office was asked to rectify this mistake
s sum of Rs. 10,000 was demapded for the work. The attention of an Honour-
able Member was drawn. to this fact. He took this matter in his hands, and
then only after much ado through his efforts the mistake was ccrrected.

You will come to know what conditions are in Bombay or in (alcutta, if
you just go there. As the Honourable Commerce Minister also hails fiom
Bombay, he too must be knowing that the situation there is such that a man,
who has obtaiged a licence for the export of %p thousand yards of cloth, can
sell it for rupees eight or ten thousands, in the market. £uch instances are
not uncommon; there are hundreds of such exahﬁm. Such transactions are
made there openly. N .

From this, one can judge one thing that if the parinit to exfort ten thou-
sand yards of cloth can be sold fqor rupees ten thousatds in the open market,
then to spend rupees two or three thousands in bribing the people in the office
is a simple affair.

By following the wrong policy we have opened this big gate «f ‘Corruption’,
and through it those people also who are neither exporters ror ‘raporters obtain
licences. It is regretted that no attention is paid to it. I appreciate the Giffi-
culties of the existing Government, and I have full sympathy.with them. Ad-
mitting that the Honourable Minister in charge of this Department has not
an easy task to do, and the accumulated rubbish of years cannot ke cleared
m a day, I do not expect magic results. But.we have to see what steps bave
been taken to set these things right, and whet measures have been «dopted by
the present Government to remove the evils during this period of four months,
and also what plans have been designed to put an end to the corruption. If
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{8bri Deshbandhu Gupu']
the Homourable Minister will consider' this matter dispassionately, his arnewer
to this question will be in the negative, not in the affirmative. As a niatter of
fact, firstly, in the absence of any clear cut policy of the Commerce 1)epartment
in granting licences for Export and Import of goods and secondly the continua-
tion of the practice of issuing such licences to non-businessmen have led to
extreme corruption which we are witnessing today. In the hotels of Delhi, vou
will find hundreds of such people who daily knock at the doors of the Com-

merce Department and try their bedt to obtain Export or Import licences by
fair means or foul,

The first mistake that was committed by us was that we adopted the poli-
cies of granting General Import Licence for the Sterling Avea and of Free
Licence for the Dollar Area countries. The result was that in a short time-the
country was flooded with crores worth of articles like tooth brushes, fountain

pens, cosmeties that were not wanted and in such a quantity as far exceeded its
requirements.

We ought to have exercised control over such articles and stopped their
importa, but as it was not done, not only crores of dollars and j.ounds were
wasted, but the country’s industry was badly hit. At that time the import of
such articles that were unnecessary was not stopped, but today we tind that
the import of things that are necessary has to ‘be stopped. For iistance, our
country imported before the war, 27 to 28 thousand tons of cnustic soda, hut
now it is hardly 7 thousand tons. It is correct to say that even lere the raunu-
facture of caustic soda has been started. But still adding to this production
the total quantity of caustic soda comes to 14 thousand tons only. Thus, aue
to the scarcity of caustic sodn, several of the industries, especially the soap

furtories, which were started during the war time have been perforce atopp.a:
and some of the rest are being closed.

Our another mistake is that a short time ago we have adopted the rolicy
of granting 25 per cent. of the I'cences even to those who have no conesrn what.
soever with Export and Tmport business. T do nnt want to 20 into the Aetails
rege rding the ohjects and results of this policy. But the evil results this polioy
has given, gre manifest. Firstly, corruption has increased, and secondly waste
of country's revenue on purchase of non essential goods have been riisused.

In the absence of a regular plan, and by issuing licences to inexperienced
people, w0 many licences were issued for importing of such a costly r.cdicine
#s penicillin that due to the expiry of the period of ite efficacy a considerable
stock is still lying uscless iy she conntry. In this manner riany cther xuch
articles were imported as ar= unserviceable to the country. for instance paints,
and dyes. Iv uns come 4o light that dyes and colours worth 8 crores of rupeés
were imported all of a pidden, and a majority of them were such as were quite
useless. . :

T wan\ to draw the attention of the Honourable Minister to this matter,
+sud would Kke to wak whether he has tried to see during this period of 4 1months
what ia poing on in the Commerce Departmens. Today also. the c«ndition of
the Commerce Department is that there are a Controller i.nd a Deputy Con-
troller of Ticencen. and a few clerks. There is a notice board nuteide. on which
{a written *'No interviews allowed'’. No Yeply is given to the rogistéved letters.
If anv hode wants to enquire for himsel, he is told, that he has not ecen the
potice hoard on which is written ‘“No interviews are allowed™. The result of
this ta that the frms which applied for licences are put to harassment snd
owing to not obtaining the licences in time. the time limit of the transactions
expires. and untit they oblige any subordinate, bribe him, no results can be
expected.
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I myself have had its bitter experience. A journalist friend of mine phoned
me from Bombay that he sent an application for obtaining a license.to import
printing machinery, but inspite of repeated reminders to the department he got
no reply at all. I, on my part, mentioned the fact to the Secretary, Indian and
Eastern News Papers Society, who tried twice or thrice, and was told by the
office that the file was not traceable. :

The condition of the office is so deplorable, that it often happens that when
an application is not traceable and if it is from an influential man, he is told
that he should put in a fresh application which will be treated as an wiginal
application. In the ordinary course, the applications of the people are received
and are put in the waste-paper-basket, and then they are not traceable easily.
This is one side of the picture of the inefficiency of the department. In this
connection, I would like to quote one more instance. The Government of
Madras, recommended to the Central Government that a certain firm be per-
mitted to export crushed bones. Firstly there was no reason why uny rcstric-
tions were laid on Madras, when this article was being exported from Karachi,
Bombay and Calcutta. Probably, the previous Government Lave ¢..ne so to
favour a European firm. This complaint was removed by the (Congress Govern-
ment when its attention was drawn to this matter and the Government of Mad-
ras forwarded the applicat'on for Export Licences with its recommendations to
the Government of India, but in spite of that, no license was issued und an
excuse was offered that the application was not traceable. C(orrespondence
followed, but still no success has been achieved so far.

Buch is the condition of the inefficiency of this Department.

Before 1 conclude my speech I would like to draw the attention of the
Honourable Minister for Commerce to that speech which he delivered et the
Annual Budget, in connection with this department. My Honourable friend
Shri Gadgil said in this speech:

“*Take every other Dpartment, particularly where the control system ¢btains, A man
who hyl nothing to dn with a particula business is given a monopoly of that business. A
mun who cannot distinzuish between a pillar and a pnst suddenly becomes-a building con-
tractor. A man who dnes not knaw how tn deal with cotton—whether to weigh it or measure
jt—bacomes a licence holder. A man who dnes not know about the trade suddenly gets
jiconce, although the policy of the Government is not to disturb normal trade channels, Why
s this dono? I it efficiency or enrruption?”

1 want to make a present of these few lines to my Honourable friend and
ask him to see that s long as he is there—and he is of course there as part of
the Governmant—no occasion is given to this House to make such observa-
tions in respect of any Department of the Government.

Mr. Naziruddin Ahmad: Mr. Speaker, Sir, the last speaker } #s read out an
illuminating passage from the speech of the Minister in charge of the I'epart-
ment concerned. I would simply appeal to Mr. Gadgil the old Member of the
House rather than Mr. Gadgil the present Minister. Sir, an eminent. Minister
who comes from my Province, Dr. Mookerjee, advanced a somewhat strange
argument that iu discussing corruption we should take care to see that we do not
bring down the fair name of Indians before the world. If we a¢ cept that ad
vice this debate on the cut motion would be absolutely untenable, To vield
to it would be to disclose an inferiority complex. There are now no foreigners
to rule over us, we are our own masters; and it is up to us to remove corruption
and for that purpose to discuss it. My view however is that =verybody in India
is not corrupt. It is only the few well placed men who are corrupt. The all-
eged connivance of the public in the. corruption is due only to the helpless con-
dition in which they find themselves. Corruption is not in the public or the
general consumers as such. They are forced to submit to certuin exactions snd
pay some fines in arder to procure their necessities of life. They nare victims
of crime rather than criminals. In making my remarks to this 1Touse akont
corruption, therefore. I want to point out that they are not directed tcwards

community as such but towards a few criminals and bad charactess a
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microscopic minority who masquerade in government offices. ‘Lhere are again
& few men who ply their trade whose occupation is a kind of corridor practice
a government offices. They are the go-between the public and the officials.
Corrupted officials form only a microscopic minority among the officiais.
Whatever has been or will be said in this House must therefore be under-
stood to be directed towsrds those few notorious people who have tarnishei
¢the fair name of India.

8ir, it is not my purpose to narrate to the House examples of corruption in
the country. It is so notorious. The subject has been dealt with so ably and
so fully in connection with the previous cut motions as well as on other occa-
sions that it is not necessary for me to revert to them again. I take it that it
is an acoepted f{act both in the House as well as outside the House that currup-
tion exists in gigantic proportions and that it has got to be put down.

In this connection 1 wish to submit to the House only cne or two ueer
eesults of control of cloth. In Bengal we are supposed to get nine yards in the
Province and 25 yards in the town of Calcutta. Apart from that inconsistency
¢here is no guarantee that the nine yards of cloth would be dhoties or sarees or
sloth which can be made into pyjamas or kurtas as the consumers may need
But you are only entitled, if you are fortunate, to get your nine yards.

It has happened in some cases men who wanted their quota of dhoties and
aarees, were given nine yards of cloth, but that cloth was suitable only for
making pillow cases. The entire consignment in the shop then consisted of clotn
lor pillow cases. 8o the quota had to be taken in cloth suitable for pillow cases
enly.  1f anyone objected, the reply was ‘you bave got to take it or leave it'.
One gentleman has made a pillow onse out of this cloth and has adapted it to a
ooat. He has taken off the ends and has put two arms of another coat, and
has adapted it as the Government of India Act has been adapted in conse-
quence of the Indian Independence Act. ' This gentleman adapted it to make it
wearable. His idea was that as soon as suitable cloth would be nvailable, he
would reconvert it into a pillow case and use the cloth available to make kurtas.
This in how control stands. There is another story of a gentleman who was
suffering from cloth control. A friend of his went to him in the evening and
lound him sitting in darkness in his parlour. When asked the reason he said,
‘first of all I am suffering from kerosene control’. The friend snid ‘Well, T am
Pmpmd to lend you something from my quota’. The other then explained
That is not all. There is another kind of control. the cloth ¢ontrol.” When
the former wanfed to have more light, he said ‘T am an honest man, T do not
go to the black market; between me and my wife, we have only one saree and no
dhoti fo: me; my wife has a visitor, a ladv friend, in her apartment and so
she is wearing the saree and 1 have now to remain in darkness’. After some
lime when he was sure that his wife's visitor had gone away, he went in and
came bhack wearing n asrea. The lamp in the varlour was then lit. These ara

mly rome of the hundreds of other stories which may be recited in the House. .

These are the lighter sidés of control. There are certainly the darker aspects.
We have ta laugh at these things bacause we have grown fo much accanstomed
lo these things. We submit to troubles, difficulties and privations relying upon
Bod.

T submit that it is not necessary for me to deal anv further with that r-pect
of the case. Dr. Mookerjee has said that we should give bim apecific irstances,
and he qualified hix remark hv saying that.‘if’ there is corruntion. ‘if’ there
are these excessen here and there. and ‘if’' they are reporfed to tim. then of
couree he will oove. T think the instances cited before him are quite enough
for him to Yook into them. and T think he can easily verifv them by goine into
the common men's houses or bv sending some trusted officers Yo verifv them.
Rir. in Yhese circumstances T beg to submit that Dr. Mookeriea should trv to

check corruption and the existing evil practice. and proceed to apply the remedy.



GENERAL BUDGET—LIST OF DEMANDS 1325

Che ‘but’-and-‘if’ way of approach to the subject will not do. I shall try
suggest some remedies. The remedies that -have been followed so far are very
inadequate and sometimes most ludicrous, and they were bound to fail. Ia
fact there were detections and prosecutions of the poorest people. A small
dealer who is supposed to have bought kerosene at eight annas per seer in the
biack merket had to sell it for nine annas. A small village dealer like h m is pro-
secuted but the big fries are allowed to escape, and then when these prose-
cutions are launched, the cases are most negligently and badly ccnducted.
When the cases come before the court, it is within the knowledge of all lawyer:
that they are very badly managed and ultimately the accused persons ore
allowed to escape, but in all this business the smaller fry is always in tne
wrong and the bigger fries are allowed to go scot free. 1f you go to anv govern.
ment official, he will say ‘I am ready to help you ‘if’ you catch hold of tne
eulprit.”” May I ask in all humility whose duty it is, as was asked by Dr.
Pattabhi Sitaramayya? It is certainly the duty of the Govermaent and their
officials to find out all the things which are happening undoubtedly around us
and almost under our nose. It is within their reach only if they will care to
find out. I therefore submit that a new kind of approach should be wmade -in
trving to cure the situation. There were anti-corruption bodies set up. But
somehow or other the anti-corruption bodies themselves becam=z corrupt, and
s0 it would be necessary to set up another anti-corruption body or the Gestapo
to set them right. 1 submit that Government should show rather 11ore dash,
greater initiative, more strength and greater promptness in decaling with these
cases. If the Honourable Minister went in disguise to any of the shops in New
Delhi, he would find how things are being managed and it is up to him to take
serious steps and to call upon the officials who are in charge f these things
to remedy roatters. There is & suggestion by an Honourable Member to my
left that he would be killed. I think it would be better for him to be killed
rather than that he should allow millions of our people to he killed by slow
dégrees. I think he should take the risk and see how matters stand. If there
is fear of being killed and if that should be a sufficient ground for a Minister
to prevent him from looking into these things, I think the Ministry should go,
but T should think that a little promptness and a little boldness cn the part of
the Government -in approaching the, problem would be enough. These black-
marketeers, bad characters and blood suckers, should feel that real steps are
being taken to catch hold of them. Unless you introduce this ‘amount of fear
in their minds, the existing corruption will not cease. But corruption gres on
merrily apace.

Then Sir, I think that stringent law should be passed and this should pro-
vide summary trials and it should also provide for summary punishment, and in
some suitable cases flogging should be administered as Mr. Kamath suggests.
T think there should be no limit to the drastic character of the law tnat should
be introduced at once. Then again it is not mere law that will eflect the cure.
It is necessary for the Government, from the highest quarters to the lpwest,
to be alert. It is only by drastic, strong and quick executive drive that you can
touch or check evil doers.

There is however one bright spot in the administration, it is the attitude of
the Government of West Bengal. In West Bengal the new Ministry is in fact
very wide awake. It is not slow to make enquiries. It is net afraid even to.
touch the highest officials. A District Judge who was in office hus lLen pro-
secuted. and a retired District Magistrate is going to be prosecuted. T think
the manner in which the Ministry in West Bengal has begua the work shows
great promise, and I would request the Central Government to cinulate their
methods if possible. The Government may adopt s similar attitude if they
fike. If they Ilike they can stop corruption altogether. With these few words,
8ir, I move my motion.
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Glan! Gurmukh Singh Musafir (East Punjab: Sikh): Mr. Speaker, of the
two cut motions which have just been moved in the House, 1 desire to say
only two things concerning that which relates to the Commerce Department.

A very great defect in the pro~edure or in the way of working of the Import
Lioensing Board is that sometimes licencees suffer loss instead of gain. Thus,
when they come to the office to put in their applications to get licences they
have to give surety whether the articles can be supplied by those manufacturers
with whom they have placed the order. Even when the agreements have been
reached between the Importer and the Manufacturers, they have .to wait for.
two or three mionths in getting licences, due to the defeztive procedure
followed in this Department, and sometimes while this procedure is going on,
prices of the articles change; the order cannot be cancelled and the same must
be bought at the prices quoted in the orders. Thus, owing to the change in
the price, a licence holder loses instend of gaining.

The first point which I want to bring to the notice of the Honourable
Minister for Commerce with the permission and help of you, Sir, is that a
Non-Official Enquiry Committee should be formed in order that it may remove
a'l the defects and set right the whole working of the Import Licensing Board
roferred to in the cut motion.

The second point which I want to mention is that there are already many
testrietions an the oxchange business and imposition of st'll more restrict’onz
would make matters worse.

My friend, the Honourable Shri Deshbandhu Gupta, who moved the cut
motion on the Commerce Department, has gsaid in his speech that proofs and
certificatos of previous business done by them are demanded of those who apply
for liconces by the Government employees, but if anybody bribes them be
gets the licence. One more point is that n man new to the business does not
get the linence. In this connection, T will request the Honourable Minister
for Commerce to remove this restriction, particularly af this time when our
Government is devoting special attention to the problem of Refugees and
Fvacucer. Those who have come from Pukistan or from the West Punjab and
were for years carrving on Import Business in the cities of that Province have
naturally got no such proof or certificate with them at this time, since they
have lost their all and have come here in three pieces of garment. The
mtr:ctiam should be relaxed ~onsidernbly to provide occupation o such
people.

Mr. Speaker, as our Chairman you sre our head and vou should therefore
arrange to remove the diffculties with which we are faced. 1 would request
that the Government must devote their attention to this matter.

In Delhi, the office of the Department, which has been started for the
Evacueea’ Property. is quite c'ose to this Assembly Hell, and on leaving the
Assembly every Member has to pass it. Those members who have got cars
eacnpe the notice of the refugees, but others have to face congiderable difficulty.
The condition of the Assembly members from the Punjab is nitiable: as when
ther come out of the Assemblv Hall, thex are surrounded bv these people, who
pull their clothes and force them to halt and listen to their grievances and
arrange to redress them. Today, T too met such a fate. when T came out for
qu_mh. I was ~aught by three or four Vakils and merchant friends who said
“You are sleep, you should wake up and should find out what is our plight.

We oan do everything, but we can’t do anything, because we get neither work,
nor a licence '

Mr. Bpeaker, T will state that to some extent Commerce Department oan
prove helpful in providing work to such people if it overlooks the idea of old
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or new and observes strict impartiality. To investigate which of the refugees
previously were doing import business, & Committee consisting of four or five
men, may be formed. The members of this committee may either be
M.L.As. of the Punjab or the refugees themselves. They can grant ce_artlﬁcat?s
after making inquiries, and those who will get such certificates, will obtain

licence from the Department.

You will observe that in these days, wherever, there is any incident, our
outraged brethern from Pakistan for whose livelihood no arrangement has yet
. been made, and who thus are dissatisfied are held responsible. To put such
men to work will prove much helpful in keeping law and order. i

Only criticism of Government is not my object. Whenever, I rise to speak
in this House, I row, as it were, in two boats: one my National Government,
the other the people whom we represent here. I feel as much sympathy for
these people as I do for my Government. My state of mind accords with the
following Persian couplet:

Ajab dardest under dil, agar goyam saban sozad

Wagar dam dar kasham, tarsam maghs-o-ustakhan sosad.
English translation of which is: My heart cherishes a strange pain, whch
if T express it with my tongue, there is likelihood -of its being burnt, but o
the other hend if 1 don't express this pain and keep it pent up in my heart.
then I am afraid my bra‘n and bones will burn.

When Dr. Pattabhi said that the Government should remedy these defects,
Dr. Mukerjee remarked ‘You are also a member and part of the Government .
and further added ‘‘All the ~itizens of India are responsible’’. I fully under-
stand the fact that if there are no bribe-offerer there can bhe no bribe-acceptor.
But, T will state that the Government does have its remedy. The idea of the
people of this country is that they have now their own Government, which will
by itself as they expect, take steps to remove these defects.

These defects lie not on'y in the Commerce Department, but also in other
departments. There is no doubt that the defects which are being seen, the
Government only is not to blame for them. but public also is to be blamed,
because we have in our mind, this idea that now, we have our own Govern-
ment and it will do all by itself. By the word National Government, several
people are led to think that now, no rule or law is necessary to observe and
in this conne-tion I recollect one interestine incident. 1 had a chance of
visiting Patna when in Bihar the Congress Ministry was formed for the first
time. There I asked a Ekka driver ‘“How are you getting on these days, now
here it is the Government of the Congress, vou must have a happy time, a
very good Government has been formed’’. He replied, ‘‘How do you say so?
We thought that under this Government we would have a happy time, but still
we are being harassed for such trifling matters as ‘there is no light on the
Ekka, keep to your left, do this and that. In these days also, we have the
same worries as before’’. I sa’d, ““Do you mean that when our National
Government is formed, there should be no law and order’’. What I mean,
by this illustration, is this that several times misunderstanding of such sorts
cause relaxation in Government discipline. The only advice to my people is
that they should assist their Government; but the corrnption can he removed
by the Government only. In this connection, I recol'ect my experience in a
jail.  Among the Sikh peasants of the Punjab milk is called Samundar
(Ocean). Last time when we were in jail, a political prisoner asked me, why
the Sikh call milk, Samundar. As my reply did not satisfy him he said that
he would tell me. He said that the contra~tor who brings miik in the jail, brings
it as half milk and half water. When milk reaches the entrance of the jail,
the Durwan takes out some of it for his tea and mixes as much water. Next
when passing the entrance it reaches the compound, the Incharge Babu takes
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out some for his tea and then the cooks also in the kitchen take out their share
of milk, and mix the rest with water for making up for the loss. Finally, when
milk reaches the prisoner it is really the Samundar (Ocean). Having related
this story, the political prisoner said that the Sikh peasant of the Punjab might
have called milk Samundar (Ocean), after seeing all this in the jail.

Sir, T am a wounded person, I may be given time for two minutes more.

In addition to this, 1 want to say that if anybody has to go on a journey
he has first to bribe the Babu at the time of pur-hasing the ticket, then the
cooly. In these dnys, each cooly charges ten to fifteen rupees for his labour
and until ten to fifteen rupees are given to the Cooly, the poor passenger cannot
ensily put his luggage into the train. Bir, what more should I say. Dr.
Mukerjee nsked that a specific instance of corruption should be given. I say
that there is not one instance but hundreds and how many need be given.

I have already said, that the Government only is not to blame, but side by
side with it the people also are to blame. :

In connection with the Rehabilitation Department, I would only say this
that those who have come from the West Punjab, come to our houses and ask
us to get either houses or shops. They go away, when we say to them that
we have no hand in this matter and we have no authority. Some of them
come back to us nfter a ~ouple of days and say to us that they asked us to get
houses or shop, and we did not get any, but now they have got them them.
selves. When we ask them how they got it, they say, better leave this question
unanswered. These are the conditions prevailing here, in these days. 1 repeat
that by mentioning these facts, it is not my object to discredit the Government,
nor such is my intention. As my friend, Mr. Gupta has put, our object is only
to remove this evil and defecta.

The circumstances of the people due to disturbances are rendered worse, so
the Government should improve them so that this Government may not get
a bad name and we may say with pride that the difficulties which people
experienced in the previous Government are not felt now and that
the old defects are no more. And we may be able to point out the difference
botween the previous Government and the existing Government to the people
whom we ropresent and the world may know that we have put an end to all
of thess defects and troubles during our administration.

dy Pandit Thakurdas Bhargava (ome of the Panei of Chairman).]
[At this atage, Mr. Speaker vacated the Chair, which was then occupied

The Honourable Shri X. V. Gadgll (Minister for Works, Mines and Power):
Normally, Sir, a politicinn in office does not like to be told what he has spoken
or done while in oppoesition, but T enjoyed the reference made to one of my
speeches delivered on the floor of this House a few months ago, and I can
assure my Honourable friend Mr. Deshbandhu Gupta that what I said then
wis entirely correct and my general outlook has not undergone any radical
shange. But T can assure him all the same that things have improved in the
course of last three months and a half.

8hri Deshbandu Gupta: Not in the Commnierce Department.
The Honourable Shri W. V. Gadgil: 8r, the wording of the ocut maiw
contemplates two counts—one of corruption and the other of lack of a clear-

eut nolicy with respect to import and export licences. I shall first deal with
the former count.

My Honourable friend Mr. Deshbandhu Gupta referred to s period of
15 months. Tt ia somewhat delicate to deal with a period prior to 15th of
August, for it waz a Government which can only be compared to a divided
House. . To be more particular, Sir, the Department which I have to answer
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for today was under the management of people who believed that there must
be representation on communal lnes in commerce also. The examples
1 cited in the speech which was referred to by my friend Mr. Deshbandhu Gupt«
were examples which illustrated what 1 said now.

1 will not mention any name, but 1 will only give one example to show to
« hat extent the evil had gone. A certain member of this House who inew

nothiug about cotton got an export license, went to one of the
Kxport merchants 1n Lombay sud asked him to purchase it. He
4 r.M declined. He said: "1 would buy cotton for you; the license is 1n
your name. You will export it.”’ Ultimately the Honourable Member got a
customer. 1 only want to say that you must div.de the period, the period before
the 15th of August and the period after the 15th of August. 1 do not pretend to
say, because it will be contrary to facts that the present Goverument has
achieved some sort of a wonderful revolution in the course of 84 months. Nothing
of that kind. Corruption increased in the course of War period so much that it
would be a mild description if I were to say that it has become a National pro-
blerr und a Nationsl evii for us to solve and elim'nate. Neither the few mem-
bet: of th.s Government nor the few Members of this House, but the entire
national must make up its mind that at least in Free India, it may not be any-
thing else, but certainly it will not be a Government in which corruption would
be so rampant as were the case before. 1 would therefore most earnestly request
that whenever we talk about corruption—apparently it may be against a few
officials and a few merchants here and outside,—but it means that the whole
community is corrupt. I think it is a matter for us to put our heads togéther
and find a way out of this dilemma for the general community and the consumer.
Is there no way out of it? Either they must be victims of corrupt officials or
corrupt merchants. Is there no way out of this? 1 am sure if we apply our
mind we will be able in the course of a year or two to radically change the
machinery and 1 am sure a better account would be available.

Now speaking about the period after the 15th of August, I might inform the
House, Mr. Chairman that so far as the Department with which I am concerned,
namely, Works, Mines and Power, 22 persons including Executive Engineers
and contractors and high offizials are being prosecuted. I have taken
disciplinary action against many; against many disciplinary action will be taken
in the near future. But let me tell the House that corruption is a process in
which two persons are involved, the bribe-taker and the bribe-giver and that
is a matter within the knowledge of both and probably not fully knowr by any
other third party. I have got published in newspapers and I have told news-
paper friends, who are very kindly to me that whenever they hear any report,
they can come to my office; there is no formality of granting an interview;
they can come at any time of the day; and whenever they have communicated
any information to me in private. I have asted upon it; sometimes it was
exaggerated; sometimes the information was wrong, but wherever it was found
to li;correct, steps'l;ave been taken.

Honourable Member: What is the percentage of correct information?

The Honourabls Shri N. V. Gadgil: I will give an example: T received an
annonymous letter that a particular officer has got his son-in-law and sister of
hig son-in-law appointed. That was a clear case, prima facie of nepotism.
I personally called the officer, asked for his explanation, went through the
whole file; T found there was nothing irregular, but I appealed to him: ‘‘T.ook
here, vour reputation is my reputation and our reputation is the reputation of
our country. Do you not think that it would be far better for you to ask your
son-in-law and the sister of your son-in-law to resign?’’ He was good eneugh
to sscure the r&;sﬁatlonss of both.

~ow, going further, Sir, it may be within the kmowledge of this House th
a Bill was enacted last year, whish was piloted by t.heg Honourable sgard::
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Vd}sbhbhni Patel, in Lhich it has been laid down that if an officer is found

with which cannot be reasonably accounted for, the Court is entitled
to tlrr;o l;ﬂgesnmption that it has been illegally and wrongfully earned. But
1 am wure that merely passing enuctment after enactment will not result in
cleaning the whole sdministration.  What I want to sucgest, Br, 13 that we
must take all precautionary measutes; in fact 1 may also inform the House that
I have usked every officer of my Department to give me full particulars of his
property up-to-date. But you know in this world the ingenuity is so much that
all humian efforts after all are not enough to cope with it. They have wives,
brothers-in-law, sisters-in-law, obliging maternal un-les and so on and g
many friends also from all ranks and ail parties. Anywsy, whatever suggestions
that ey be mude in this House or outside it, all 1 can promise is that they
will be duly considered. _

As regards information, the Honourable Dr. Pattabhi Sitaramayya was
somewhat ntlgr&y. 1 think it is the duty of every good citizen when asking for
protection, boldly to come and say: ‘‘Well, here is an example of corruption
and nepotism’’.  And if 1 am asked to speak sbout it, on oath, I shall do it.

It is & duty.
An Honoutsble Member: Even under the Evidence Act, protection «

necessnry.

The Honourable Shivi M. V. Gadgil: If the man is a party then even under

the present provisions of the law he is given protection. There is no question
of ?mt"ulinn heing now made availeble. It is always given. He is, so to say
a King's witness. All that [ want to say, Sir, is that if everyone of us lcoks
upon thix ng n matter of duty, as an urgent task and if we carry it out in each
Department, 1 have no doubt there will be no more occasion hereafter to refer
to ~orrupsion, nepotism and things of that scrt.
" Then 1 come to the second count about the lack of clear-cut policy in the
working of the import licenses. Although the original cut motion referred only
to imports, it wns Inter on changed to include export policy also. What 1 want
to convey to the House is that there is a clear-cut policy. If there is any
trouble, the trouble is in the implementation of the same. Now with respest
to the import policy, T may just inform the House that that policy is mainly
decided by consideration of our decision with respect to Dollar Exchange.
For some time early this vear Government wers liberal but later on it was
discovered that within a short period 100 million pounds was the balance of
payments against us. That was not a happy state of affairs and Government
changed the policy and decided to comserve our dollar resources: a new policy
was enuncinted and the same has been published in a ~ommunique dated the
8rd Jalv 1847. Tt was on these lines: Certain commodities were kept on the
free list: certain commoditiea were banned because it was thought that they
were not easential but were more or leas articles which could be classed as
luxuries. Then with reapect to commodities not covered by these two categories
a poliey was laid down under which for every commodity a -eiling in terms
of money was laid down and that ceiling was laid down because of the over-all
consideration for gxehum resourcea. [ agree that it is extremely difficult to
voglt ont thh.pohoy although it is not very difBeult to lay it down. TIf it is
decided that licensea to the extent of one lakh of rupees should be granted
with respect to .em.r!n'_mdat;- “X", the real trouhle is among whom and on what
principles this "X'" is & be distributed. Is it to be distributed on communal
linea? Tz it to he distributed on regional linee? Are these to be given to those
who are in the trade from hefore or shall we have a policy by which we can
encourage new entrants? These are factors--which have got to be taken into
consideration when the question of distribution comes. I may inform the
House that al! these considerations were with the department and with the
oficials concerned and licensee are grantéd on eertain defined principles.
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Shri M. S. Aney (Dezcan and Madras States Group): May I interrupt the
Honourable Minister? Have not Government laid down a policy with regard
to these points which might be a guide to the officers concerned?

The Honourable Shri N. V. Gadgil: Yes, that is exactly so.

Now 'some point was made with regard to the delay caused. 1 may tell. my
Honourable friend Shri Deshbandhu Gupta that on account of the partition
more than 38 per cent. of the staff had to go, so far as this section of the
Commerce Department is concerned. Why this particular section had suth
a high proportion of thcse who opted for Pakistan is a matter which we can
easily understand; but that is a fact. That is one cause of the delay; another
cause was that in the month of September and a few days of October the
situation in Delhi was such that there was no normal attendance in the offices.
Speaking for my own department, for four days the only people present were
the Honourable Minister and the Secretary and one chaprassie. The work
naturally a~cumulated; and if I werc to give you some idea of the work you
will at least in sheer justice say that some of these matters have been
exaggerated. Here are some of the facts about the number cf applications:
1,67,655 was the number for import licenses from January to June, 1947,
from July to November it was 1,43,186; the total is 3,10,841, out of which
1,60,000 applications for revalidation of licenses were also received during the
pericd July to November 1947. This is with respect to import licenses only.
About export licenses the number is roughly about 70,000. Now, you can
imagine, Sir, that if every letter and every inquiry and every reference were
to be acknowledged, 1 do not know what the Finance Minister would have to
say about that but an army of clerks would be required. Therefore some
prin=iples were observed; but at the same time T assure my Honourable friend
Shri Deshbandhu Gupta that hereafter as a result of some sort of adjustment
there will be as little delay as possible and letters and references will be
acknowledged. _ »

Now as regards the granting of interviews I shudder to think what must be
the fate of the officer. concerned if all these applicants insist on coming and
interviewing him. The officer concerned did ‘try that experiment in the month
of October and he reported to me that out of six hours 54 hours were exhausted
in granting interviews and he had no time left for work. Therefore he decided
on a system of screening, a sort of inquiry office, where some sort of serutiny
was done, and only in certain ~ases the officer concerned used to grant inter-
views. Somehow or other this aspect assumed greater importance than it
ought to, because I happened to be in charge of this department and whosoever
came to me I gave them half a minute or a minute or two, and so by wayv of
sad contrast it assumed unnecessary importance. But you will imagine that
if you have to interview 60 or 100 or 200 people every day, you cannot manage
it. They do not talk about one problem but hundreds .of problems from
lipsticks to machinery, everv sort of commodity and everv sort of region and
every rort of communal consideration; some come with notes from Honourahle
Members; some come with notes from Congress workers; some come from this
body and that body, all well-intentioned and all wanting just and fair treatment.
But the man must have some time to look into it and say whether just and
fair treatment is possible or not. ’

Shri K. Santhanam: Why not ban all interviews and do things merely from
the records?

] 'l'h.o Honourable Shri ¥. V. Gadgil: T am answering the criticism that
interviews were not granted.

. Then as far as I am able to see, if licenses are granted and sold as negotiable
instrumente in the markets of Bombay and Calcutta, the only radical remedy
to avoid all this is to nationalise foreign trade. and nothing else. But T am
sure those who are complaining about these difficulties know very well that if
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nationalisation comes something else will happen. Anyway, what I want to
urge is that so far as the charge of lack of clear-cut policy is concemned it is
not bome out by fazts.

Now with respect to export license policy............

ghri B, A. Khimji (Western India States Group): The Honourable Minister
has not mentioned the policy as regards the grant of these licenses. What is
the policy exactly? .

The Honourabls 8hri N. V. Gadgil: The first consideration is whether the
man has been in the line; secondly, whether the man has really opened letters
of credit, that he has reslly booked his order; thirdly, whether the articles to
be imported are really necessary. All these things are taken into consideration
and then the licenses are granted.

With regard to the export policy............

Shri B. A. Khimji: Is turnover taken into consideration by partizular
partics ?

The Honourable S8hri N. V. Gadgil: Naturally.

Dr. B. Pattabhi Bitaramayya: Are letters of credit opened before licenses
are granted? -

The Honourable S8hri N. V. Gadgil: A general letter of credit is often done.

As regards the policy with respect to export, I may inform the House that
a8 soun as war was over the position was reviewed and nearly 200 articles have
been removed from control altogether. Now “there are restrictions on a few
and even there the policy followed is whether the man is an established shipper
and an established shipper has been defined as one who was in the line in a
particular, or as is technically called a representative year. But even here
another principle has had to be taken into consideration, and that is 25 per
oent. 8o far as cloth export is concerned is reserved for new-comers and 10 per
cent. so far as jute is concerned. These are the principles which constitute
what may be called the export policy in this limited sense.

Prol. N. G. Ranga (Madras: General): Are you satisfied with that?

The Honourable Shri N. V. Gadgil: That is another matter. The issue
raised is ‘thay there is lack of a clear-cut policy. I think the policy has been
sbundantly clear. The only grievance is that in working it out some unfair
things may be happening, that is because of the general atmosphere prevalent
in the ~ountry. 1 make no apology to say this but 1 still want to say that if
you allow private trading and if you have control, whatever you may do you
will be able to reduce the evil considerably. but you will never be able to
eliminate it. You can only eliminate it when, as T suggested, you nationalise
the antire foreign trade.

My irlend, Sardar Musafar Saheb raised some interesting points and he said
that some oconsideration must be shown to refugees whp have come from
Punjab and who werc traders. All T can say at this stage is that I shall
oonsider this very sympathetically.

I only want to end by saying that this is a problem which is not to be
exclusively solved by the Government. This is a problem in the right solution
of which the Government as well as the members, in fact the whole community

is interested. That being so. I appeal to every Member of this House to help
the Government in bringing about a state of affairs which is to their heart.

Shn Desbbgndhu Gupta: May I with your permission ask one question?
tht?in the polioy followed in selesting newcomers—persons who are in a new
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The Honourable Shri N. V. Gadgil: I am almost tempted to say ducrotlons
It was said, that the discretion of the Chancellor varies according to the length
of his toe. It may be so here also!

The Honourable Sardar Vallabhbhai Patel (Deputy Pr.me Minister and Minis-
ter tor Home, Information and Broadcasting and States): This annual oppor-
tunity which comes for a discussion to draw the attention of the Government
on this vital question which effects the good name of the administration is
welcome. Every year we see and hear u discussion on the question of the
general tone of the administration, and its object is to keep the administration
in trim and to keep those in charge of admimnistration up to their sense of
rexponsibility and duty. Tt is a good opportunity and we shall make the best

uge of it.

I have been listening to the debate since this morning. Most of it—in
fact all the cut motions moved today concentrated on the question of corrup-
tion in administration. Undoubtedly there is a lot of corruption of which we
hear almost every day wherever we go. I get about 500 people to interview
me in the mornings from 5 to 6—early morning. Most of them are from
Punjab. All of them have come to Delhi as refugees. They want housing
accomnmodation in the City of Delhi. There is not enough accommodation.
We cannot provide for these people in this city where they have come in very
large numbers. Already there are over 2} lakhs of people. Many of them
are residing in the houses of their relations hut many others are in the open
and almost all of them had u very good status in life and were living in good
They are very bitter and angry and complain that theyv mfist be
them patiently. 1 tell them sometimes:
‘‘Please, see our difficulties. We cannot accommodate you all. Why don’t
you go to some other city? Why do you come here, all of you? But, if you
do not find any place to go to, will you go to the officer in charge of this Depart-
ment or the Minister in charge?”" They sav : ‘Tt ‘s no use. Sir.”" And they
complain of many things from which people infer that they have not been
fairly treated.

Now it is not an easy thing. How far tha stories I hear of their complaints
are true and how muech false it is difficult to ascertain, because it is an estab-
lished fact that we have very little accommodation and there is a considerable
demand. We cannot meet the demands. T do not say all of them tell tales.
But 50 per cent. of them do because if they do not get anything and some-
body else does, they conclude they wnust have paid money and that thev must
In some cases it may be true but in other cases it cannot be

houses.
provided somewhere. I hear

be corrupt.
true.
We must go to the root cause which has !¢l to this state of affairs—general
corruption in all departments. It is a general demoralisation that has set
in as the result of war. The war conditions brought about a general deterio-
ration all over the world. It is not in this country alone. The aftermath of
the war hus not ended. You bhave got controls, you have the licenses ond
vou have got the general deficiency in the necessar'es of life and therefore
these tight controls and these licenses give considerable scope for corruption.
My Honourable friend from Bombav said, that the thing is so rotten that there
is nothing to mend and if the corruption is so had and is so rampant in all
departments, the only thing remains is to shut up the shop because there is
no room to mend. But that fortunately is not the case. During my experi-
ene s of a <hort period. however short it may be, I bave had the pleasure of
working with many officials T may say that to work with many of them would
he a matter of vride and T am vroud of them. Most of them todax are our
own people and T feel very proud of their ability, of their integrity and of their
sense of duty. You mdy take it that if T find the slightest suspicion m sny
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of my officurs who are in charge of the administration I would not stand it

even for & moment. '

When 1 came here as a member of the Government the first thing that I
did was to see what could be done to remedy this evil. Those who were in
this House w:l remember that the first two measures that I brought before
this House were the Bpecisl Police Establishment Bil and the Prevent.on of
Corruption Bill, in which the normal law of evidence was relaxed and the
responsibility wus pluced on the accused to prove his bene fAdes. Also in some
eases the min'mum sentence was prescribed. The House was good enough to
give me almost unanimous support. 1 had .not to make any speeches from
which quotations msy be flung in my face. Therefore vou will remember
that the first measures that we passed in this House were these two measures
with a view to check this evil.

Subsequently we met w th a serious crisis in this country. You all kmow
that the year through which we have passed is a type of year whch we have
not seen in the history of this oountry. We have passed through a period
dmi which in a short period we have had complete transfer of power. We
bave had s partition of the country to which all of us were opposed. We have
bad the partition of the provinoces to which many were opposed, we have
partitioned the defence forces of the country, we have partitioned the oivil
wdministration of the country. We have done all this in & very short space
of sime. Along with this we have accomplished the transfer of a population
of ten million people. That transfer was not voluntary: it was an involuntary
or forcifle transfer. Do you think any country could stand this strain?

I like this criticism that you have been making here. It is the privilege
of the Opposition. It is & good thing but we are not in a House in whch the

tion is funotioning in the old fashion. Here is a responsible
ministrntion and here natead of quoting the speeches of the Mem-
bers in charge of the Administration you have to replace them and take
charge vourself. 1f you think that a particular member who made a speech
the other day of a particular type is behaving in a contrary fashion, the man
who quotes it againat him has to take his place and show that he can do better.
Therefore although we hate corruption and we must all of us put our heads
together to strangulate that evil as soon us possible. we must not create an
atmosphere in which the remedy may prove to be worse than the disease. If
you create a general ntmoaphere of critic'sm. that all our services are corrupt.
the administration is corrupt, there is nothing good left in it. remember you
d'upirit the people and drive them to desperation: people who have a sense
~f honour. who have n sense of integrity and a sense of duty feel that there
is no appreciation here and it wss no use serving. Tt us not create that
position. I apprecinte; therefore, your criticism fully but we wust be dis-
criminating in our criticism. We must see what is good in our services. You
mu<t also romember that nur services are broken to bits. 50 per cent. of the
parvicon have left. We had 1,250 officers, who were called the steel frame
of this country, of which 50 per cent. have left, hecause we did not want ther_n
or they did_not want to stav. Fven if they wanted to stay they found condi-
tions unsuitable. Out of the 50 per cent. several of them went to the other
side of the countrs: they opted to serve in a country where they thorght it
would be bhetter for them. Beginning from the huzlheat administrative post
down to that of a chaprassi people were given the option to cho?se where they
would serve. Tt vou have a shrewd sense or in-sight vou 1-rlll find in the
departments where you might go that there has heen a considerable change.
When 1 came here and was entering mv office T found crowde of channz§-es
witting round fire places and T was told that there were 18,000 chnprmssu‘es_
Refore the war there were only three or four thousnl_'rd. 1 am onlv giving
you an instance. The departments wevre infiated durng the period of the
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war and it was difficult to retrench any of them. When we came here, condi-
tions were such that we could do nothing. If we proposed retrenchment we
were threatened that there would be a general strike. Then the partition
came and 1 issued a general oider that those people who opted out should be
allowed to go and their places should not be filled then. We fo.nd un oppor-
tunity. We find now that there is considerable improvement. We have now
to man the services aguin and we have to tind the men.

When you th'nk that nothing is being done I w.l just give you for your
information as an example how action is being taken. After ths special
Police department was created the action taken up to September 1947 was
1,224 cases were investigated, 750 cases were sent up for trial and out of them
407 ended in conviction. 120 cases are still under trial. 180 cases were re-
commended for departmental action, out of wh'ch 145 people have been dis-
missed. But mere actions of dismissal or prosecution will not be enough.
We will have to change the atmosphere in the country. We must raise the
general tone of the people. Today the giver is as ready and willing to gve
as the taker is willing and anxious to take. Bribe-giving and brbe-taking
have become a normal thing and when it becomes a normality it is not a
crime; it is not regarded as a crime. I remember a case 25 years ago when
a railway officer, a station master, was being prosecuted for taking bribes;
for every wagon he was giving he was taking a huge amount. When investi-
gations were made, and he was caught and prosecuted he defended himself.
openly that he had not committed anv offence, that was not bribery, that was
dasturi or recognised practice, that it was being done not only by him but by
every man from the Agent down to the lowest clerk in the rail-ay department.
Whyv it was called a crime he did not know. After all that there was a tech-
nical conviet'on. He had to pay only Rs. 200 fine. because the practice was
recogmised bv the trving judge. -

Swri . 8. Aney: Tt was recognised by the coinrta.

The Honourable Sardar Vallabhbhai Patel: - Yes. Therefore if conditions
become such then the moral sense deteriorates. Let us not create that condi-
tion. Of course so long as the practice of licenses, permits, and controls
continue bribery and corruption are their handmaids. Therefore we have to

check it and we are taking measures as quickly as poss'ble_to do away with
licenses and controls. But it is not an easv thing.

My friend the Minister in char

. ge of the Commerce Depart
left for America has talked to me several times on this s;')]bier:ﬁnt};:;h(;s;::s
me ‘‘What can T do about these l'cences and these permits for impbrt? Tﬁe

goods dumped in this country as a result of the permits given have been so
nd the licences given ar :
that thev are be‘ng sold in the market. What can T do abint r:hz:z: :gir:msl;l"‘
T told him ‘““You ean do nothing. It is a past historv. T.et us close it gn}vd
hegin. afresh.”” Tt has to be forgotten and there is no use criticising ‘t. The
cqndntirms were different. The stage on which we functioned was auite a
different one. We have worked for a vear and only we know how and under
what conditinns we worked. Tt was not a Coalition. Tt was a different Gov-
ernment for which there is no parallel in h'storv. Therefore. all this eriticisim
is not with reference to a normal situation but a .very shnormal s'tuation
Those who had worked it. thev alone know what it was. FHononrahle Membhers
here cannot have an idea of it. Therefore whilst T annreciate the criticism
and whilst T appreciate the bona fides of Honourable Members *o keep the'r
Government awnke T anpneal to them to accent what mv frend Tr. Svama
Prasad has <aid. namelv that we have a collective responsibilitv. Tt menns.
not collective responsihility among the members on the Treasury Benches
alone. hnt collective responsihility of the whole House as well ag of the whole
population. To drive out corruptior. is not an easv th'ng. Tt ‘s an abnormal
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situstion which has to be reduced to normality snd we must raise the general

moral tone as also the tone of the services. That is all 1 have to say.
Shri Deshbandhu Gupts: | would like to withdrsw my cut motion.
My, Nasituddn Ahmad: 1 too would like to withdraw my cut motion.
Mz, Ohsirman: Have the Honourable Members leave of the House to with-
draw their cut motions?

The cut motions were, by leave of the Assembly, withdrawn.

Planning and development ramme Indi
- ‘ pment prog for India

Ayysngar (Madras: General): Sir, 1 beg %o
move :
“That the demand under the head 'Cabinet’ be reduced by Re. 100"

Bir, the whole country is aware that after long struggle extend.ng over 25
yoars under the leadership of Muhatma Gandhi and the sacrifice of millions
of men, young aud old, we have wou freedom for this country. That freedom
is not worth anything to the ordinary man in the street unless the other free-'
doms sre also won—{reedom from want, freedom from danger and freedom
from lliterncy or ignorance. These are more material. The one freedom
that was obtained is only n means to obtuining the other freedoms, KEven
while the war was on, in expectation of its drawing to a elose, various countries
in the world had planned for reconstruction of their countries after the war.
Anerics is the only country in the world thet recovered much more easily
shan other countries even though it hiad to sacrifice a large portion of its men,
money and goods After it recuvered it has started a plun of rehubilitation
of the devasted countries. It is known as the Marshall plan of 21,000 billion
dollars for the relabilitation of the devasted countries of Europe. Not being
satisfed with that it has nlso sponsored the International Bank with 10,000
milion dollars to rebabilitate the other devastated countries in the world.
RKussia bas started on an economic plan, a drive to increase its production and
war potential also, its industry and sgriculture. Only yesterday we heard from
the Honourable she I'rime Minister in answer to o question that to equip the
household of our Ambassador, chairs and other itemns of furniture were being
brought from Sweden. He also suid, that the Russians were devoting their
attention to equipping their country with various industries and other materials
that might be necessary immedintely and that they did not mmd_ if they
had to go with torn trousers and worn out boots. That is the way in which
Russia is trying to rehnbil:tate itself Now, Sir, the war clouds are thwlf in
the air. You do not know when another war might come. The interval betwe;n
peace and war seems to become shorter and shorter. In our owvn country 5 e
bureausrata who were ruling. before tho_: war came to & olose, m&(}se a Ll(nm tfe[;
attempt for a future plan of reconstruction of this country. I:n 1d ! :\1 emlicv
for Planning was uppointed. A Bonrr:.nf I‘.ln({\nlzga\wn;‘:rm;on:m Am:m;by;: of
was nlso enunciated in 185 reganimg Indusin Pabilit t."n of acriculture
Panels were appointed to go inta various mnth-rs: reha “ﬂ? :okindregn matters.
rohabilitation of industry. hesith. edueation and various oh'e e d matters.
wade their Reparts. _Slnl\litangollﬁ‘S’ _“"th this there
'cl:t!t)’\?‘;n‘.h::u:ies also who {::me forward with their 1‘1“.“*;; thv(:}l :’3‘:}:193“;:
heard. Sir, of the Industr‘mlist&"\ Ph(\in ‘;ti n:(:;\el;ﬂ.\;p:;m‘i"h(::er ne;.)e:lod hnf“\"ears.
i . 15,000 and odd crore _pe ; :
:l‘xh‘:\:“‘t‘;t:: :fa: f‘:;\r:?;;:“m“‘ Plan modelled on Gmtih'}l ;‘ P“'::’ﬂgl“n:: l{:l(::d
tralisation of the il;dustrridc-s ofp lt::nc:?t‘:::"lh ntn:?r‘io;&:\.)re °r-‘;] st be improved
a1 ingi AP A ) &L A L : . .
M‘:l( Y:h:'\: hr:?f:;\:co‘;nd priorite should he given to the m)propv‘emer:a:: gﬂ
pol Pre industries are placed on their footing. These Plans A070 ¢
c:““mut:s n:oenmﬂv there was also the Congrees Plan under the presidentstip
there, \ :
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of no less & person than the Honourable the Prim ini

charge of the sdministration the Prime Minister a;ptﬁllt?e“&?:- Committen ?:e]f
sided over by our Honourable Minister, Mr. K. C. Neogy, which was entrusted
with the task of co-ordinating all these Plans. He submitted a lteport.  That
was about four or five months ago. What has happened till now? Is there
time to lose? I am sorry to say and 1 was extremely disuppo nied that in the
lengthy speech of the Honourable the Finance Minister introducing the Budget
there was not a single reference to any planning. Have all the efforts which
ha_va been made till now gone a waste” Is there no paluuning necessary for’
this coupt.ry? These was no reference to planning and he further said that
there will be no control in this country. I wonder if he wants to take this
country back to the days of the nineteenth century with its doctrines of laisses
faire, uncontrelled capital, private industry and cut-throat competition. I am
nb_so_lut-ely unable to understand what exactly the Honourable the Finance
Minister meant when he wanted to say that it is only a question of distribu-
tion, that there is no difference between his principle and the principles of
socialism, that it is only a question of distribution and nothing more. I am
surprised at his statement that there is no difference between the one and the
other thing. It is not a question of distribution but of production
alzo. He should know, and 1 am sure he lnovs it wel, that in a
socialistic economy more attention is pa‘d to production for the purpose of
consumption and not for profit. In capitalist economy production is even
curtailed so that profits may increase. That is the way in which T am afraid the
whole planning system is likelv to he sabotaged and thrown into a reckless
spirit of competition in which the rich may become richer and the poor poorer.
An impetus will be given to wild and unchecked growth. Industries might
come into existence as wild trees and in some cases a8 mushroam urowths
There mav be reckless competition. There mav be concentra‘ion of indus-
tries. Tt is already there. namely of naper industrv in Bengal. of sugar in
U.P. and of textiles 'n Ahmedabad and Bombay.

Are Ahmedabad and Bombay the only places where raw muterial for the
textile industry is available in plenty? T represented 'n the previous TLegis-
lative Assembly 5 districts, 4 of which have the largest aren under eotton
cultivation. There is not a single spinning mill there. Whv should you bring
all the cotton to Ahmedabad to be spun into varn and woven ‘nto cloth, #nd
sent back to the verv place where it hnus come from? Ts that not the verv
fact against which we had been fighting, that cotton which is produced in
this country was being taken to Manchester to he woven into cloth and sent
back to us? Was it not for that we fought the British imperi-l'sts? Are we
going to supplant one imperialism hy another imperialism? T am really sur-
prised there is not a single word in the Honourable the Finance Min'ster’s
gpeech relating to planning. Ts not the Honourahle the Premier still in f)ﬂ_ice?
T do think that hereafter the prirnary priority must he given n the Ministry
to a Planning Minister. All other Ministers of other depwtments must be
gubordinate to him. There is a Minister for Agriculture, there is a Min‘ster
for Fdueation. there is a Minister for Health, hnt thera is no Mnister for
Planning. TIndustry is no doubt a provincial subiect: agrienlture iij A Provin-
cial enhiect: education is a nrovincial subiect; health is a prov neial suhiect.
Whe then have we got Ministers here? Tt is not now the old doetrine that

Government is there for nolicing againat internnl disturbances. That theory

j¢ come to the wall. A Gavernment reallv exists nnf: merelv _fm' nol eing mnr-
poses. hut for social reconstruction. to inerease weaith. r}mvﬂ?- prnnlnvmp.nt.
and make everv man to feel happv and contended. That iz the nﬂ‘mnrv fune-
tion of the State. T therefore feel that a upitéd effort, 2 opnfr:m effort. :::
oreanized effort. must be made al the Centre for the norpoee. e ‘Tmml-. n.
we have won freedom, the other things have to be attacked. There_is 'a{':r-
lutely no effort made. T wonder why the Fonourahle the Tinance Miniatar,
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when # budgeted tor an expenditure of 171 crores has thought i
fit to budget for s small expenditure on s Min:ster for PI&nnhgnO:nd a B:arl:
o in that matter. That is the foremost thing that 'he has to do
A to the ways in which planning should be done, I would say that first of
al ‘hipr‘llomy should be given to make ourselves self-sufficient in both food and
othi g' bv:nl today ;Iontrols might go. Planning and control go together
un control 1s recklessness, nothing more. Th i :
Minister said be is in favour of mixed egco o, xed oy o 2ance

Ministe: : nomy. Mixed economy means some
industries  for stute enterprise, others for private pulerprisy;:. In prin-
eple I am for socialism out und out. but .t has to be aclieved

o owtages.  This is a good beginning i

luge ‘ . g to if he wants to make
6 beginning of having state enterprise in res in i '

sllows controls to be lifted, wherep Poet ool on aomment - the o

rols to : would you get steel or cement for the pur-
o o buling imdurrie?” Iy 'y iacul 23 i vre bung e

in preference to heing used for primary needs, such as
lsbourers’ and other houses. T would say the same thing would happen
everywhore. Every town will be flooded with cinema halls and steel and iron
are already in short supply. The Honourable the Supply Minister said that
800,000 tons of steel is being produced as against a demand of 2 mill'on tons
a year for this country, and so far as cement is concerned, it is 110,000 tons
per month ns against a demand of 200,000 tons. We are in short supply.
How then could we achiove this business of industrialising this ocountrv,
whether we have mixed economy or complete economy. I would say it is like
allowing the horses to cscape and thereafter going to bolt the door. Therefore
it is impossible to remove ocontrol. On the other hand the more you plan,
the greater control you have taken. First let us make ourselves self-sufficient
in food. We are, in our part of the country, having only 8 ounces of ration,
and the north-east monsoon ix finished this year. I do not know what is going
to be our fatec. Before the war we were getting 1} million tons from Burma
of rice. Tt in not coming now. Now therefore an impetus has to be given
to agriculture. A Board of Agriculture and a Central Planning Commission
for agriculture should come into existence. All major projects will have to
be taken over by the Centre. Waste lands should be converted ‘nto cultivable
lands. Ryats should be helped by the Centre either by loans or subs‘dv and
power should be taken to their verv doors. Wells have to he dug, canals have
to he dug. Tn addition to that. T would suggest various other siipplementarv
kinds of food have to be given. Garlens have to be grown. Therefare it is
necossary that there must he a Planning Board centrallyv devoted to agricul-
ture. That is the first thing. I have moved this cut that there may he a
S.year Plan. T am now envisaging that in 8 years we mav have a war. There
was the 5-vear plan of Russia. Hitler thought that in 4 vears he must have
a plan. T do think in 8 years we must have a plan. Tf there is a cataclvam,
wa do not know where we will stand. We will die like flies for want of food,
as in Bev:al, Clothing has also to be attended to. The next th'ng is indus-
tries. Let us now decide what the policy is. Tt is no good merely enunciating
policy. T would say so far as industries are ooncerned, our basic industries
should be taken over by the State. Even for that purpose planning is neces-
sary, priority is necessary. Capital goods have to he imported from foreign
countries. So far as private induatries are concerned, they should not be
concentrated in a particular place. Private industry also should be given
priority. Let capital iassues be given not merely priority, let it he insisted
upon that that money will be devoted for them. Let then be cottage indus-
triea. The whole economic system cannot rest completely on big industries.
Cottage industries should be taken over by provinces. Planning therefore is neces-
sary. T would urge upon the Honourable the Finance Minister and upon the entire
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Goverument to have this matter before them for their immediate consideration.
Let the Honourable Premier take charge of this Plan and bring it to fruition.
"'There are various punels, there are various reports but without any concerted
plan. The plan has not been finalized. The plan has to be finalized, policy
has to be enunciated, programme has to be evoived, and a Commission has
to be appointed to work out the programme and execution. It has to be
watched with a thousand eyes. Progress has to be watched from time to time.
In less than 3 years I hope the wealth of the nation will increase, unemploy-
ment will go away from our land; there will not be these disturbances con-
stantly between labour and capital. Labour must be g.ven a share of the
profits in industry, and a basic rate of wage should be paid to labour. Labour
must be given a share so as to avoid either strikes or lockouts. That is the
only way in which our economy will improve. Otherwise the freedom thut we
have won will go to waste. Sir, I would urge upon this Government............

Mr. Chairman: Order, order, the Honourable Member's tme is up. 1
am going to put the motion before the House. Demand No. 19 has already been

disposed of.
The question is: ‘
““That the respective sums not exceeding the amounts shown in the third column of the
Order Paper. except in case of head of Demand No. 19. be granted to the Governor Gieneral
to defray the charges which will come in course of payment during the period 15th August.
1947 to the 3lst March, 1948, in respect of the corresponding heads of Demands entered
in the second coiumn thereof.”

The motion was adopted. ‘
[As directed by Mr. Chairman the motions for Demands for Grantz which
were adopted by the Assembly are reproduced below (Ed. of Deb.)].

Demaxp No. 1—CusToMs.

“That a sum not exceeding Rs. 68,088,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to

31st March. 1948. in respect of ‘Customs’.” )
DEMAND No. 2—CENTRAL ExOISE AND SALr
*Tnat a sum not exceeding Rs. 2,29,50,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August. 1947 to
31st March, 1948, in respect of ‘Central Excise and Salt’.”

DEMANRD No. 3—Taxzs oN INncome INCLUDING CORPORATION TaX.

“That a sum not exceeding Rs. 94,54,000 be granted to the Governor General to defray
the charges which will come in course of payment during the perind 15th August, 1947 to

’ 9

31st March, 1948, in respect of ‘Taxes on Income including Corporation tax’.
DEMAND NoO. 4— OPIUM.

“That a sum not exceeding Rs. 14,590,000 be granted to the Governor General to defray
the charges which will come in course of payment during the pericd 15th August, 1947 to
31st March, 1948, in respect of ‘Opium’.”

DeMAND No. 5—ProviNoiAL Ex0ISE.

“That & sum not exceeding Rs. 2,765,000 be granted to the Governor General to defray
the charges which will come in course of payment during the neriod 15th August, 1847 to
31st March, 1048, in respect of ‘Provincial Excise’.”

DemMaND No. 6—SrTamps.

“That & sum mot exceeding Rs. 63,564,000 be granted to the Gowernor General fo defray
the charges which will come in course of payment during the period 15th August, 1847 to
Sist March, 1948, in respect of ‘Stamps’.”

Demawp No. 7— Foresr.
‘That & sum not exceeding Rs. 16,43,000 be granted to the Governor Gemeral to defray
charges which will come course of payment during the period 15th August, 1047 to

the n
Sist 1948, ia respect of ‘Forest’.”
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Duaaxp No. 8 ~Inr164TION, NAVIGATION, EMBANKMENT AND DRAINAGE Woznks
(M»r rroM REVENUES).

“That & sum not excesding hG,ﬂMbomhdtodnGoythoddﬂ!
the charges which will come in course of payment during the period 15th August, 1947 ::
31st March, 1048, in respect of ‘Irrigation, Navigation, Embankment snd Dainage ‘Worl
(Mot from Revenues)'."”

Dauavp No. 9 — [¥p1ax Pnsrs axp T, RGRAPHS DEPARTMENT.

“That » sum not exceeding Rs. 13,31,67,000 be granted to the Governor Geueral to defray
the charges which will come in course of payment during ihe period 15:.h"August, 1847 to
3lst March, 1948, in respect of ‘Indisn Posts and Telegraphs Department’.

Deuanp No. 10—CABINET.

“That & sum not exceeding Rs. 2,63,000 be granted to the Governor Genmeral to defray
the charges which will come in course of payment during the period 15th August, 1947 to

31st March, 1948, in respect of ‘Cabinet’.”
DDEMAND No. 11—CONSTITUENT ASSEMBLY OF INDIA.

“That & sum not exceeding Rs. 23,75,000 be granted to the Governor General to defray
the chargen which will come in courne of pavment during the period 15th August, 1847 to
31st March, 1948, in respect of ‘Constituent Assembly of India’.”

DEMAND No. 12— CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE).

“That s sum not exceeding Rs. 14,28,000 be granted to the Governor General to defray
the charges which will come in course of payment during tho period 15th August, 1847 to
31st March, 1948, in respect of ‘Constituent Assembly of India (Legislative)'.”

Dmmaxp No. 13—MimxisTeY or Homx Arraims,

“That & sum not exoseding Re. 20,17,000 be granted to the Governor General to defray
the charges which will come in course of payment during the })eriod 15th August, 1847 to
3lst March, 1048, in respect of ‘Ministry of Home Affairs'.”

DeMaxp No. 14—MINISTRY oF INPORMATION AND BROADCASTING.

“That a sum not excesding Ra. 23,02000 be granted to the Governor General to defray
the charges which will come in course of payment during the iod 15th August, 1947 to
$st March 1048, in respect of ‘Ministry o’ Information & Broadcasting’.'

Demarp No. 15—MmisTrYy oF Law.

“That & sum not exceeding Rs. 549,000 be granted to the Governor General to defray
the charges which will come In course of nt daring the period 16th August, 1047 to
Blst March, 1048, in respect of '‘Ministry o w'."”

DeMaxp No. 16—MINISTRY oF EDUOATION.

u "Tt:“‘ " m‘m '?ot .‘l'l"“"di“g Ra. 21.29.{(!!) be gnr:itod to the Governor General to defray
o chargea which will come in course of puymesit during the iod 15th A t. 1847 t.
3lst March, 1948, in respect of ‘Ministry of Edunﬁont'% pert ke °

DEMaND No. 17-—MINISTRY OF AGRICULTURK.

" "'l;lm. a lu:; l:\ot .'a‘xmding Rs 12.60,000 be granted to the Governor General to defray
e charges which will come in course of pavment during the period 15th A
3st March, 1948, in respoct of ‘Ministry of Agricnlture'.g‘ pert ogust, 1947 10

DEMAXD No. 18— MINISTRY OF HEALTH.

“That a sum not exceeding Rs. 3,75.000 ba granted to the Governor General to def
the charges which will come 1n course of pavment during the i 34
Slst March, 1948, in respect of ‘Ministry o?'ﬂufth'.gn“l period 13t August, 147 to

Denanp No. 20—Min1sTRY OF FINANCE.

"'ﬂm.tmmmcumdinghﬂﬁ.thnnhdbthoGovemoerd to defray

. the charges which will come in course of payment i i
o " YO0, i al Ju n :.i_:':'n.ng the period 15th August, 1941'to
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DemManD No. 21—MINISTRY OF COMMEROR.

. fray
. t exceed B.n.m,lis,mougnntodtoﬂlutl}oymorﬂmdt;odo
the Eﬂ':r;; ".:ﬁcll:'mwif.lx coml:lEn course of payment durin'ﬁ the period® 15th August, 1847 to
Slst March, 1048, in respect of ‘Ministry of Commerce’.

DEManD No. 22—MINISTRY OF LABOUR.

“That ot exceeding Rs. 12,78,000 be granted to the Governor General to defray
the cha.rga: ::‘i'l?cl? wil.l: come ti‘n ooursé of payment during the period 15th August, 1047 to.

LT

31st March, 1048, in respect of ‘Ministry of Labour’.
DeMayp No. 283—MiNisTry ofF Works, MINES AND Power.

“That a sum not exceeding Rs. 11,28,000 be granted to the Governor Genersl to defray
the charges which will come in conrse of payment during the period 15't.1‘1, August, 1847 to-

31st March, 1948, in respect of ‘Ministry: of Works, Mines and Power'.
DeEmMaNp No. 24—MINI3TRY OF COMMUNICATIONS.

“That & sum not exceeding Rs. 3,03000 be granted to the Governmor General to defrey
the charges which will come in course of payment during the period 15th August, 1847 to

y o

3lst March, 1948, in respect of ‘Ministry of Communications’.
DeMaND No. 25—MiN1sTRY OF TRANSPORT.

“That a sum not exceeding Rs. 12,58,000 be granted to the Glovernor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
Slst March, 1948, in respect of ‘Ministry of Transport’.”

Demanp No. 26—MmistTry oF Foob. \

“That s sum not exceeding Rs. 30,68,000 be granted to the Covernor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to
31st March, 1948, in respect of ‘Ministry of Food'."

DeManD No. 27—MINISTRY OF STATES.

“That & sum not exceeding Ra. 4,71,000 be granted to the Governor General to defray
the charges which will come n course of payment during the period 15th August, 1847 to
Slst March, 1948, in respect of ‘Ministry of States’.”

DEMAND No. 28—MINISTRY OF DEFENOE.

*“That & sum not exceeding Rs. 15,70,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
3lst March, 1948, in respect of ‘Ministry of Defence’.’

DEMAND No. 29—MINISTRY oF INDUSTRY ANp SUPPLY.

“That & sum not exceeding Rs. 12,035,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to

vy

31st March, 184B, in respect of ‘Ministry of Industry and Supply’. .
DEMaAND No. 30—MINISTRY oF RELIEF AND HEHABILITATION.

““That a sum not exceeding Ra. 8,00,000 be granted to the Governor General to defray
the charges which will come In course of payment during the period 15th August. 1947 vo
31st March, 1948, in respect of ‘Ministry of Relief and Rehabilitation’.”

DEMAxp No. 831 —MixisTry WitHOUT PORTFOLIO.
““That a sum not exceeding Rs. 1,10,000 be granted to the Governor Genersl to defray

the charges which will come in course of payment during the period 15th August, 1947 to
31st March, 1848, in respect of ‘Ministry Without Portfolic'.”

DEdiaxp No. 32—PAVMENTS TO OTHER GOVERNMENTS, IDEPARTMENTS, ETC.. OM
ACCOUNT OF THE ADMINISTRATION OF AGENCY SUBJECTS AND MANAGEMENT
oF TREASURIES, ETC.

“That » sum not exceeding Ras.'19,86,000 be granted tc the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
-Blsb Marth, 1948, in respect of ‘Payments to other Governments, a: etc., .on
acovant of the Administration of Agency Subjects and management, of. : 10.'._‘;'-



1346 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [5TH DEC. 1947
Dmuanp No. 33—Avuprr.

“Thal & sum Dot exceeding Rs. 1,08,55,000 be granted to the Governor Gemeral to defray
the which wil! come in course of payment during the period 15th August, 1847 to
3ist March, 1048, in respect of ‘Acndit’.”

Dxuaxp No. 34— ADMINISTRATION OF JUSTIOR.

“Thaé & sum not excesding Bs. 4,60,000 be granted to the Governor General to defray

which will come i1n course of payment guring the period 15th August, 1847 to
31st March, 1048, in respect of ‘Administration of Justioe’.”

DeMaxp No. 85—JAIL8 ANp CONVICT SETTLEMBNTS.

“That & sum not exceeding Rs. 13,000 be granted (o the Governor Genersl to defray

the charges which will come in course of payinent Jduriug the Period 15th August, 1947 to
3lst March, 1948, in respect of ‘Jails and Convict Settlements’.”

DeuMaxp No. 36--PoLiok.

“That & sum not exceeding Rs. 11,560,000 be granted to the Governor General to defray

the charges which will come In ourse of payment during the period 15th August, 1847 to
31st March, 1948, in rempect of ‘Police’.” ’

DeManDp No. 37—-PorT8 AND PrLoTacek.

“That a sum not exceeding Rs. 21,63,000 be granted to the Governor General to defray
tho charges which will come 1n course of payment daring the period 15th August, 1047 to
3lst March, 1948, in respect of ‘Ports and Pilotage'.”

Dusaxp No. 38—LIGHTHOUSES AND LIGHTSHIPS.

““That & sum not excesding Ra. 6,73,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to
31st March, 1948, in respect of ‘Lighthouses and Lightships'."”

DeMAND No. 38—EOCLESIASTIOAL.

“That » sum not excesding Rs. 2,21,000 be granted to the Governor General fo defray
the charges which will come In course of payment during the period 15th August, 1947 to
3let March, 1048, in respect of ‘Eoclesiastioal”."

Dedaxp No. 40—TrRIBAL AREAS.

"That & sum not excesding Rs. 85522,000 be granted to the Governor General to defray
the charges which will come in vourse of payment during the period 15th August, 1847 to
Slat March, 1048, in respect of "Tribal Areas’.”

Demaxp No. 41 —EXTERNAL AFrairs,

*“That & sum not exceeding Ra. 1,11,13,000 be granted to the Governor General to defray
the chargra which will vome 1n course of pnyment during the period 15th Angust, 1947 to
3lst March, 1048, in respect of 'External Affaim’.”

Dzuaxp No, 42—S8uvrvey or INDIA,

“That & sum not excesding Ra. 64,091,000 be granied to the Governcr General to defray
the charges which will rome 1n courswe of payment during the period 15th August, 1947 to
Zist March, 1048, in respect of ‘Burvey of Indis'."

Damaxp No. 43—Boranicar Survey. )
B0l excesding Ha 1,43,000 be granied to the Governor General to defrey

sam
the charges which will come In course of payment during the period 15th August, 1947 to
Jlst March, 1048, in respect of 'Botanical R

Dxuarp No. 44—ZooLoGioal SURvVEY.
wh Ra. 1,5R000 be granied 4o the Goverser Geseml fo

sam delrey
the which will f ing the 15k A 1007
- - m.' Sowrse o ml:“dnm; period ugust,
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DEMAND NoO. 13—GEOLOGICAL SURVEY.

““That & sum not excesding Rs. 14,15000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Geological Survey’.”

DemanDp No. 46—MINEs.

“That a sum not exceeding Rs. 580,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to

31st March, 1948, in respect of ‘Mines’.”
DeMAND No. 47—ARCHAEOLOGY.

“That a sum not exceeding Rs. 12,61,000 be granted to the Governor General to defray
the charges which will come.in course of pavment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Archsology’.”

-

DeEMAND No. 48—METEOROLOGY.

“That & sum not exceeding Rs. 30,83,000 be granted to the Governor General to defray
the charges which will come in course of pavment during the period 15th August, 1847 to

31st March, 1048, in respect of ‘Meteorology’.”
DeEMAND No. 49—OTHER SCIENTIFIC DEPARTMENTS.

““That a sum not exceeding Ra. 68,12,080 be granted to the Governor General to defray
the charges which will come in course of payvment durine the period 15th August, 1947 to
31st March, 1048, in respect of ‘Other Scientific Departments’.”

DemaND No. 50—EDUCATION.

" “That a sum not exceeding Rs. 79,51,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to
3ist March, 1948, in respect of ‘Education’.”

DEMAND No. 51 —MEDICAL SERVICES.

*“That a sum not exceeding Rs. 21,19,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to
31st March, 1948, in respect of ‘Medical Bervices’.”

DemaND No. 52—PuBric HEALTH.

“That a sum not exceeding Rs. 36,31,000 be granted to the Governor General to defray
the charces which will come in course of puvment during the period 15th August, 1847 to
31st March, 1948, in respect of ‘Public Health’.’

DEMAND No. 53—AG@RICULTURE.

*That a sum not exceeding Rs. 1,14,29,000 be granted to the Governor General to defray
the charges which will come in course of pasinent .luring the period 15th August, 1847 to
31st March, 1048, in respect of ‘Agricolture’.”

DEeMAND No. 54—CrviL VETERINARY SERVICES.

“That & sum not exceeding Rs. 17,37,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Civil Veterinary Services’.”

DeMAND No. 55—INDUSTRIES AND SUPPLIES.

“That a sum not exceeding Rs. 1,98,70,000 be granted to the Governor General to defray
the charges which will come in course of payment dJuring the period 15th August, 1847 to
31st March, 1948, in respect of ‘Industries and Supplies’.”

DauMaxp No. 56—0verseas COMMUNICATIONS SERVIOR.

"Thualmnot.mding&.ﬁ,l’l,“bbognnudtothoGovauunltoddny
the charges which will come in course of ent during the iod 16th August, 1947 te
st March, 1048, in respect of ‘Overseas Communications Bervics’
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Dzmaxp No., 57—AVIATION.-

ammmhmhmu&aﬂmmum
gos W come in course of payment during the period 15th August, 1847 to
Mareh, l“. ianqnetol’ ‘Avistion'."”

* Dmuaxp No. 58—BROADCASTING.

“That » sum not axcesding Re. 57,22,000 be ted to the Governor General to defray
the charges which |]l come tn cours of mvnwﬁ.?lnnng the period 15th August, 1947 f-O
s lndl, 1948, in respect of ‘Broadcasting’.'

Demaxp No. 59—EMIGRATION.

“Thet & sum not excesding Rs. 20,000 be granted to the Governor General o defray
the charges which will come in course of payment during the period 15th August, 1947 to
, 1048, in respect of ‘Emigration’.’

Damaxp No. 60—CoMMERCIAL INTELLIGENCE AND STATISTICS.
"Mnmm-:mdingﬂn 27,00,000 be granted to the Governor General to defray

the charges which will come in course of payment durmg the period ldl.h August, 1947 to
1ot March, 1948, in respect of 'Comma-rchv and Btatistice’.”
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Demanp No. Gl—CleUs.

“That » sum not excesding Rs. 1,50,000 be granted to the Governor Gemeral to defray
the charges which will come 1n cours: of pa®ment during the period 15th August, 1947 to
Blst March, 1048, in respect of ‘Census’.”

Dzuanp No. 62—Jornt-STo0Kk COMPANIES.

“That & sum not exceeding Re. 232,000 be granted to the Governor General fo defray
the charges which will coma 10 course of ayuuml dnﬂng the period 15th August. 1947 to
s 1048, in respect of 'Joint-mocL

Demann No. 63—INXDIAN DAIRY DEPARTMENT.

"I'hu.maotuoudm.m 8,39,000 be granted to the Governor General to defray
the charges which will come in course of naymom during t.ln period 15th August, 1947 to
Bles March, 1049, in respect of ‘Indian Dc‘ Department’.”

Dexanp No. 64—MISCELLANEOUS DEPARTMENTS.

"’l'bnl. a sum not excesding Ra. 78,804,000 be granted to the Governor General to defray
she charges which will come W course of payment during lhn period 15th August, 1947 to
Slst March, 1948, in respect of ‘Miscellaneous Departments'.”

Demaxn No. 85—Currexncy.

“That & sum not exceading Ra &.SB.M be granted to the Governor Gensral to defray

the charges which will come 1 comse o payment during the period 15th August, 1847 to
Slst March, 1948, in respect of 'Currency’.’

DeManp No. 66—MixT.

"“That » sum not exceading Rs. 66,43000 be granted to the Governor General to defray
the changes which wall come in course o payment during the period 15th August, 1847 o
. Blst March, 1048, in respect of Miot'."

DEMaxp No.  687—Crvi. Works

“That a sum not exceeding Rs. 52044000 be granted to the Governor General to
the chargea which will couw n rgurs: -t ravment during the period 15th August, 1947 to
3lat March, 1948 in respoct of 'Civil Works'.'

DeMaxp No. 68—CextRAL ROAD Fur¥p.

“That & sum mtnmdmgh&.b&tmbemhdhhﬂwmmwddm
the charpes wlmlr *ill some o ovames oo nvm-m -hﬂnh the period 15th Aiuigust, 1947 to
mnﬂlﬂ.umof‘f}nuﬂw '
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DEMAND No. 69—TERRITORIAL AND POLITICAL PRNSIONS.

“That & sem not' exeveding Ri! 13,69;000 be granted to the Governor Gemeral to defray
the charges which will come In course of payment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Territorial and Political Pomlom'.'_’

DeMAND No. 70—SUPRRANNUATION ALLOWANOES AND PENSIONS.

“Thas & sum not' excesding Rs. 1,69,36,000 be granted to the Governor General to defray
the charges which will come in course of payment during the perio: 15th August, 1947 to
3lst March, 1948, in respect of ‘Superannuation Allowances and Pensions’.'’

DEMAND No. 71—STATIONERY AND PRINTING,

“That & sum not exoceeding Rs. 1,14,80,000 be granted to the Governor Genersl t6 defray
the charges which will come in course > payment during the pericd 15th August; 1947 to
31a% March, 1948, in respect of ‘Stationery and Printing’." '

DeMaND No. 72—MISCELLANEOUS.

“That & sum nmot exceeding Rs. 23,32,60,000 be granted to the Governor Général to defray
the charges which will come in course of payment during the periou 15th August, 1947 to
31st March, 1048, in respect of ‘Miscellaneous’.’’

DEMAND No. 73—EXPENDITURE ON REFUGEES.

“That a sum not exceeding Rs. 22,00,00,000 be granted to the Governor Geénerdl to defray
the charges which will come in course of payment duriug the period 15th August, 1947 to
3lst March, 1048, iu respect of ‘Expenditure on Refugees'.” ’

DeMaAND No. 74—DEFENCE SERVICES, EFFECTIVE ARMY.

‘‘That a surh not excesding Rs. 57,47,19,000 be granted to the Governor Generil to defray
the charges which ‘will come in course of payment during the period 15th August, 1947 to
31st March, 1948, in ruPoct of ‘Defence Services, Effective Army’."’

DEMAND No. 75—DEerENcE SErRvICES, EFrecTIVE (RovaL INDIAN Navy).

“That » sum not exceeding Ra. 3,01,43,000 be granted to the Governor Genersl to defray
the charges which will come in course of payment during the period 15th August, 1847 to
3lst March, 1948, in vespect of ‘Defence Services; Effective (Royal Indian Navy)'.”

. DEMAND No. 76—DErFENCE SERVICES, EFFEOTiVE (AIR  FOROES).

“That & sum not exceeding Rs. 9,22,50,000 be granted to the Governor General fo defray
the charges which will come in course of payment during the period 15th August, 1947 to
3lst March, 1948, in respect of ‘Defence Services, Effective (Air Forces)'.’’

DEmAND No. 77—DEFENCE SERVICES, EFFEOTIVE (SUPPLIES AND STORES).

“That a sum not exceeding Rs. 19,01,67,000 be gnntod' to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to

31st March, 1948, in respect of ‘Defence Services, Effective (Supplies and Stores)’.
DeEMaND No. 78—DEFENCE SERVICES, NON-EFFECTIVE CHARGES.

“That a sum not exceeding Rs. 33,01.000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
31st March, 1948. in respect of ‘Defence Services. Non-Effective Charges’.”

DemaNDp No. 79—MISCELLANEOUS ADJUSTMENTS BETWEEN THE CENTRAL AND
PROVINCIAL (GOVERNM ENTS.

““That a sum not exreeding Rs. 33,01.000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1937 to
31st March, 1948, in respect of ‘Miscellaneous Adjustments between the Central and Pro-
vincial Governments’.”

DEMAND No. 80—RESETTLEMENT AND DEVELOPMENT

“That & sum not exceeding Rs. 3,59,78,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1847 to
3lst March 1948, in respect of ‘Reseitlgment and Development’.’’
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Dxuaxp No. 81—Crivn. Deranos.

sam 20 Rs. 1, be to the Goversor Genenal te
hich w:ll“u.‘i.‘ come in mrm%mymmm the period 15th August, lm
1948, in respect of ‘Civil Defence’.”

Dzuawp No. 82—DxrEL
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“That » som Dot excesding Re. 98,78,000 be granted to the Governor General to defray
the charges which will come 1n vcourse ot payment during the period 16th August, 1047 to
3lst March, 1948, in respect of ‘Delhi’.’’

Damawp No. 83-AruEr-MErwWaRa.

“That & sum Dot excesding Ra. 42,64,000 be granted to the Governor General fo deiray
the charges which will come In course of pavment during the period 15th Aungust, 1947 to
Slet March, 19048, in respect of ‘Ajmes-Merware'’.”

Demaxp No. 84—PantH Prrropa.

mot exceeding BRs. 14,000 be granted o the Governor Gensral to defray
hich will come in courm- of piayment during the period 15th August, 1947 to
, in respect of 'Panth Piploda'.’’

Deumaxp No. 85—ANDAMAN AND N1C0OBAR IsLANDS.
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“That & sum ol exceeding Re. 56,90,000 be granted to the Govermcr Gesersl to defray
the charges which will coine in course of payment during the period 15th August, 1047 to
31st March, 1048, in respect of ‘Andaman and Nicobar lslands’.”

DEmaxp No. 86—RELATIONS WITH INDIAN STATES

'Ma_ummu.ﬁMhmummmum
the charges which will come in _course of puvmen' during the period 15th August, 1047 to
et March, 1948, in respect of ‘Relations with Indian Biates’.’’

DananD No. 8°—CaPrraL OuTLAY O For EsT.

“That & sum Bot exoseding Ra. 33,01,000 be granted to the Governor-General to defray
the charges which will come 10 course - f paymen: during the period 158th August, 1947 to
3ot March, 1048, in respect of 'Capital Outlay on Forests'.”

Dumaxp No. 88—CaPITAL OUTLAY ON THE INDLA SECURITY PRESS.

“That & sum not excreding Re. 10,028,000 be granted to the Governor General to defray
the chargea which will come in course of nayment during the period 15th August, 1847 o
India Security Prem'.'’

31t March, 1048, in respect of ‘Capital Outlay on the

Drmann No, 88—CariTalL Outiay ox INmiax Posts aNp TELEGmAPHS (NOT MET
Fiom REVEXNUE),

““That » sum not excending Re. 3,11,70,000 be granted to the Governor Gensral to defray
the charges which will come 1In course [ vavment during the perind 15th Aagust, 1947 to
31t March, 1rn, in respect of ‘Capital Outlay on Indisn Posts aod Telegraphs (Not met
! B 'Il‘ .‘II

Praave Noo 800 Carrrar Ovtiay ox INmiax Posts axn Tereerapas (NoT wer
REvExXUE).

“That & sum pol exceeding Ra. 1,000 be granted to the Governor General to defras
the charges which will v v in course ~f payuent during the period 15th August. 1947 to
St March, 1848, in respect of ‘Indian Posts and Telezraphs—Stores Suspense (Not mer
from Revenune)'.™

Dxuann No 91— Carrrat. OrTiaY ox INDURTRIAL DEVELOPMENT.

“That » sum not exceeding Ra. 5.30.82.000 be granted to the Governor General to defrav
the chargea which will come in ovurse of vavmen: doring the verind 15th Augost, 1947 10
3lat March, 1048, in respect of *Capital Outlay on Industrial t

Dxsanp No. 92—Carrral. owrray o CiviL AviaTions.

“Thet & sum not excreding Ra. 1,58,65.000 be granted to the Goversor General to def:
Abe chargse which will cume in course “f navmen: during the meriod 15th August. lWﬂt:

Jist March, 1948, in reepect of 'Capital Outlay on Civil Avistion'.
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DeMAND No. 93—CAPITAL OUTLAY ON BROADOASTING.

“That s sum not exceeding Rs. 32,78,000 be granted to the Governor General to defrsy
the charges which will come in course of payment during the period 15th August, 1947 to
3lst March, 1948, in respect of ‘Capital Outlay on Broadcasting’.”

DeManNDp No. 94—CaPITAL OUTLAY ON MINTS.

“That a sum not exceeding Rs. 57,45,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to-
31st March, 1948, in respect of ‘Capital Outlay cn Mints’.’’

. DeMaxp No. 95—DgLHI CaPrrAL OUTLAY.

“That a sum not exceeding Rs. 62,04,000 be granted to the Governor General to defray
the charges which will ccme in course -f payment during the period 15th August, 1947 to-
31st March, 1948, in respect of ‘Delhi Capital Outlay’."

Dxmanp No. 98—CarrraL Outray oN Civih WORKS.

“That & sum not exceeding Rs. 64,21,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Capital 8utlay on Civil Works’.”

DeMAND No. 97—CoMMUTED VALUE OF PENSIONS.

‘That a sum not exceeding~Rs. 1,02,000 be grpnted to the Governor General to draw
the charges which will come in coursc of payment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Commuted Valune of Pensions’.”

DEMAND No. 98—PAYMENTS TO RETRENCHED PERSONNEL.

“That a sum not exceeding Rs. 1,000 be granted to the Governor General to defray
the charges which will ccme in course ~f payment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Payments to Retrenched Personnel’.”

DeMAND No. 99—CaPITAL OUTLAY ON SCHEMES OF STATE TRADING

‘“That a sum not exceeding Rs. 2,32,71,000 be granted to the Governor General to defray
the charges which will come in course of pawment during the period 15th August, 1947 to
31st March, 1948, in respect of ‘Capital Quflay on Schemes of State Trading'.”

DxmMaxD No. 100—CAPITAL OUTLAY ON DEVELOPMENT.

“That a sum not exceeding Rs. 24,27,64,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 16th August, 1947 to
31st March 1948, in respect of ‘Capital Outlay on Development’.’’

DEmMAND No. 101—CaPrrar OuTLAY ON CURRENOY.

“That a sum not exceeding Rs. 1,20,000 be granted to the Governor General to defray
the charges \hich will come in course of payment during the period 15th August, 1947 to
31st March. 1948. in respect of ‘Capital Outlay on Currency’.’”:

Devwavn V9. 102—INTE 18ST-FIBE AND INTEREST-BEARING ADVANOES.

“That a sum not exceeding Rs. 6.55,05,000 be granted to the Governor General to defray
the charges which will come in course of payment during the period 15th August, 1947 to
31st March, 1948. in respect of ‘Interest-free and Interest-bearing Advances’.’’

The Assembly then adjourned till Eleven of the Clock on Saturday. the Gth
December, 1947. .
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